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LOK SABHA

Saturday, December 23, 1967/Pausa, 2,
1889 (Saka)

The Lok Sabha met ar Eleven of the
Clock

[MR, SPEAKER in the Chair]
SHORT NOTICE QUESTION
PURCHASEs MADE BY DaLAl Lama

SN.Q. 18. SHRI JYOTIRMOY
BASU : Will the Minister of EXTER-
NAL AFFAIRS be pleased to state :

(a) whether it is a fact that efforts
are being made on behalf of Dalai
Lama to make extensive purchases of
properties like Tca Estates in border
areas, especially in Kangra and Hima-
chal Pradesh areas;

(b) whether it is also a fact that
funds for this are coming from U.S.A.
and some other Western capitalist coun-
tries; and
reaction

(c) if so, Government's

thereto 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AF-
FAJRS (SHRI SURENDRA PAL
SINGH) : (a) to (c). As explained in
the statement laid on the Table of the
House, certain properties have been
purchased in the nmame of the Tibetan
Industrial Rehabilitation Society. The
Society receives assistance from the
Central Relief Committee which is a
non-official organisation in India. The
Relief Committee has also received
contributions raised by a number of
foreign voluntary organisations. The
Government of India have no infor-
mation that any foreign Government
has made any contribution to the funds
of the Tibetap Industrial Rehabilitation
m- ' 4".|

Statement

Under the laws there is no bar on
foreigners against the purchase of land
and other properties in India.

2, The Tibetan Industrial Rehabilita-
tion Society was registered, as a charit-
able Society under the Society Registra-
tion Act XXI of 1860—Punjab Amend-
ment Act, 1957, as extended to the
Union Territory of Delhi. The Society
is reported to have purchased lands in
the following places in Himachal
Pradesh:—

(i)At Bir two Tea Gardens cover-

ing a total area of 295 acres.
In addition they have purchas-
ed 16 acres, in the same local-
ity, for establishing a woollen
mill;

(ii) At Poanta (Himachal Pra-
desh) 12 acres;

(iii) Sataun (Himachal Pradesh)
10 acres;

(iv) Kumarau (Himachal
9 acres.

Pradesh)

These lands have been purchased for
rehabilitation of approximately 600
Tibetan refugee families.

3. The Central Relief Committee
(India) (a non-official organisation) is
the only body which provides funds to
the Society. Voluntary contributions
raised by the aid agencies in foreign
countries are mot sent directly to any
rehabilitation unit but are chamelised
through the Central Relief Committee
(Tndia), The Government of India
have no knowledge that any foreign
government, as such, has made any con-
tribution towards the Tibetan Indus-
trial Rehabilitation Society.

4. Funds raised through the voluntary
contributions by the people of foreign
countries have been received through
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Question
the following agencies :—

(a) European Campaign Commit-
tee 1966;

(b) Norwegian Refugee Council;
(¢) Swiss Aid to Tibetans;
(d) Catholic Relief Services,

5. In terms of the provision of the
law, under which the Society has been
registered, the accounts of the Society
have been audited and the Report is
available with the Central Relief Com-
mittee (India).

SHRI JYOTIRMOY BASU: This
gentleman, the Dalai Lama, came as a
refugee seeking asylum which was
granted by Government, Now he is
involving himself in political activities
as well as in investment effort and ex-
ploitation joming hands with foreigners.

In Delhi alone His Holiness, the Dalai
Lama has two bureaux which run de-
partments like Press and Information
Department, Permit Department for
Tibetans who wish to travel within India
and abroad, ration department, indus-
tries and investment department and
many other unseen departments. His
Holiness has bought extensive properties
in the border areas of Himachal Pra-
desh, a cotton mill here, some other
complex in Bhopal, iron and steel works
near Calcutta with the help of Belgians,
who are host to the NATO....

MR. SPEAKER : The hon. Member
is giving information. What is his
question 7

SHRI JYOTIRMOY BASU : My
question is this. As I bhave just said the
Belgians are co-operating with the
Dalai Lama who is finding finance from
the Yankees.

So far, what is the total amount that
has come from abroad for the Dalai
Lama and also in the name of the
Tibetan refugees including withdrawals
from the PL-480 funds which are pre-
served in India ?

SHRI SURENDRA PAL SINGH :
May I say at the very outset that it is
very wrong on the part of the hon.
‘Member to say that the Dalai Lama is
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carrying on political activities in this
country ? It is not a political activity.
These are charitable institutions which
he has set up for the rehabilitation of

the Tibetan refugees and for helping
the Tibetan refugees.

9508

SHRI JYOTIRMOY BASU: What

about the press and information depart-
ment ?

SHRI SURENDRA PAL SINGH :
As regards the total amount of aid re-
ceived by this particular society, it
comes to Rs. 54.68 lakhs from foreign
agencies.

As regards the question whether any
money has come from the PL-480
funds or from America, we have no
information whatsoever in our hand.
Actually, as I have said in my statement
already, as far as the Government of
India are concerned, we do not know at
all if any money has come from any
foreign government whatsoever, What-
ever money has come has come from
various charitable institutions abroad
who are collecting money for the Tibe-
tan refugees in India.

SHRI JYOTIRMOY BASU:
knowledge is very limited,

His

SHRI SURENDRA PAL SINGH :
These are private organisations where
Government do not come into the
picture.

SHRI JYOTIRMOY BASU : What
is the total value of immovable assets
that have been brought by the Dalai
Lama into India and how much of the
same has been sent out within the Gov-
ernment’s knowledge ? May I also know
the details of the privileges that are en-
joyed by the Dalai Lama's and the
Tibetan Refugees various establish-
ments in India, and ths number of
foreigners working for them ?

SHRI SURENDRA PAL SINGH :
1 submit I have not got the details of
all the valuables and wealth brought
into India by the Dalai Lama. All I
can say is that as far as this particular
society is concerned, he has contribut-
ed about Rs. 20,000 when he set it up.



9509 Short Notice
Question

SHRI UMANATH : May 1 know
whether the attention of Government
has been drawn to certain press reports
recently that these officers of the Dalai
Lama have become centres of inter-
national intrigues and even CIA espion-
age activities; if not, I would like to
know whether there is any check as to
how the foreign money that is being
received by the Dalai Lama is used
within the country, i.e. it is not used
for purposes other than humanitarian
purposes etc., for which it is meant. I
weuld like to know what arrangement
is there by the Government to check it
up.

SHRI SURENDRA PAL SINGH :
There seems to be a misunderstanding
in the minds of members that this
particular society is run by the Dalai
Lama's representatives or by Tibetans
alone. This society has a governing
body comsisting of about seven persons,
out of whom three are Indians, three
are Tibetans and one is a foreigner and
Dr. Gopal Singh, M.P., who is a pro-
minent person, who is known to every-
body, Is the Chairman of the society.

SHRI ATAL BIHARI VAJPAYEE :
He is a leftist.

SHRI SURENDRA PAL SINGH :
All the funds which are collected by
various foreign agencies and all over
the country come to the Central Relief
Committee which is a non-official body
and it is the duty of the CRC to co-
ordinate, to receive these funds, and to
distribute them properly. So, a tho-
rough check is kept, the CRC is fully
in the picture as to what going on,
where the money is coming from etc,
and all the activities of the society are
fully above board.

st 9w Wy wwi: wenw wERa,
& Aren Wl wgET & ST s
g e zad Ay o s gwT o st
7wy & o aff g ag ofiw ey
GER 3@ TR whr @
g o fs whx wri & aoflw §, wEt
& w7 3w ¥ fag e fara s gart
« T &7 qgT 9T AT O # @

PAUSA 2, 1889 (SAKA)
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fir a7 o< fadeft wg sraw ot ?

st gox g fog . wegw wgRa,
gz @Y ¢ fv s s e 9@ I
@t & A fmaw Ra § & afew
#ag A & fagdme adi g e frey
frer t srdwt agt ®r o ot § av
e GFamae o o & A e

Eﬂwwmtlﬁmm

wgr @ ARy § wgr g gy
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£ 9 99 I1§ I & 9 feeww g
g AR s S & g ey -

o qaT WArS : qG T FTEAIC
FagmI@T &.....

st gow o fag: @ F ant &
J qre g T 3

SHRI HEM BARUA : The hon.
Mimister has stated that money has come
to the Dalai Lama from different chari-
table organisations in the world for
charitable purposes. In that context,
may I know whether the buying of tea
estates comes within the purview of
charitable activities and whether the
Government propose to give the Dalai
Lama the legitimate rights to follow
his pursuits in this country without any
hindrance ?

SHR1 SURENDRA PAL SINGH :
Aig from foreign agencies is not given
to the Dalai Lama himself. They have
given to this particular society, a charti-
able society registered under the socie-
ties Act. And, what was the second
part of the question?

SHRI HEM BARUA : Whether the
Dalaj Lama would be allowed to pursue
his legitimate activities in this country
without any restrictions.

SHRI SURENDRA PAL SINGH :
As far as that is concerned, the hom.
Member knows that we have placed
no restrictions on the Dalai Lama carry-
ing on his activities and all his activities
which concern the rehabilitation and
resettlement of the refugees. It is only
the political activities which we have
advised him not to indulge in.

AN HON. MEMBER : But he is
doing it, (Interruption).

SHRI D. C. SHARMA : May I
know from the hon. Minister whether
he is sure of the fact that His Holiness
the Dalai Lama is performing only
those duties which are necessitated on
account of his flight from Tibet and
on account of the Tibetans from that
country and is he also sure of the fact
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that the Dalai Lama is not being given
that opportumity of political propaganda
which has recently been given to the
African League which is doing pro-
paganda against the South African
Apartheid policy ? After all the Dalai
Lama will also have the same opinion
against Maoism and I think our Govern-
ment has no good feeling towards that.

SHRI SURENDRA PAL SINGH :
Sir, the Dalai Lama is our honoured
guest. We have not placed any restric-
tions on his activities. He is carrying
on whatever he is doing in regard to
the welfare or the resettlement of his
countrymen. He is carrying on those
activities with whatever help he is get-
ting himself and with whatever help is
coming from outside. We have merely
_advissd him that he should not indulge
in any political activity which js likely
to impair our relations with our neigh-
bouring countries, and to that he has
agreed, and there is no demand from
his side in respect of the other things
that the hon. Member mentioned,

St farr = W & 9g S
g % = awa zard s &Y woh gt
foadt & 1 99 %1 fefoaree & Ay &
GTERTL & §T9 613 T goaT< &y figey
¥ ofir ofmdea gem ¥ S
S gt @ 4 2, fow &
TEaE 99 F) fawrdt § 1| 59 & whafom
I F fRe ¥ e fawr 20§ 3
qA AR g 6w & e
# & fraem i 98 wow fareme @ WA
¥ fau figem 7 &9 w7 @ § W
W G § 39 9 $4 B 47 qifee
st gam &

st gtw o fag: 9 #r awfa
Fal A wiwed N om & & o
& ¥ a9 77 gur @ 6 SR sw W
frar wiw #gr @t fear &0 &
Taw § 5w awmd ¥, i
& aR ¥ 75 F9 §, oo wew amge
Aud ek A im A Y W @ @
&
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st wfw wawr areddt : | g
arT #Y ag ¥a fear war @ fe gfe
fogam & wiferd saor *t T
¥¢ fear war 8, 7w foq @@ oY wefw
iz @E, & 37 91 ag fosfrat w
a3t @7 & gg o s g
g & w7 ag 2w & wrf ws f T
gt & forw & fg oA el
g

ot gtox arw oy : g9 9w al
¥ N arf W @E wad fed
1t F fot T @ &, Afew ag gaw
I T & are F §, o @ eeEd F
froRzn i § @0 §, vt ag fl
T JT-HY FAT V7Y &, T e
¥ O A W WY A
fear o @ 1 7o W W fag
w7 @07 @ &, 9 FT Ay A 9w
g & T A& 37 w7 W g ¥ w6
T

Wt SETAET el ATOW R/
ZATE ATHT TLATT & §9 § AT AT
%, @ AT A WA AT TRt
& WA IT Y 5w 2w F weor & oy )
AfET tw AEEd qro =g @t =
# ofw wifx wrded & 8 =1 W
FEHIX A Z9TE wmr & wfea
e fF gt amm & e AYed
) wmn fage ow 83 § ok W
T T 9% a9ed! § fF ga 3 &Y
W W & oqrft amfer & & & ifa
oz & ard, fow & 13 w9 ok w9
FEdfmat & qrate ¥ syaeqr w1 ¥,
afy g, &t N urFnr ¥ I W
R A W §6g 7 fooww & g
# ot ag favig far o fr oo fosam
w1 TR & ¥ arw zar WA W $@,
w1 ag w9 39 felg Ry ot g ?

Question
ot g qr fey : a3 @A &Y
e W IS ¥ awew ¥ )
AT SEer 7 At fifa &1 qF Fw=w-
T waATe JemT §, fow &7 oA W
& & wawd § |

st FER W WOAW : W WA
§ foem arow ¥ & avva & A
g

SHRI NATH PAI : The Dalai Lama
represents in international law thy legi-
timate Government of the Tibetan peo-
ple. Just as Queen Wilhelmina, when
she bad to take refuge from the Nazi
aggressors in the United Kingdom, the
fact that she was alone did not detract
from the essence of what she represent-
ed, namely the legitimate Government
of the Netherlands, the Dalai Lama re-
presents the only legitimate Government
of the people of Tibet. As such, he
has been pleading, I think, for due re-
cognition from the Government of
India and also asking for facilities for
travel abroad to carry out his legitimate
religious duties and also I think seck-
ing facilities to go to the UN to seek
justice for his people and his country
at the hands of that body, which stapds
as the defender of the rights of nations.
May I know what is the Government of
India’s reaction to these different pleas
for help and recognition by His Holi-
ness the Dalai Lama ?

SHRI SURENDRA PAL SINGH :
This question is also on the same lines
as that put by Shastriji. It is a very
wide question which involves policy
matters. It has been explained on the
floor of the House a number of times
that it is true that the Dalai Lama was
the head of the local Government, but
we have also recognised Chinese suze-
rainty over Tibet.

SHRI NATH PAI : I also’ asked
whether the Dalai Lama asked for faci-
lities for travel to neighbouring Bud-
dhist countries in connection with his
religious duties. What is the Govern-
ment's reaction to that? I also, asked
whether he wanted to go to UN. (Inter-
ruptions). UN happens to be in
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America. (Interruption). What s the yify & fag TY THA ATRY g wfew

reaction of the Government of India
to his desire to go to the UN ?

SHRI SURENDRA PAL SINGH :
The hon. Member is aware that the
Dalai Lama recently paid a visit to
Japan and other places, Our permission
was asked and we gave it gladly. In
future if he comes forward with such
requests, we will certainly consider
them. About the UN, such a request
has not come to us from him yet.

SHRI P. VENKATASUBBAIAH :
I am glad the Government have repu-
diated certain allegations about the in-
tentions and motives of the Dalai Lama
in this country. Since there is a large
exodus of Tibetan refugees to our coun-
try because of the Maoist activities
there, do the Government propose to
give some more assistance to the Dalai
Lama and the charitable institutions he
is running for rehabilitating the Tibetan
refugees in conformity with our tradi-
tions of giving asylum to the people
who have beep forced to leave their
country ?

SHRI SURENDRA PAL SINGH :
In addition to whatever is being done
by the Dalai Lama and his organisa-
tions in this regard, Government of
India have their own schemes for the
rehabilitation of the Tibetan refugees.
Both the schemes are going on in a
parallel way,

off g qxo Wi : 9w &eTE STAT
W WY 4, 9 9+ gTAg & Y
TR T R A q ) Ja Y
TR T W 9 AN B, @@ &
¥ TR g a9 g & W, S i s
i S F w9 w1 &, T fa=faer awm-
T I @Y | T g g
T I 92 faEr FO0 fF g |/ A
I TR TETE T 9 AT A Tk oY,
Iwr T fFar 9@ W AeR S &
fea s w=ar & faq ag o glawd
g &, ¥ s &9l ? St i amman
T ¢, AT AEE | wOA SR A qw@ e

3uH ¥y fomnd 1 @ &) T AW
ITHY AGT 9 WA X FT I9 AR AT
TG FEA F o A ?

it g qre feg : & ogr ) ar T
{fF o e smiRdm R
g Al ) A AP R A
AT T | 8 AT oy & f SR
YR S F AW § JeA F & fa
T AR § W A o Ad faeht
# 1 ag ofeeft 7 fex W& T oy
& W AR | EE [ F W Ao
Tifgt 1 & | WK AFEE qTE 5

A F aR § §G TEAT AR E,
MIgHAITFATE
SHRI  NARENDRA  SINGH

MAHIDA : Sir Dalai lLama enjoys a
special status in our country., May I
know whether his properties are exempt
from wealth tax or income tax ?

SHRI SURENDRA PAL SINGH :
I have no information on that point.
I require fresh notice to answer that
question.

SHRI INDRAIJIT GUPTA : May 1
know whether the activities of all the
Tibetan refugee establishments or ins-
titutions which are functioning at the
moment in this country are all guided
or looked after by the Central Relief
Committee; if so, may I know what is
the number of American and British
citizens who are working in this country
now attached to these various organisa- -
tions and whether they are given any
special privilege or immunity of any
kind ?

SHRI SURENDRA PAL SINGH:
According to information in my posses-
sion I can only say about this particular
society which has beep registered re-
cently. I have no information about-
the other institutions, (Interruption).

SHRI V. KRISHNAMOORTHI
Mr, Speaker, Sir, you are always very
kind to me. .
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MR. SPEAKER : Be kind to Dalai
Lama.

SHRI V. KRISHNAMOORTHI :
Sir, we always share the sympathy to-
wards Dalai Lama. That is a different
matter. As far as Dalaj Lama is con-
cerned he is an enemy of a foreign
country and we have given shelter for
all his activities in India. As far as
India is concerned, India can take the
matter to the United Nations and ad-
vocate Dalai Lama’s affair. But is it
proper for us to aid Dalai Lama and
go to United Nations and canvass
against a country which is very deteri-
mental to our interests? He must be a
guest, but he should not bring India
into difficulties. May I know from the
hon. Minister what steps the Govern-
ment of India has taken to secure our
inlerests before giving protection to
Dalai Lama ?

SHRI SURENDRA PAL SINGH :
Our country’s interests are always
upper-most in our mind. We always
take care of that. As far as giving
asylum to Dalai Lama is concerned,
as the House has already been informed,
we have done it on humanitarian
grounds, That we have always done
and any civilised country would do that.
Regarding the other question about
raising the matter in the United
Nations, it has not been raised and
therefore there is no question of raising
it here now.

oft w0 T & ST =g g ufE
g o foemaw foeite 7 38t W
T &ag &t §, a1 |\ I gfegT
fafewafow & ga% aifew & omdw ?
a1 7g Ht 7= ¢ fr e am go dvo
# qaaT =gy €, Afeew weiwmaT & SR
3 ke ¥ foee fear fs
qHTTET ¥ gTET T AW W] sdET §
frar g ?

it g fog : wow AERT, W
Y 7 arw fF 7@ avmw go o F
FET AEY ] W ITH agt awd qgl
fean wran, Tafad ag a@r T T | agr
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= fafesfae 1 qare 8, fewaw s
T 78 'lw @ §, Afiew freafodi w1
T ¥ A s o ' i @
&, O qxa & W ag fafeanfay oA
SRR & &t g AT R AT & -
e g

»{t TrRTEAT Wt © AT A o
T qamn e z=rg am gt wefa
wiafy § sga aat awfafa &1 & s
argn § % @ genfaa wfafe # -
T F A AT A 9« ¥ 9% few-
SR CE AR IR LR
e wv3T & AT & aar W W@
¥ @9 7 F1 AfefriaT =@ ¢ ?

it gtaa fag : 78 vF a9 w9y
TR | WEF g IARY WEE F T
areas ¢, fo o gt a% 3% Iw@
93, @i aF I WEE 1 TE—IAE
=+ s #9497 fosafedi 1 a2
FT W | W A F g @ %
fad g 39 wew-gA-oz ¥ §, Afew
zaTE AT A a<H ¥ W HiT g 9
TR

SHRI KARTIK ORAN : It is very
nice of our government to extend tradi-
tional hospitality to the foreigners who
come and seek political asylum in our
country. Today Dalai Lama has come;
tomorrow some Russian will come, the
next day some Chinese, the fourth day
some Americans, then the English and
others. Now, we are very particular
in rehabilitating foreigners. Here I
would like to draw the attention of the
government to the fact that wkerever
big projects are coming up the Adihkasis
are being displaced and no attempt has
been made to properly rehabilitate
them. I would like to know from the
government whether it is not a fact
that the foreigners occupy an advan-
tageous position m India in the matter
of rehabilitation whereas the Indians
are treated as second-rate citizens ?
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SHRI SURENDRA PAL SINGH : I
think the remarks of the hon, Member
are not fair. It 13 true that foreigners
have no restrictions and they can buy
property wherever they like and settle
wherever they like and whenever they
like. That is done on humanitarian
groumds. But to say that we do not
treat our own people well is not correct.
Every possible help is given to our
citizens.

St WA AT YA : FATA FTHIL A
Fg wal 9 fosa 9= & fam 4,
afeq T 7 97 Tl | Y " W
g 0 a@ F IEATT ST QT Y
#F I wvea g 6w a9 &
RN AT AN A gU a1 TE
ey gu & T agr o fosafaat s
T FT @ F—T GTHTT ZHATE FTHT HY
fam #1 iR @w w0
S I ¢ ag ¥ weE Fai

it gErare fag : og w6 @ Fr faemar
FOW ¥ AnA A9 QA A A
g I g g s fegd off aan @
agt 9 femw ¥ A st @
& W IF FE GAE T A 8
IgE T H ager Y agt T FFr AT I
&, Jud wTET § T A FaAT TEAT |

ot FAT AT T : W9 @™ A,

| ET R

MR. SPEAKER ; The question began
with the purchase of some tea estates.
Then the whole of the Tibet question,
China question and America question
came in. Because today there is no
question hour and the hon, Minister also
was kind enough to answer, I permitted
these supplementaries, though they are
not strictly relevant. Now, on this
question the whole policy is being
covered, mot only Tibet but also
America and even CIA,

SHRI INDER J. MALHOTRA : May
1 know whether the Dalai Lama and
any of his organisations before buying
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this property took the permission of
the Central Government or had any
discussion with the Central Govem-
ment ?

SHRI SURENDRA PAL SINGH :
1 can only reply in regard to the pro-
perties purchased by the partjcular so-
ciety, which is a society registered
under the Societies Act. As I have
stated in the statement itself, there is
no bar on any society buying any pro-
perty anywhere. So, the question of
taking any permission does not arise.

SHRI INDER J. MALHOTRA : Be-
fore buying these properties, had any
of these organisations taken permission
or had any discussion with the Central
Government ?

SHRI SURENDRA PAL SINGH :
T!:lc}:r did not have to take our per-
mission.

st Tfa T weE wEEd, W™

Ffgg &t & 2 F ame fFem
F wiw  TemE dmn B e A
g ATt & W F4 oy 9, afew
T FT TF I7 F1 AAET F FTH TE
FT T ¢ Fife g fagia at
& At & 5 ogr T E 7 maer
2 worfaat ®Y S ol & e
2 o zard am W sufera aeofa
T & fait ot g & ot &, sw
# & FET Sfgd | gvfa = ¥
fad S oT Ty @), e fos
F wonfaat #1399 & f9f 97w
qra=t 7 &, ¥ fggeam § orgt awAn
MR, I N F@ET TW—H T g
frotaRAagwrRFTRTeEg ?

ot gt o fag : weaw wERY, 9
HHAT 9O & TATE AT FT AT IA®
A W9 T § AT A F A AT
& fE 37 ¥ ara Ak § 9T & Ak A
&9 F1E qEesEry T T qw W
e Yy gaan Y 99 &
fag ag @ T € o ag A
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Question
HImFTwargIaw@md e
T FCARXE? A TE AF A
@ AT | I S T T A ARy
g o R 9w ¥ qfaw fiw
FRINTT Ig ¥ A T
FT gwat § ?

g% WA |EE ;. 9HE gIT-
fagt # 30 wrfge afew ag zed s
AY WTg AE IO @iy @ & ag ar
& @

ot gtox arw fag : g ST S
# e 'l @ § ag dwa ot
W T F qfas § wldw @
T &7 wi onr wdedy § o,
TR Tt A A adr 3 &
ANIWH A ATF?

SHRI R, K. SINHA : Sir, while I
protest against the equation of Ram
with Dalaj Lama, because I belong to
Ayodhaya, I want to put a question
that political or economic rehabilitation
of Dalai Lama is one thing but taking
the chestnuts out of the fire for foreign
powers is another thing. Some mnego-
tiations are being carried on by America
and China in Warsaw, The American-
supported countries in the world are
very lukewarm about Tibet. It appears
that Tibetan lobby is much more enthu-
siastic about Dalai Lama here. Shall
we bother about the interests of our
country or the interests of foreign
powers 7 We should look at the pro-
blems in the context of our national
interests.

MR. SPEAKER : I don't think any
reply is necessary.

st gawTe FTEWH! : goIRT WErey,
it A o aaeman @ R o
FrATEEY Y gH A Y T e @
¢ T IR 9w AN o aw @
Foars | F W ¥ afw ¥ rwee
e fF Iy JPWET FO ag o
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Question

T e feafer ool & 97 W
frav-fieet T feft § W wT
WITRT AL T@ AT w7 qriemrie
& amey o !
dar fF o Y § WA wAw A
womaT & fF T e # w
uz faedt & s @ & wree ofve
g O ®r ¥R W A s
AR XTI A ardt 2w
¥ fr Feiz, I3 937, fgrreer MW,
79 W g0 e R § wi
iz Y gmifra 530 arfe 2 famed
STATAS ATiaw &1 wgr 7 a9 ?
T BT R R YTt |
Slage ol &5 2 G S e
P o dlel e 0 g g S5
Jeail Sy 3 o S osl S
G 4 Dol e SN e
S5 Gl o &5 K5 culynys
ol S P S Sl
J,I.J-_Ljﬂaiulu':fu:r)f al
Sy 55 Joadi ool ag 0T S
- NSy e &
A J G Gl S Les
P N
om ol b A A Al U s
ol e 5 e s U
JES Bl ek e o Hlage
Slea &5 e 2kl dly Hhe
_ﬁ)ﬁ&ru_ﬂéjj|_#‘
o el e S gl el
S S sl § Jha e
Goo8lE e Jods Hl el oy
A4 &
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Question

st gtx o= Tag : wwm A8,
wgl OF a8 ' § R a8 owEw, %
A AN AN ag A AR eeeAeq 2
T & S AR /e aft 3T ehe
F1 4 &1 I T I FY HTH £ ATGAT |
=9 qg fr favaem 97 ®1 #gi & TwgTamEn
2 O & dX 9T g # o oW a9
¥ WA § qqe IFE |

W @7 48 §AT f qg Toaa 41T
wew d oW a1 T ww e
wif &lew & fod v 99 & fod @t
AwT @ F A QAT T & TR
ag ®WTEer {1 a1 ®IE WK S
& WK a8 sfear & wwx smaeme, T
uifz @dz awedt & o 99 A &7
& &1 98 W A & Fue fedw
FLAT ¢ NI AGT A €TH 9q Ig IHA
e & 791 7€ s € a1 fee aw
T F G § 7

st gagTe wnwet © BEET qe,
EH AT E W §0 SR 9 §eame
arfawt & e @ 9F & oY ™
& FHA W@ gL T gW qEIEa
FE TC qra ?

L T |
5 A A 0 G )
5o Ko R L ol
W S S5 ) s e o
F S 25 onla e

ot g arer feg - 9w & & anfaw
A

st fmx aromw : wegw AR,
AIGE 1 WO g w1 W
faox & Tw &1 am faar | & s
F O § q97 A0 E | AT THIR
ot 7 fasftgor ® wor f gw 7
Ao ¥ F gETE AT & o €
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gt & @ R & et g/ et W
IH T A I T W FHH "l
AR Fgi ) @A A wi wefa g ?
FEL W WO §THI { AT A_TEaT §
fe 39 & oy fosaa & @ & feU
To TAc Hle ¥ wfi® ¥ # agmar
A8 v 27

st e fag WAt o S
AT A€ @ I wC HT | FA QA
o # AT F gra W wged
& g w0 wrE g fE o qomme
e g 99 #7 ft AW wr am
@ W R

“Far T = & f& @ o 4,
fadiwse @Rr # AR fewreeweT
F o & § =T ar it aafeat
2 GO 9 IATE ATAT & A § @daE

= &gy

Frm R TR E

FHX WIS & A4 § 1 $1 i
1 o1 @ & ar fasar wonfedi s
FETET ST @ & AT 39 FY 7T F} AT
@ §, ™ ATl & AT A A AR |
FaT a1 drer 9g g 6 < A &)
Ay g, Tl §, W A€, I
&, wifes & § a1 7 SN qA
am #§ awufa w0E & 7w o &7
Io 7 ¢ fr oF aered o gk @
fasafadl & fou 3@ & Www 9@ &
warfas  wwafear 6@ g afew
W g QT AT S€ T AT WY
a% g faar § o @ ) 2 fme
& @ § @ AF @ WgEET w3 W
A A= E?

st gox T fag : wew wERT,
mfvwwmﬁmnmt
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Question

SHRI TENNETI VISWANATHAM :
The Minister was pleased to say that
real estates were purchased but he does
not know the extent. Does he at least
know the quality of tea grown and if
we drink that tea does he think that
our relations with China will become
worse than what they are?

SHRI SURENDRA PAL SINGH :
1 do not see any reasop why any pro-
perty purchased by the society should
have any adverse effect on our relations
with China. It is purely for charitable
and humanitarian purposes and politics
is not involved in i# there at all, I do
wot agree with the hon, Member's view
that it will affect our relations with
China.

SHRI G. S. REDDI : Is it not in
consonance with our secular policy to
allow Dalai Lama to preach, propagatc
and practise Buddhist religion in our
country ?

SHRI SURENDRA PAL SINGH :
The Dalai Lama is at perfect liberty.

MR. SPEAKER : The more I wait
more new people are getting up. Even
people on the back benches who were
talking among themselves have come to
the front benches and are anxious to
ask supplementaries,

SHRI S. S. KOTHARI : Wil the
Government keep a track of the land
by the Dalai Lama from

time to time directly or indirectly and
see that those lands are dispersed and
are not in strategic areas so that a
Tibetan enclave is not created ? Some
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Question

Members may laugh at it but after two,
three or five years you may have a new
problem that a Tibetan enclave may
come up and some political insurrec-
tion or something may come from there.
In view of past experience would the
Ministry take note of it and carefully
watch how the Dalai Lama acquires
more and more lands? He is a guest
and we welcome him but not at the
cost of national security. It is going
to happen after ten years. I shall show
it if I am here in the House then.

SHRI SURENDRA PAL SINGH :
The Government of India does mot in-
terfere with the functioning of private
organisations. As regards the lands pur-
chased by this society and how they are
utilised, I may assure the bhon. Mem-
bers that the Central Relief Committee,
through which all the funds from
foreign countries as well as from
India are channelised for this particular
society, does keep itself fully informed
of how they are utilised and the acti-
vities of the society are absolutely above
board, There is no reason whatsoever
why the hon. Member should doubt
its bona fides,

st g Acmw fag @ @ W@
gri & wrd } s zar s fegmr
BT FT I IAT 7Y & AT T
IT T T AT N T A
& qrT wgar g fe Sw F wgt @
TN TR TR AN g A IJW R
8 T T ¥ LT |

st gt am fag - & gy A wg
T g 5 ox g s A A
aig o & fod o Ath f @
I qg I A & & oof &
oft IFT FE AR F g Egw X
e T Wl 81 o AT, @ g
Iq Ty W &M

SHRI TULSHIDAS JADHAV : May
I know whether Dalai Lama has accept-
ed the nationality of India and if not,
bow has he got the autbority to pur-
chase land and property here?
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Question Question
MR. SPEAKER : This question has  gwmr 7% & wr &, w5 @0y wr

been asked at least half a dozen times. a oA , a
The unfortunate thing is that many of @ g1 F W e dw

them who put the questions either were ~ HSIF & WIR &/ &1 ¥ o wHo wo §

not present here or if they were present wraTEE g §
they were somewhere else. Now the s » G fam

same question is being repeated. Ex- wr? T AN e ofefad
actly the same question was asked when  fa= g foFer @ o & wefimr & e

they were in the Lobby or somewhere = -
else. I have already allowed 40 minutes mwma'mm“%“‘ﬁ

for this, a1 qaTan e fE aER & g ¥ Wk
If the hon. Mimister wants to reply, WV QX & HHOS ¥ THAT 6 HIATEET
be can, &1 faear € a1 78 ? v reE mw_}

SHRI SURENDRA PAL SINGH : #I9&1 & a1 7 & ?
If the hon. Member takes the trouble 9 o
of going through that statement, he ot gtrare fog . qg At e §
Wil.lﬁ.nd‘thatttlilﬂ'eil:obarfoln gsreigé hmwgﬁmmqﬁm
ners nst urchase .
othﬂ.glopcrtic: i India " :::ﬁ 3';"{“ Q;::f:’q:“;rg
g Rl A]
gmmmwm_ma.am T g R § AR T FR
ﬁmwmﬂwmm;qﬁwﬁg Foeht &1 Afer T e W T
waeqr § f 98 oF fewr oro@ 2w & g
aRaT ST wT g7 st e Tz, feamma ° oow
. . qifest gt 8, areeT gAgffad
ﬂugaﬁafmma@m_gﬁ-ﬁuﬁ T TW QI FT ATH A9 AT G 7
ZWTE MTHT W99 & #) S@EAar F g . : -
N dow T €W & ¥ omd At w g mifet =1 foew ok o fraw &
A T S mgmar s e T O & fag qm @)
. Taee g ¢ & sfem wwfee & @
ot g3 o g 0 T I W gyt & ww o S s ge
m?wmtl“wmﬂ ¥ oETaT 90| =W arfe & araaw
LLLLEES o a® s TS e § ) -
SHRI RAJASEKHARAN : May I = ¥ sfoas ox ok faema ot

know whether the Government of India a .
is aware that there is a proposal by the TR T H ST S g w o

Tibetan Resettlement Association in  SITrEl & Jea 19 AT FL @ & | A1
Mysore to have the Tibetan refugees gy, <y =, g fesir wifz A 3T+ €,

and also the landless people settled in
Mysore State. If that is true, is the fegem wix fosr Y o 7@ @

Government of India going to allow gl 9T FaT TATE ATAT & @Ay Y foraaely

S st AT § A AT W AT § I Fema
SHR1 SURENDRA PAL SINGH : 1  far stmom, 1 wfeqd o< 9741 smame
have no information about it, i T ? flﬁﬁﬁ P CE XL ]

ot e romgw : W Agmr @ fae ®t ek 82 W % fag s
w § o AR daf@d Tt s & wwfel & s fea
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Question

W WX IE fAag e 9@ @ a)p
I fag srraTe Y Ty |6y s ?
# s gt § 5 owrowmR W
i fear § 7

MR. SPEAKER : Now, the whole
debate will be concluded by Mr.

Kachwai. Mr, Kachwai.
st gEN W AW WAl WERA
7 wow awgey # aomn @ fo e o
¥ &1 o1 W W I@i e wdR
AT g, AR EE AT A g1 §
AT avgar § 5 s Wl wge |
W o< fa=ae fear @ o oo @ woe
o s o fer oofty a1
amfF @ F1 W @ FT AT
X 5wl ATt 9IE &7 9|
e e @ & 7 T T A R
frer & 5 fam ot s@nd gu
#1¢ a3l ggr wa § ot 4 @0
gFar g7
# ag ot Jrn amgan g 6 oaerd
AT & S g § A o 9% &y
oA § w0 oI e g3 W
¢ & o Y & v e A & o
) & TfF & 7w w9 X i faeme
&F @1 J ¥u¥ FT qF !
st growam fag : @i aw oA
¥ wEIE g 98 FREd R g
¥ 2, safe € gaaw @ I
afgd | @i aF. ...
it wew fagrt awdt . T 07
T & WA g ww g feowr R
fardeft W & s w0 AT
T I8 WA 99 ol g F wrf o
WU 1T qg7 9T FT A9EE 40 F ?
st g fog © @ T ol
wr & e A€ fadefr agt smec et
a%ar g |
st gew WY woAw : wER &%
w01

PAUSA 2, 1889 (SAKA)

Papers Laid 9530

ol gaaw fg: 37 S
W @ ™ W T o
wadEw w9 gH A & | xWfeg
FE TAO FT IT A 20

it gew o woAr : #E o frdef
qgt I qO% FwAT § 9 Ag S
& T TG FI & | I W S
FT AF ! qg q97 qEETE g 5 0
# w7 ®T & T &1

ot o fog WA T ¢
a1 &t 8, TOW 7 T gwr & WK
R aEwAr f gew R g # )

=t gww = weAw : Hify e
T¥ &7 IO F I ?

oW wgRT ¢ qg qifedr G2
#fae ) 5 a1 A fafaws &1 gar
¢ fafret Wt T awar
1145 hrs.
PAPERS LAID ON THE TABLE

AUDITED ACCOUNTs OF INDIAN INSTI-
TUTE oF TECHNOLOGY ETC,

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHR1 BHAGWAT JHA AZAD) : On
behalf of Dr. Triguna Sen, I beg to lay
on the Table :—

(1) A copy of the Audited
Accounts of the Indian Insti-
tute of Technology, Kharag-
pur, for the year 196566,
under sub-section (4) of sec-
tion 23 of the Institutes of
Technology Act, 1961, [Placed
in Libruary, See No. LT-2188/
571.

(2) A copy of the Punjab Local
Authorities  (Aided Schools)
Haryana Amendment Ordi-
nance, 1967 (Haryana Ordi-
nance No. 9 of 1967) pro-
mulgated by the Governor of
Haryana on the 3rd October,
1967, wunder article 213(2)
(a) of the Constitution read
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[Shri Bhagwat Jha Azad]
with clause (c) (iv) of the
Proclamation dated the 21st
November, 1967, issued by
the President in relation to the
State of Haryana. [Placed in
Library. See No. LT-2189/67]

ANNUAL RePORT OF NaTioNAL REe-
SEARCH DEVELOPMENT CORPOBATION
oF INDIA '

SHRI BHAGWAT JHA AZAD : I
beg to lay on the Table a copy of the
Annual Report of the Natiomal Re-
search Development Corporation of
India, New Delhi, for the year 1966-67
along with the Audited Accounts and
the comments of the Comptroller and
Auditor General thereon, under sub
section (1) of section 619A of the Com-
panies Act, 1956. [Placed in Library.
See No. LT-2190/67).

STATEMENT CORRECTING ANSWER TO
UnsTarRRED QuEsTioN No. 4931 Re.
HmNDI TELEPRINTER

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI I. K. GUJ-
RAL) : I beg to lay on the Table a
statement correcting the answer given
on the 19th December, 1967 to Un-
starred Question No. 4931 by Shri
Prakash Vir Shastri regarding Hindi
teleprinters. [Placed in Library. See
No. LT-2191/67)

Rice-MiLLme INDUSTRY (REGULATION
AND LicensiNng) AMENDMENT RuLes
ETC.

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE) : I beg to lay
on the Table

(1) A copy of the Rice-Milling
Industry (Regulation and
Licensing) Third Amendment
Rules, 1967, published in Noti-
fication No. G.S.R. 1465 in
Gazette of India dated the
30th September, 1967, under
sub-section (4) of section 22
of the Rice Milling Industry
(Regulation) Act, 1958,
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(2) A statement showing reasons for
delay in laying the above Noti-
fication. [Placed in Library.
See No. LT-2192/67].

SHRI S. M, BANERJEE (Kanpur):
Sir, when the Minister lays a statement
showing reasons for delay in laying the
Notification, let him assure the House
that this delay will be avoided in future.
Otherwise, what is the use of raising
this matter, Sir?

MR. SPEAKER : I agree.

11.46 hrs.

COMMITTEE ON GOVERNMENT
ASSURANCES
MINUTES

w1 e fagrdt araat (FEoER)
q FHTY AT e qfafa #
FAA: 20, 21 9T 22 faaww, 23 9%
24 WAL, 6 WIT 7 TAFL AGT 19
fewma<, 1967 #1 g€ qiwdl ¥ argd
&R a% F FTAATEY FTCW AT 9T 9T
Ear g |

PRESIDENT'S ASSENT TO BILLS

SECRETARY : Sir, I lay on the
Table following two Bills passed by the
Houses of Parliament during the cur-
rent session and assented to by the Presij-
dent since a report was last made to
the 8th December, 1967 :—

1. The Taxation Laws
ment) Bill, 1967,

2. The Court-fees (Delhi Amend-
ment) Bill, 1967.

(Amend-

ESTIMATES COMMITTEE
TWENTY-THIRD REPORT

SHRI P. VENKATASUBBAIAH
(Nandyal) I beg to present the
Twenty-third Report of the Estimates
Committee on action taken by Govern-
ment on the recommendations contained
in the Twenty-ninth Report of the Bsti-
mates Committee (Third Lok Sabha)
on the erstwhile Ministry of Transport
and Communications (Department of
Communications and Civil Aviation)—
Civil Aviation Department.
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COMMITTEE ON PUBLIC UNDER-
TAKINGS
SIXTH REPORT
SHRI MANUBHAI PATEL

(Dabhoi) : On behalf of Shri Surendra-
nath Dwivedy, I beg to present the
Sixth Report of the Committee on Pub-
lic Undertakings on contracts entered
into by Rourkela Steel Plant of Hindus-
tan Steel Limited with the M/s. B.
Patnaik Mines (P) Limited and others
for the supply of Iron ore and Manga-
nese ore.

PETITION RE. CONSTITUTION
(AMENDMENT) BILL
SHRI INDER J, MALHOTRA

(Jammu) : I beg to present a petition
from Major-General (Retd,) U. C.
Dubey and ohers, relating to the Con-
stitution (Amendment)  Bill, : 1967,
(Amendment of the Eighth Schedule).

11.48 Hours

STATEMENT RE. CEMENT DISTRI-
BUTION REGULATION

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI RAGHUNATH
REDDI) : On behalf of Shri F. A.
Ahmed, I wish to make a statement on
the decision of Government to regulate
distribution of cement in the country

SHRI N. DANDEKAR rose—

MR. SPEAKER : We do not allow
a discussion now., Let him lay the
statement on the Table.

SHRI RAGHUNATH REDD] : ..I
beg to lay on the Table a statement on
the decision of Government to regulate
distribution of cement in the country.
éf’;med in Library. See No. LT-2193/

ot sz fagrdt aroddY (@eroR) ¢
m’@“:mmﬂwﬂﬁm
fer 3 W faor o w=t s o7
T q8R T 79T F4 fysmmw ?

PAUSA 2, 1889 (SAKA)

Bills Introduced 9534

MR. SPEAKER : When once it is
allowed, it has to be done again. The
practice we have been following with
respect to such statements is that after
the statement is made, members may
ask for time to discuss it. If imme-
diately after it is made, questions are
allowed, it will take much time without
yielding corresponding results. We will
not be able to get proper replies, One
question is not going to clarify all
matters, On one question today we
have taken nearly 45 minutes. If we
allow questions on this. it will take
another 40 minutes without yielding any
result. That is my difficulty. There-
fore, we made a rule.

Let Members go through the state-
ment. If necessary, we can have a dis-
cussion later on, next session.

SHRI N. DANDEKAR (Jamnagar) :
That will mean that the mischief will
be done and then we will have a debate
over it.

MR, SPEAKER : He might write to
the Minister, Or he might write to me
and I will forward it to the Minjster.
Otherwise, we will take another 40
minutes on this,

11.50 Hours
BANKING LAWS (AMENDMENT)
BILL*

THE DEPUTY MINISTER IN THE
MINISTRY OF FNANCE (SHRI
JAGANNATH PAHADIA) ;: On be-
half of Shri Morarjii Desai, T beg to
move for leave to introduce a Bill fur-
ther to amend the Banking Regulation
Act, 1949, so as to provide for the
extension of social control over banks
and for matters connected therewith or
incidental thereto, and also further to
amend the Reserve Bank of India Act,
1934, and the State Bank of India Act,
1955.

MR. SPEAKER : Motion moved :

“That leave be granted to intro-
duce a Bill further to amend the

*Published in Gazette of India Ex-
traordinary, Part II, section 2. dated
23.12-67.
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Banking Regulation Act, 1949, so as
to provide for the extension of social
control over banks and for matters
connected therewith or incidental
thereto, and also further to amend
the Reserve Bank of India, Act,
1934, and the State Bank of India
Act 19557,

SHRI S. M. BANERJEE (Kanpur):
1 do not want to object to this Bill, but
I want to say one thing...

MR. SPEAKER Shri 8, Kundu

SHRI S. KUNDU (Balasore) : I
want to make this submission. I do not
want that the nation should be fooled
and cheated in the name of socialisation
or in the name of this Bill. We demand
complete nationalisation of the banks.
I want to make this very clear. But the
Bill that has come before us will only
serve the interests of certain people. So
far as the Government is concerned,
it will further bureaucratise the entire
banking industry and it will never serve
the purpose for which the entire coun-
try demanded nationalisation of banks.

AN HON, MEMBER : Not
country.

SHRI S. KUNDU : 99 per cent of
the people of the country. During these
years, out of the deposits, a huge pro-
portion, 87 per cent, has gone as loans
to big industrial houses. 49 per cent of
the shares are held by 3 per cent of the
shareholders. 36 per cent of the shares
are held by one per cent of the share-
holders—I am just giving you these
figures to show the magnitude of the
hold of big business on the banks. The
directors, their relations brothers, uncles
and so on among themselves distribute
the loans and interest to their own con-
cerns.

entire

This has actually helped the concen-
tration of economic power in the hands
of a few. Therefore, I would request
Government to take back this Bill and
bring forward a complete Bill nationa-
lising the entire banking structure, That
is the only solution.

If the Government by this Bill want
to show to the country that they are in
favour of pationalisation, it will only
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be cheating and fooling the entire
country, though we are demanding com-
plete nationalisation.

SHRI 5. M. BANERJEE rose—

MR, SPEAKER : The rule is that
if a motion for leave to introduce is
objected to, the member opposing may
make a brief statement and reply will
be given by the Minister concerned.
Then without further debate, the ques-
tion has to be put. The rule is very
clear. If all of you want to speak, it
will become a debate.

SHRI S. M. BANERJEE : I am not
transgressing the rule.

SHRI JYOTIRMOY BASU (Dia-
mand Harbour) : Only one second.

MR, SPEAKER :
only one second.

SHRI S. M, BANERJEE : After all
there has been a convention here.

MR. SPEAKER : Convention should
replace rule ?

SHRI S§. M. BANERIJEE : Why
should you be so rigid about the rules
on the last day ?

Everybody wants

On behalf of my group, I want to
register my protest and say that the
Congress has succumbed to the wishes
of the big business houses. Now it is
quite clear. ..

SHRI N. DANDEKAR (Jamnagar) :
Is he opposing the Bill 7

MR. SPEAKER : Yes.

SHRI N. DANDEKER : He has not
said so,

SHRI S, M. BANERIJEE : This is a
prostitution of nationalisation.

I would only request you to convey
our feelings to the hon. Deputy Prime
Minister that he will not able to end
monopoly by keeping the banks in the
hands of the sharks,

MR. SPEAKER : The question is :

“That leave be granted to intro-
duce a Bill further to amend the
Banking Regulation Act, 1949, so as
to provide for the extension of social
control over banks and for matters
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connected therewith or incidental
thereto, and also further to amend
the Reserve Bank of India Act, 1934,
and the State Bank of India Act,
1955",

The motion was adopted.

SHRI JAGANNATH PAHADIA :
1 introduce the Bill.}

12.55 Hours

CIVIL DEFENCE BILL*

THE MINISTER OF STATE (IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
On behalf of Shri Y. B. Chavan, [ beg
to move for leave to introduce a Bill
to make provision for civil defence and
for matters connected therewith,

MR. SPEAKER : The question is :
“That leave be granted to intro-
duce a Bill to make provision for
civil defence and for matters connect-
ed therewith”,
The motion was adopted

SHRI VIDYA CHARAN SHUKLA :
I introduce the Bill.

11.56 brs.

COMMITTEE ON PRIVILEGES
FoURTH REPORT

ot sftw wivw (wvdtg) : sem
wgRg, # S A g o fagerfy-
w1 afafa # S e a7 a7 faae
JSATARATE | 4 I A, o fs 2w
# Fag ¥ gard o ¥ gew A
fewre & @ T, fpgemm Tew &
ez, =it gerrawT, ¥ “dew w@w
fr Tz S & ofviw & o e f,
form #t o1 #7 FE o s ow R
9T 9§ ¥ 7 w@ awa 5 e
T A W A # afow #oaw

*Published in Gazette of India Ex-
traordinary, Part II, section 2, dated
23-12-67.

{Introduced with the recommenda-
tion of the President.
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& 0% 7 gt 3W F AT § S A
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MA@ FRE ! Toqd w817y,
qNEF WERT § FEr &

“The proposition has only to be
put in this manner to recognise the
absurdity of it, but this is precisely
what it amounts to if we are to take
with any seriousness the wild charges

which have been flung in Parliament
against the Birlas.”

12 Hours
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Tge fFaR T arO W s 2 )@
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fora & :

“The question that now arises is
how far can we go in allowing parlia-
ment to behave like some kind of a

Star Chamber sitting in judgment of
individuals and institutions. , .55
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MR. SPEAKER : Before anything
is dome, I wish to say that according
to the rules, the hon, Member is entitled
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to move a motion, Now that the Com-
mittee has gone into it and made some
recommendations, we may proceed with
the next step without any further
speeches. Mr. Goel has made a long
speech and that is enough for the day.
Mr. Khadilkar's motion is also coming.

SHRI AMRIT NAHATA (Barmer):
Sir, is the Committee of Privileges
superior to this House?

MR. SPEAKER : It is a creature of
this House. How can it be superior 7
I am not here to answer which is bigger
or which is more powerful, This House
Is supreme.

The question is :

“That the Fourth Report of the
Committee of Privileges presented to
the House on the 12th December,
1967, be taken into consideration,”

The motion was adopted

MR, SPEAKER : Now Shri Khadil-
kar.

SHRI KHADILKAR (Khed)
I move :

“That this House agrees with the
Fourth Report of the Committee of
Privileges presented to the House on
the 12th December, 1967."”

MR. SPEAKER : The question is :

“That this House agrees with the
Fourth Report of the Committee of
Privileges presented to the House on
the 12th December, 1967."

The motion was adopted.

. Sir,

12.11 Hours
MOTION RE: INTERNATIONAL
SITUATION—Conud.

MR. SPEAKER : The House will
resume further discussion on the motion
regarding the international situationm.
2 hours remain. The PSP has not parti-
cipated in the debate.

st ywTadrT vt (XgY) ¢ AW
BT, T fede &1 @ w1 am—
7 agi o sTew fafrec g st fecdt
srew fafeet &1
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MR. SPEAKER : The Prime Minister
is not, going to give the final reply.

SHRI M. R, MASANI (Rajkot)
When is the Minister going to reply,
Sir ?

MR. SPEAKER : Today we are hav-

ing lunch hour, The Minister will re-
ply at 2.30. Now, Shri Nath Pai.

SHRI NATH PAI (Rajapur) : Mr.
Speaker, Sir, I do not know if this de-
bate was just an academic exercise or
a serious effort on the part of Govern-
ment. As I listened to the Prime
Minister yesterday, I had an uneasy
feeling that 1 was reading that annual
document which the External Affairs
Ministry presents to this House called
the Annual Report of the Ministry of
External Affairs. I felt that the same
dosage of unadulterated drabness was
once again being distributed to the
House. The debate began with a whim-
per and it ended yesterday at least
almost with a shriek,

1 would like to draw the attention
of the House to one serious aspect—
the absence of the Prime Minister. The
technical aspect of it has been dealt
with by Mr. Masani yesterday and you
have tried to mollify the feelings of the
House. But there is a serious aspect
as to who replies on behalf of Govern-
ment. The House has allowed this
change in the Ministry of External
Affairs to go unnoticed. Neither Parlia-
ment nor the Press nor the country has
taken cognizance of the fact that there
has been a change in the Ministry of
External Affairs. Originally we thought
that the change of portfolio was a tem-
porary one and other permanent arran-
gements would be made. Now we have
this change which has been made very
imperceptibly, but nonetheless it is a
major change. It seems the Prime
Minister is going to hold the portfolio.
Who holds the portfolio of which de-
partment is absolutely the concern of
the party in power, but so far as the
absence of the Prime Minister today
is concerned, I appreciate she has gone
on a legitimate duty. But I would
like to know, is the office of the Exter-
nal Affairs Ministry such a minor one
that it can be attended to when one has
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the leisure 7 I think the formulation of
foreign policy, the assessment of the
reaction of other countries to that policy
and the adjustments necessary in the
light of the dynamics of the interna-
tional situation is a conlinuous process.
It is not a process which can be attend-
ed to in a half-hearted manner. The
External Affairs portfolio should not be
made a part-time job. The Prime
Minister has to look after the Centre-
State relations, She has to look after
the Atomic Energy Department; she has
to look after Planning, not to mention
the necessity of looking after the affajrs
of the Congress Party and the necessity
of settling scores with Mr. Kamaraj or
disciplining Mr. Patil. With all these
worries and anxieties and pre-occupa-
tions of the Prime Minister, I would
like to ask, is it fair to the portfolio,
is it fair to Parliament and is it fair
to the Prime Minister herself that she
should be saddled with this responsibi-
lity. 1 have regard for the Prime
Minister's undoubted talents and un-
challenged charm. But even granting
this, one has to raise this legitimate
question, whether foreign affairs is auch
a minor thing that it can be relegated
to a part-time job. I would like Gov-
ernment to clarify its position on this
issue.

One gets an impression that Govern-
ment regards external affairs mainly as
a kind of a large-sized hospitality cen-
tre and travelling agency. The External
Affairs Ministry today is becoming
nothing more than a well established
and fairly run hospitality centre-cum-
travel agency looking after the arrange-
ments of State dignitaries who come as
the guests of India and, ultimately, it
seems that for the conduct of foreign
affairs the main pillars and props of
India are not the experts in foreign
affairs but, eredit will have to be given
by this country to them, the pilots of
international airlines, who bring the
distinguished guests, and the cooks and
servants of the Rashtrapati Bhawan,
because that is what foreign affairs is
coming to.

When we have a look—I will mot
have the time to go into it in details—
when we have a close look at the per-
sonnel who manage, I am reminded of
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modern painting. I am sure, Sir, some-
times, when you find time, you too go
and visit some of the modern exhibi-
tions of modem paintings. Why do I
say I am reminded of modern painting.
When I look at the arrays and hordes
of ambassadors, envoys, Joint Secre-
taries, Seccretaries, Special Secretaries
and Secretary General, as the modern
painting is often rather bewildering to
a commop man so is the Ministry to me.
It is a massive block. If you look at
a modern painting. ...

SHRI M. A. KHAN (Kasganj) : We
have no Secretary General.

SHRI NATH PAI : I am taking a
survey of the Ministry. Once you are
quite right. 1 was talking of the Minis-
try, how it functions. If you do not
have one today, tomorrow you may
have. It depends upon who is the next
aspirant. These are not permanent
things. If the aspirant is sufficient im-
portant he can change the administra-
tive rule and say that there should be
a post of Secretary General created, 1f
he is just, I do not say normal or ordi-
nary man, a man more concerned with
his duty and not designation, then of
course we do not have it. I would
like to point out why I am reminded
of a modern painting. There is a mas-
sive centre block of dull grey drabness
with occasional patches of bright fea-
tures. In the same way, where the
massive block is of mediocrity, grey
and yellow, there are some bright peo-
ple too in the Ministry.

How are ministerial appointments
made, ambassadorial  appointments
made. I would not go into the details
of that today. Since a reference was
made and the Prime Minister has
thrown a challenge asking us to give
specific examples and then she will look
into them, I know of two cases. You
will be amazed to know that in one case
the Ambassador decided, to accept a
particular post, not because he was
specially qualified to go and represent
India in that country, not because he
was familiar with the history and tradi-
tion of that country, but because his
wife found the reception room in the
ambassadorial, residence suitable for
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holding receptions. After having a look
at it they said : “we shall go as ambas-
sadors to this country”.

AN HON. MEMBER : Who was it ?

SHRI NATH PAI : Hum Nahi
kahenge., 1 never mention names, but
normally this House knows that this
fact must be correct. In another case
a certain ambassador went and had a
look at five countries. Then he decided
after talking to his wife, He said:
“This seems to be the most spacious
house.” *“Yes, darling let us stay here.”
He became the ambassador there. This
is how it is normally happening. I am
reproducing verbatim conversations. It
is not the dedication of a man to his
job, it is not the qualifications of a man
for the job, it is mot the missionary
zeal of a man that enables him to be
posted to these jobs. It is the policy
of ‘I scratch your back, you scratch
my back’ that is followed. This is the
case in the higher echelons of the
Ministry of External Affairs,. When I
say this, I am aware that there arc
some men dedicated, passionately dedi-
cated, sincerely dedicated, to the pur-
suits of such a foreign policy as there
is. And now I may say that there is
not much of a foreign policy left today.
Because, the government has persuaded
itself that the drafting of some commu-
niques, making some visits to some
countries and receiving some guests, that
is the sum total of a foreign policy. I
must point out that the going on State
visits, being well received, and then
coming and receiving in return the
Heads of other countries cannot make
for the absence of a realistic, dynamic
foreign policy which this country is
entitled to.

We often flatter ourselves because of
the courtesies that are shown to our
guests and think we are making success,
1 will recall to this House a reference
to the State visit made by Pandit
Jawaharlal Nehru when  President
Kennedy was still alive.  Professor
Schleshinger, in his monumental work
on President Kennedy, points out—I
would like people not to misunderstand,
because Professor Schleshinger is a bril-
liant scholar of history and is a relent-
less critic of his own government too
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as those who are familiar with his writ-
ings and his recent contributions to the
New York Times must be aware of—
referring to the Prime Minister's visit
to the United States, that it was pro-
claimed as a triumph for diplomacy and
statesmanship; the Indian radio and the
press told the people, and the Parlia-
ment was persuaded into believing that
it was an unadulterated triumph of
Indian statesmanship and Indian diplo-
macy, this visit of Prime Minister
Jawaharlal Nehru: and what was the
jmpression of the President at the re-
ceiving end ? This was the most dis-
astrous visit of all the State visits, The
President had expected a lot from the
Prime Minister of India. He was more
or less a father figure for him. But,
when the visit came, it was nothing but
bitter disillusionment and disappoint-
ment. This is what happens very often,
because when we make State visit we
persuade ourselves into believing that
we are succeeding in winning friends,
we are succeeding in influencing coun-
tries in our direction. The reason is
very simple. An essential modicum, an
irreducible modicum of India’s mational
interest in terms of security, in terms of
our sphere of influence and in terms of
our economic intcrest has never been
defined by this government, and that is
why we find ourselves content by mak-
ing some communique. A smart steno-
grapher can draft these communiques.
Cordial exchanges took place, mutual
exchanges in very cordial and frank at-
mosphere, friendly exchanges—all these
inanities are repeated in every com-
munique, Every time a spokesman of
India signs such a communique, he
persuades himself into believing that
he has signed a new page, written a new
page in the history of India and man-
kind. Now, these platitudes and in-
anities, even if we produce them in
mountains, they do not make one single
line in the history of man. But, some-
how or other, the Government of India
and its draftsmen persuade themselves
into believing that it does.

Now, having said something generally,
I will try to draw the attention of the
House to three specific issues before I
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sit down, Of course, there is so much
one can cover in a subject like this but
I have no time. Our relations with the
two super-powers leave much to be
desired. The Government never tries
of telling us that everything is all right,
I think the relations with both the
United States and the Soviet Union,
whatever the appearance, leave much
to be desired, In the case of one coun-
try the relations have reached the stage
of cold stare and, in the case of the
other country, the relations smack of
suspicion of one amother. Is this a
very satisfactory state of affairs ? If not,
what shall we do? The reason why it
is reduced to this state of affairs is
very simple. There is never any frank
dialogue with the United States, There
is never any cordial dialogue with the
USSR. We go, we are contented with
the courtesies, inanities, platitudes and
mutual compliments and we think we
have done the job,

It is imperative, it is absolutely essen-
tial, it is necessary that when the states-
men and leaders of India go to the
United States, and other countries they
sit down with the leaders of those
countries and in a candid manner define
the areas of agreement, the areas where
there is disagreement and limit the areas
where there is likely to be conflict. 1
do not think that ever has a spokesman
of India bothered to go into those essen-
tial aspects, the essential comcomitants
of a worthwhile foreign policy.

Therefore we find that we go like a
pendulum from one end to the othcr
end. either coldness or hostilities with
the United States. I do think, there is
an imperative necessity for going into
a dialogue but the Government of India
think that all that needs to be done has
been done if we go and get some wheat,
some aid, some assistance,

The same is true with the TUSSR.
We think, if we get some equipment,
particularly in terms of some arms which
we badly need, all is all right with the
USSR and Indian relations.

Sir, yesterday a reference was made
in this House to the broadcasts from
Radio Peace and Progress. I have kept
silent though these broadcasts have been
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going on for very long, nor do I want
to go into details about it. But it is
a very significant development if we
know how the Soviet leaders try to make
a projection of what they feel, not al-
ways in a direct manner but in an in-
direct manner, If one reads the moni-
tored reports of what Radio Peace and
Progress stands for, one begins to won-
der if all is all right between New
Delhi and Moscow, between South
Block and the Kremlin.

1 for one feel that it is far from
being all right. The Soviet Union 1s
beginning to equate Pakistan and India.
Are we aware of this? Even the May
Day slogans this year in the Moscow
Parade and the Fiftieth Anniversary of
the Revolution were: Long Live
Friendship with India, Long Live
Friendship with Pakistan. Prima facie
what is wrong, you will ask. Very
true. I do pot want other nations, with
whom we are not friendly, also to be
unfriendly, That is not my demand.
But the important point remains that
the Soviet Union is showing a gradual
tendency to equate India and Pakistan.
Have the Government of India sat with
the leaders of the Soviet Union and
told them, “You are free as a sovereign
nation to make friends with others but
so far as Pakistan is concerned there is
somg irreducible minimum of India's
interest.” ? .

And, what is this? That is Kashmir,
the delimitation of the borders and se-
curity of the border in the eastern
region. Have we ever taken any
guarantee like that? I wonder if we
have ever dared to mention it to the
leaders of the Soviet Union. If they
draw conclusions and if they are surc
that whatever they do, India will be
okaying it after a minor perfunctory
protest, will we be justified in blaming
them ?

Neither with the Soviet Union nor
with the USA is there a meaningful dia-
logue on the basis of equality, Ulti-
mately, foreign policy means mutuality
and reciprocity of obligations, I do not
think, we have tried to provide this

basis,
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In this regard I do not know why un-
fortunate souls seck this country for their
asylum. Perhaps, they are tempted by
the tradition of India’s hospitality, They
remember the hospitality of India but
perhaps they are not familiar with the
timidity of the present Government of
India. 1 have in mind the young man
who is wanting to seek refuge here.
Since the matter, I am told, is being deli-
cately handled, I do not want to preju-
dice it, but one thing this country will
demand. If he may like to go to his
country, he must not be prevented; if
he likes to go back to his motherland,
he should be free, If he wants to stay
here, it must be made available to him.
If he wants to go somewhere else, obsta-
cles must not be put in his way under the
garb of somebody being offended. We
must not allow ourselves to disown our
obligation of hospitality.

I am sorry that the Prime Minister is
not here and, therefore, some of the
things I wanted to say, I will be res-
trained and inhibited in saying because
when I want to make criticism I like
to make it in the face of the person
concerned and she is not here today.

Apart from the necessity of putting
our relations with the Soviet Union and
the USA on a firm basis of mutual
trust and friendship lifting it from the
basis of our dependence, I would make
a plea. Every time the Government
comes ang tells us that we get aid.
There is a sycophantic undertone in the
statement of the Government of India
that we need some aid. I am one to
acknowledge it readily from those
countries who give it, but that should
not make me subservient and appear as
if 1 alone need friendship. I need 1it,
but India has much to give too. When
we take aid let us not be defiant, I
agree, but let us not appear to be sub-
servient as if we are the only people
who mneed friendship. Friendship is a
thing which we need; we need the
friendship of these two countries but
these countries too need the friendship
of India and those countries who want
the friendship of India will get it only
on the basis of reciprocity.
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1 will now emphasize very briefly the
necessity of giving more attention and
taking more interest in South East Asia.
Often, for the Government of India
there is only West Asia, I do not know
how a map is made only with the west
without the east. Sometimes to the
complete neglect of the east we are pre-
occupied with the west. I think, I have
said about the west oncg and I do not
want to repeat it, but I want to ask:
Is our interest in South East Asia of
such a marginal nature that spasmodi-
cally the Government of India will be
taking interest and then agaip lapsing
imto its traditional indifference towards
the countries of South East Asia?

Last year, Mr, Chagla made a good
beginning, after he was goaded by the
House, made a tour of the South-East
Asian countries and he achieved limited
but certain results. I do pot know why
he was eased out. I have mo time 1o
discuss that. But there is a mystery
surrounding his going out. All Kinds
of explanations are made and given.
The fact remains that Mr. Chagla who
brought much sophistication and a
little of culture to his task lost his job
and, 1 think, he had self respect that,
before he was thrown out, he resigned.
But there is a mystery surrounding his
going out, not familiar in a democracy.
Somebody should try to remove it. Was
it the cause that he disagreed on the
language policy of the Government or
were there some other causes? You,
Sir, and I are entitled to know it.

Then, there is the question of South
East Asia, These countries matter to
us vitally. I am not going to propound
a theory that there is a vacuum. But
there is one thing that I would like the
learned scholars of the External Affairs
Ministry to do and that is to read what
Prof. Marguntha has written in a re-
cent article in the Foreign Affairs
Journal of the United States :

“Any country which is powerful
and strong, invariably, tends to in-
terfere in the affairs of other coun-
tries.”

Let us not go on persuading the world
~—the world will not believe it—that we
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are so pious and good. Sometimes,
non-interference is a reflection of poli-
tical impotence. Here, I come to the
basic problem. Our foreign policy is
losing its credibility because of general
instability in this country and almost
our harrowing on the verge of ecomo-
mic instability. There is political insta-
bility and there is economic instability
in this country. The world is becom-
ing to be wondering, Where is India
going ?

The other day, 1 was distressed when
Mr. Y. B, Chavap made an admission
that money came to this country, not
from one side, from both sides. Was
that a matter to be told to the House
with so much aplomb? What does it
mean, that the people are beginning to
interfere in the affairs of this country
without fear of being challenged, with-
out fear of being punished ? The Home
Minister ought to have said that we take
a very grave view of it. There is non-
alignment ? Not only one side is trying
to influence the electrorate in this coun-
try but both sides are trying to influence
the electorate in this country. So, what
is there to be worried about ? Both
sides are trying to interfere and giving
money. That was the reply given by the
hon. Home Minister. It is alarming.
That means, firstly, nobody is taking
this country seriously and, secondly, an
ominous inference is being drawn by
super powers that India is beginning lo
crack. One side is trying to help ome
group and the other side is trying to
help the other group. But the sinister
meaning you should not escape and
the leaders of the Government should
not say, “It is all right. Both sides are
involved in this. There is nothing to
bother about.” I think, there is a must
to be worried about, there is a must to
be concerned about. I would like to
know : Would the United States be
happy if it was established that Indian
money was being poured into that
country either to Rockefeller or
Regan ? What would be the reaction of
the United States? (Interruption). 1
know it is impossible to do that, Wouid
the Soviet Union be enthusiastic if it
was known that we were trying to in-
fluence their elections to the Supreme
Soviet ? (Inferruption). But according



9553  International

to the Constitution, there are elections
there. I do not want to comment on
the internal affairs of other countries.
The Soviet people are free to decide
the form of Government they want just
as I am free to decide the form of Gov-
ernment I want. I would like to know
what would have been the reaction of
these two super powers. I tell you, it
would have led to a major crisis in our
telations. Here is a Government which
docs not bother and worry about it.

1 would like to point out two danger-
ous symptoms aboui this. India's
sovercignty is, gradually, diminishing
and already there is an indication of
that. 1 am glad that with agony in
your face, Sir, you are agreeing with
me. This is the feeling of every
patriot.

MR. SPEAKER : He may conclude

now.
SHRI NATH PAI : I am concluding.

Sir, let us ponder over seriously. I
am not happy in just castigating the
‘Government. Let us try to evolve a
policy worthy of the country. That is
my final submission.

This is the non-proliferation treaty.
1 would once again warn the Govemn-
ment of being pressurised into signing
this treaty, the draft treaty which we
first saw in this House and Mr. Chagla
denied it. I had submitted to the House
that the treaty is a joint product of
both Moscow and Washington and we
should oppose it, not because it is a
jomt product but because it is patently
«discriminatory against this counmtry and
against other under-developed and
developing countries,. What an irony
of fate! 1 have before me the famous
speech of Mr. Gromyko of 14th Feb-
ruary, 1947, You should know Mr.
Gromyko was taking a stand which I
am taking today for my country. When
the Baruch Plan was presented to the
United Nations by the Spokesman of
the United States, the Plan was nothing
different from the Joint Treaty now
presented to India. The Baruch Plan
mnd the so-<called Nuclear Non-Proli«
feration Treaty are identical in their
ewence, though the terms, words, syn-
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tax and grammar change here and there
because the terminology changes, But
the essence is the same. What happen-
ed? The Soviet Union, which was op-
posing tooth and nail the Baruch Plan,
wants India to accept it because there
is a major difference. I will tell you
this, Logic tells us that any idea may
be reduced to an absurdity, Mr.
Gromyko says. This applies even to
good thoughts and ideas. I want to
tell the leaders of the Soviet Union that
the Non-Proliferation Treaty is a good
treaty, a good idea, but the way in
which they are presenting it and are
trying to twist the arm of India is not
a good thing. If they succeed perhaps
in twisting the arm of the Government
because it is very susceptible to arm-
twisting, the people will not allow their
arms to be twisted. This is the warn-
ing that we want to give to the Govern-
ment.

There is one redeeming feature.
The stand which the hon. Defence
Minister took in his speech made in the
United Nations was a proper stand and
he deserves credit and congratulations
for that. There was also a speech made
by India’s representative at the U.N.
Nuclear Non-Proliferation Conference
in Geneva. Both are before me. I
want them to stick and adhere to this
policy. 1 want to quote one sentence
from Mr. Gromyko, Let not. those
who are fighting today say, Russia wants
it, America wants it. Russia did not
want to sign it when it was against
Russian interests. Why should India
be compelled to sign? Because this

Treaty is not just a Disarmament
Treaty. This is not concerned with
arms. A genuine bona fide effort to

put an end to nuclear non-proliferation
should be welcomed by us. There is
going to be proliferation on the part of
nuclear powers. But those who are un-
armed are to be condemneq to remain
unarmed, Those countries which have
nuclear arms are to develop them, pro-
duce them and go on amassing them,
but those who do not have them, in the
name of mankind, are to be condemned
to this second-class citizenship in the
world. India should refuse to be a
vassal, to be a satellite. This is a mew
type of imperialism, the nuclear im-
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perialism, in which the two partners
are the Soviet Union and the United
States, and this country will have to re-
sist it. I trust such a valiant policy,
such a worthwhile policy, such a realis-
tic policy is the policy which, for long,
this country has beepn demanding. We
want to know when we could look for-
ward to the dawn of such a policy.

st To o W (SEYR) : weaw
7T, AT fadw fa & a F @
7g Fa1 v § F g w1 Afa
gl &1 ag et o Hifg ox == 7
wr 2 fe =g 7 wwder & sfa
Ao s F ufa gr) Afew &
AT A qTT T F& T TS qrfrE
¥ X # g Fem 9@ § WK @m@-
FT JTHT TAHE FT EHA I9F qH
foFar &, 99% TR A 3 T ARATE |
g g @ fggamm 3 ag
urEw Y 4 5 g S 3w R A
mfr aarfi nfY sk orfseeme gt
|19 IR FT g AT qgrEe | A
Il ¥ A" gAa aar fF e |
o TF A AH TR G TG 8
AR A9 TS FT 9 AT F ;I A
AWGA & ATY AT q@@T AT @I 4|
amws TiHe & g gura U 8w
Hag ag a1 f& S & avarg /e
g W Q11 St & a1y, mifea & |y
@ | afew g\ 98 & ' 8

& woFr s e e §
amEs UHiHe # gEe gg sqder Wy
ot f s & S 74 & T €, S e
T § § oftiz & A A T
T A WX I T F gAR g
a9 garfeE wifz ¥ S @R
afes woft o T i Y EFT R L TR
I S Ik S & IAwr ar AR
aifaw #¢ faar afer gare ogr #1
a9 wft aF ofe &= fEar 2
TR o Wt aw o e # g
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# q¥ gg § | W 9% g7 IR aqE
7 & ar o §) qrwr ofe.
# ag ot g7 SAw AW A oo w §
 greaTa fergema & s A g@ g
# W S ToRdE AR fEen
AMEAT £ | qRT i F aw ogr
qifEaT &1 ey firdts gawme fag &
T@T goT o, agt W o g fefaam
o T AT & 91 A1 X
gr § 99 ¥7 fefauaw & FAe @@
T} | A T TR T A T A
¥ warer geNdT ae T § W aga
#r gzt w1 o Fawior fmar mar &0

MR. SPEAKER : I want to remind
you, Mr. Sanghi, this is a Foreign
Affairs debate, it is not a debate on
Defence,

SHRI N, K. SANGHI : Sir, I was
trying to draw your attention to the
fact that Pakistan after signing the
Tashkent Agreement has not honoured
it, and this raises a fundamental issue.
The Tashkent Agreement which we
signed with hope of peace and progress
has not been beneficial as far as India
is concerned. The Tashkent Agreement
has created terror and hostility right on
our borders from one end to the other.
I want to draw the attention of the
House to the fact that where there was
previously only one Brigade at Hydera-
bad (Sind), Pakistan has now ome full
division at Chor. A dozen helipads
have been constructeq right on the
borders of Rajasthan. They have creat-
ed trenchways and roads. Sir, these
roads, one can understand, have not
been laid to make courtesy calls om
India. In these conditions, it becomes
necessary for us to give another think-
ing about Tashkent Agreement whether
India is giving a proper dimension to
the agreement that we have signed with
Pakistan.

I would then draw the attention of
the House to the fact that the Indus
Rangers and Mujahids have been openly
violating our borders. They have been
uplifting our men and a number of
cases have been reported and they have
been accepted by the authorities also.
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During the last six months more than
a dozen such cases have happened and
the Government has failed to recover
these people, These people are still in
Pakistan and their whereabouts are not
known. Sir, our Government have not
taken effective measures in bringing
them back to our couniry.

Sir, these are grave conditions to
which we have to give thought before
we give effect to the Tashkent Declara-
tion. It has been recently reported
that Pakistan has built up a wall north
of Khem Karan. All these activities of
Pakistan naturally create a doubt in our
mind whether our policy in regard to
Tashkent Declaration has been benefi-
cial to this country.

1 would like to draw your attention
to another area where we have good
relations. With Burma, Ceylon and
Nepal which are the other countries
Bordering India we have very good re-

lations. We have very good relations
with  Afghanistan. Afghanistan has
suffered at the hands of Pakistan, Re-

cently Pakistan has been wooing Russia
and has been having many trade agree-
ments. For the first time you will see
that mercantile goods have been allow-
ed to go to Pakistan through Afghanis-
tan. Sir, I think we will have to give
another look at our relationship of forg-
ing stronger friendship with countries
like Afghanistan.

Sir, there are other countries in West
Asia like Kuwait. We have very good
relations with them. We are having
an export of about Rs. 100 crores and
we have major petroleum deals with
them, It is high time that we give more
attention to these small countries. I
would particularly suggest to the hon.
Minister to appoint a High Commis-
sioner in Kuwait,

Mr. Speaker, Sir, I would like to
draw your attention that India was
chosen as the Chairman of the Inter-
national Control Commission by the
unanimous decision of all the major
powers that got together in Geneva.
But, after this escalation of war that
has been going on in Viet Nam. I
think it is very proper for us to give
another thought whether there is any
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purpose left for India to continue as
the Chairman of the Control Commis-
sion. If we had not been able to help
m stopping this war, if we had not been
able to help in bringing peace, I think
it is high time that we leave the chair-
manship and let South Vietnam and
North Vietnam and the powers them-
selves decide the matter between them-
selves.

Mr, Speaker, Sir, I would like to
draw the attention of the House to West
Asian crisis between Israel and the Arab
countries. Ome thing has become very
clear. The war between Israel and the
West Asian States has been a holy war
when we remember the fact that all the
Arab  countries, whether they belong
to the left or right, whether they have
joined the Eastern or Western Bloc,
have united together in waging this war
against Israel, India had taken active
part in bringing peace in this region
but failed in taking active lead in Viet-
nam and we should have taken more

interest in bringing peace between
North and South Vietnam.
Our foreign policy has been very

much criticised and it has been said that
the foreign policy of India is no foreign
policy. I would like to draw the atten-
tion of the House to this fact that our
foreign policy has now been tested
amply. Even an important power like
France has advocated our foreign policy.
As you would recall, recently, France
has removed herself from the NATO
power bloc and further she has asked
for the removal of the NATO head-
quarters from France. Recently, Presi-
dent De Gaulle has clearly advocated
that he would not like to be aligned
with the eastern or the western block
but would advocate a policy of non-
alignment, and non-interference, and
whatever causes we are taking up, which
is rightly done. From this also you
will see that the policy which the Gov-
ernment has advocated all these years,
namely, non-alignment and non-inter-
ference, peace with other countries and
propagation of peace in the world has
been advocated by an important power
like France also.

One important question which arises
and on which I would like to say some-
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thing is in regard to our relations with
Kashmir. Kashmir is an integral part
of our country, economically, legally
and constitutionally it is an integral and
indivisible part of India. Therefore,
there does not arise any question of
arbitration, mediation or plebiscite etc.,
as far as this question is concerned.
But one thing that gives rise to some
thinking in the minds of people is the
special status that has been given to
Kashmir. When we talk international-
ly, I would submit that this particular
aspect has got to be looked into. We
have to appreciate it ourselves that
Kashmir is not yet on par with the other
States of India in all respects. (/nrerrup-
tion)

MR. SPEAKER: 1 would request
Members not to come to the Chair.
When a Member is speaking. 1 am ex-
pected to hear his speech and not have
any discussions with other Members
near the Chair,

SHRI N. K. SANGHI : Our accept-
ed foreign policy has braved the chal-
lenge of the times. T would like to
draw the attention of thc hon. Minister
to the fact that possibly the fault lies
in our foreign services and in our diplo-
mats who are working abroad. They
have failed to understand the urges and
thoughts and aspirations of the people.
They have failed to carry the message
of friendship and good-will and our de-
sires and thoughts to the other coun-
tries. Here, I would like to refer to
the news item of The Statesman of the
20th instant, in which it has been stated
that more than a dozen diplomats are
presently away from their countries of
posting, such as for instance important
countries like China, Pakistan, Russia.
In UK. the envoy who has been posted
has not yet taken charge. These are
circumstances which are very bad, Gov-
ernment should take care to prevent
such things and to see that our diplo-
macy works properly. I would say in
conclusion that if only we could bring
our foreign service personnel back to
India after a certain period posted
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abroad, so that they could understand
the bearings, the working of the country
and the thoughts and urges and aspira-
tions of our people and then send shem
back, it would help in creating a better
climate abroad.

SHRI J. B. KRIPALANI (Guna) :
My hon. friend Shri Nath Pai has very
aptly described the performance of our
Prime Minister. All that I can add is
that she indulged in generalities and
did not answer the criticism that was
made here whether by one group or by
the other group. Rather, she said that
the Opposition parties were divided.
She failed to realise that the Opposition
parties were completely united in con-
demning her foreign policy. However,
divided they may have been among
themselves, she forgot this fundamental
unity that was there namely that both
sides, the Communists as well as the
non-Communists condemned her foreign
policy.

1 was once in a few countries in
Europe, and every country that I visited
told me that it was friendly to us. My
reply was ‘You must be friendly to us,
because you are not our neighbours; it is
only our neighbours about whom we
have to think.'

Let us see how our policy, so far as
our neighbours are concerned, has suc-
ceeded or failed. The tree is known
by the fruit that it bears. First of all,
I think that our foreign policy succeed-
ed very eminently in bringing about the
downfall of a buffer State of Tibet.
Then, we went on fraternising with
China, never knowing what its philoso-
phy was and what it stood for. I do
not want to repeat what has been al-
ready said several times. But our own
former Rashtrapati Dr. Radhakrishnan
was constrained to say when there was
an invasion by China on our territory,
that we had been negligent and credul-
ous. The Prime Minister was talking
of the division in the Opposition parties,
but here was the Head of the State cas-
tigating the foreign policy and saying
that we had been negligent and credul-
ous, which means that we had been
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gullible. Is that a successful foreign
policy ? There must have been some-
thing very wrong if the Head of the
State had to castigate the Government's
foreign policy. Even today, our repre-
sentatives in China are ill-treated, and
here we do nothing about it.

Foreign policy is concerned with
mutuality. As regards internal policy,
one may not do wrong because the
other party has done some wrong. But
in foreign policy there must be tit for
tat; whatever they do unto us we should
do unto them. For, in foreign politics
it is not a question of non-violence and
it is not a question of our being sadhus
and sanyasis but it is a question of mu-
tuality. Between China and India there
is no mutuality and we do nothing
about it.

It is a very old maxim of inter-
national  politics that our enemy’s
enemy is our friend. There is Chiang
Kai-shek's China; there is Formosa.
We refuse to have anything to do with
Formosa. Yesterday the Prime Minis-
ter said that we recognised Israel be-
cause it was in the ;UNO. Much
more is Formosa in the UNO, and in
fact, she is an original member. In
spite of the enmity with Communist
China we have nothing to do with
Formosa. [ cannot understand what
this foreign policy is. The very elemen-
tary maxim of foreign policy has been
forgotten.

Having said so much about China,
let us come to our other neighbours.
Take the case of Burma. We have
peace with Burma and we are friendly
with Burma. But what did Burma do ?
If packed off all our nationals who
were established there for generations,
without bag and baggage, and they
drove them away. What did Ceylon
do? Ceylon also did the same. It has
obliged us to take people who have been
established there for generations. It is
just like the Americans telling the Irish
people to go home, and the Irish Gov-
ernment accepting that and inviting them
to return back. These things are not
done. We do not know what our foreign
policy is like. At least Jawaharlalji,
when he was in charge of foreign
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policy, went on postponing this question
of Ceylon's demand; but one fine morn-
ing it was decided that we must get
back all these people who for genera-
tions had been living therc, who were
the citizens of Ceylon. We consented
to bring them back. I suppose we
bring them back at our expense, and
they must leave all that they have got
there. This is not foreign policy. That
is what I find hard to understand.

Then, we have the habit of being the

peacemakers of the world. Yesterday,
one Communist member, Mr. Rama-
murti, was waxing eloquent. He is an

orator, 1 cannot compete with him.
Whatever happens in Vietnam, how are
we concerned ? Because we happen to
be in some Commission, it does mnot
mean that we are interested. Who are
dying in Vietnam ? Either the Vietna-
mese or the Americans. Do we love
Americans more than the American
authorities there ? Do we love the Viet-
namese more than the Vietnamese them-
selves ? 1 can understand that you give
an opinion once, that there should be a
cease-fire and the sratus quo should be
maintained, but not taking up cudgels
on behalf of others. And when we
take up cudgels, what do we do? We
sing in one tune in America, in another
tune in Russia and in a third tune here,
because we have taken upon ourselves,
a task which we cannot perform, which
has nothing to do with us, with which
we are not concerned. I do not say
that the Americans are fighting in Viet-
nam the battle of democracy in South-
east Asia or anything of that sort, but
how do we come in this quarrel, I do
not understand.

wft g Avgrey (areR}) ¢ FarmTRar
% ¥ o @ g ?

SHRI J. B. KRIPALANI: What is
he talking? I think that the Congress
people have lost their balance. Where
is the question of khilafat here ? The
question of khilafat here does not arise,
because then we were helping our own
countrymen, we were helping our Mus-
lim brothers here.

Then, take Israel. I simply suggested
that we might have a resolution here,
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that our friendship with the Arab coun-
tries is well known, especially with
UAR, but we only want that the parties
go back to their original position.
That would have been a very reasonable
attitude for us to take, but we go out
of our way and say that such and such
a body of persons or such and such a
nation is the aggressor. Only three or
four days back the UNO appointed a
committce of some 50 people or so to
define the aggression; but we took upon
ourselves to say that the Israelis the
aggressors. How were the Jews aggres-
sive ? Because, | suppose they blocked
for themselves the Gulf of Agaba ? Be-
cause they asked the international force
to retire from the position they held.
All these things were done by the Arabs
and UAR was massing troops on the
borders. The Jews were a shrewd peo-
ple; they understood what was coming.
I do not know even who drew the sword
first or who fired the first shot. But
whoever might have fired, the previous
things that took place before shooting
must be taken into consideration.

13 Hrs.

MR. SPEAKER : We are adjourning
for lunch; is he concluding ?

SHRI J. B. KRIPALANI: I am con-
cluding. For us to go out of our way
to say that Israel was the aggressor is
beyond my power of comprehension.
You were not there; we do not know.
Hostile actions had taken place before
the armed conflict began. Why should
we take upon ourselves to give judgment
in matters where we are not concerned ?
It is enough to say that the Arabs are
our friends and we are friendly to them
and that Israel must go to its original
position. That was enough.

So, 1 say, Sir, that judged by results
so far, where our interests are concern-
ed, our foreign policy has failed.

One more thing, I would say. We are
not concerned with Europe and America
so much as with Asia. We must send
there our best representatives, with their
best wives if you would have it so. (_l’rl-
terruption) Mr. Nath Pai was saying
that the ambassadors are sent because
their wives want to go somewhere or
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the other. I remember in this House
our first Prime Minister had said that
one has got to look to the wives of the
ambassadors also because they are great
assets, But since then wives have be-
come even more important, because
now we have the rule of women in
India. You can select such ambassa-
dors who have very attractive wives,
very smart wives.

=t <fa ma (T0) : TMET, @ oaE
w9IvE gAT AnfEd ?

MR. SPEAKER : The time is up.

SHRI J. B. KRIPALANI : If the
time it up, I shall conclude now. 1
would suggest to the External Affairs
Ministry that their best ambassadors
must go to south-east Asia, and to west
Asia and they might as well forget
Europe and America. We are not con-
cerned with their politics; they are not
concerned with our politics; this habit
of ours, thinking that America is our
friend, that Soviet Russia is our friend
should go. About Soviet Russia, I do
not want to repeat what Mr. Nath Pai
has said. I entirely agree with him
that we were hugging to our breasts the
idea that Soviet Union is our greatest
friend and that it will help us in Kash-
mir and other questions. But the Tash-
kent agreement, I believe, was conclud-
ed under coercion. And who signed
that trcaty, that undertaking ? The man
who had said here several times that
whatever we have occupied in Kashmir
is our own territery and it will not be
given up. Pressure from Russia made

our last Prime Minister signed that
agreement. That agreement has done
no good. If we had only looked to the

past, we would have seen that so many
agreements have been arrived at with
Pakistan, but none of them have been
observed by Pakistan. This agreement
also is violated by Pakistan. Yet, we
are crying day and night *“Tashkent
spirit”, It is not the Tashkent spirit,
but the Tashkent spirits which have
affected the brains of those . . .

SHRI NATH PAI:; Swaran
Singh is a teetotaller.

Mr.
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SHRI J. B. KRIPALANI : I am glad
he is a testotaller, but there are many
nowadays who are not teetotallers. Let
them have liquor if they like, but not
the Tashkent spirits.

1306 bre.

The Lok Sabha adjourned for lunch till
Fourteen of the Clock

The Lok Sabha re-assembled after lunch
at Fourteen of the Clock

[Mr. DBPUTY-SPEAKER in the Chair]

MOTION RE. INTERNATIONAL
SITUATION—contd.

SOME HON. MEMBERS rose—

MR. DEPUTY-SPEAKER : Shri
Prem Chand Verma—I would request
hon. Members to confine their remarks
to ten minutes so that I can accommo-
date more hon, Members.

ft s wex awt (frege) - e
wmrey, & FEAw s fafa
T 39 & gEEl A W TROT /AT
o WA ¥ weA & qrAw o § F
Iq FT FEET FATE |

Y T Ty qrel, e o,
s avafer o, orew W § -
vy qxed 3 @ fawg o W fed
F1 W ¥ ag¥ i war & S Y W
vu & a ¥ wfww fors oA =& A
e, Ay o w1 fem @ F
wwway fe IR st T o awdie
& ; gra St AEw 97 I@ A JEA
e fear | IR wE e W@ aORIL
# fafred o FerETT {r ww-
wifeew & oF weac frasy fF am i
AT T IEA IW F OF AW}
W@ wwaw fear § R 9T & W™
% ag FweaT feaT § | Jurew wEd,
# wra ¥ g g i s 4 W
I AAAET a7 wW sER A & A
¥y fis ag 39 & W w7 ol AT
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aEoNT T & qfafoww  quEf
¥ oo W o I ey § Y Ay O
w9 g § wife w fawfaw &
AT W M fafred &
AT 7Y T ag a1 (& AR &
* ¢ fs 9w § 7 At fret wifewrd w1
YT § 7 TR forefy Ty A & wrk
aawtan fiear & e vk Ofafeoes
T 9% # wifaw & O & og sgm e
ITHT 7 A 9w ¢ ag faoe g
gl X oft Ame qrf & o ey e
gaT S fader wrTe § SEEr w1 0N
¢ xg wgufawET ¥ 3w Wt
YT ¥ qoET @ § 1w
aTer ¥t ¥ T o s § afew
AT IR ag Wraor faar § I wrew
¥ 7z mie wifege g § e xg Fer
FTAT TR § T AN WK daw frar
Ffiqmg s a@ g @&
AT 99 & A9 § 39 A 7Y fefefasw
¢ 7 wgfer =@ 4

0 W IR ag o g1 R ww
HAT T AT TIw 47 g AW qv 1 ¥
avw & g aa A Wit fr gwd
W Y wq o § 7 fadw eieg
s oF § ar &Y &1 werA S & o
s fear ag Aif & aX & ar) wg
wardeim feafs & art & &1 9w
A greme agr 9 & ) O TEA o
wod ¢ 3w & fefy g av fed
£ A7 o Ag o qweft 81 9w
¥ <@ A WO A7 I § 1 o ol
¥ & wgm e s qEe ¥, IW A
w o, 99 9T fefefaow @t & fg
A, o I H o wx g e oy
I Ao Iu Y %y faar ) wooae
¥ o wgr § e o fandY wmer &
F o S A T W St W
Fr § A g0 WX A w6 T AT N
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[ Sweeg wwi)
T FQ E | W & W T ey A
gfee ¥ ey oft ol® & ey vl &
fegea Y fodw Afa & & =
1 9 W o o g o
ST A ¥ $EiE 71 g8 W AN gfaa
T ST | gAL I9 FT G4 Ig @Ar
¢ 5 awda ol §T & Tl W
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T A Y FIQIAT a9 T W FEh
01T & wgd & & ol wify ofend
Gy N 79 T | TF AT aTE AY
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¥ o ® af@ § qErd Gfefesa

DECEMBER 23, 1967

Situation (M.) 9568

IR & FIX HET @ FT AR Frgem
w frr & oF A wErdy @ & @
7z wgt a% Ifr @ ww AN
ad & 1 g S DAY w1 ey w7 adver
¢ 9g w Tl ) o ot Ay
T A I § N TG AT qEE T
¢ 5 qg ot arferf &, g wri arfert
t g s ofes 1 Y s
T T q@E W A FHd § X wgW
f s wiwl ¥ i 9= G =g gwn
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WA wR oF w A fRem
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SHRI B. K. DASCHOWDHURY
(Cooch-Behar) : Mr, Deputy-Speaker,
Sir, we have been toldbythshon
Prime Minister, while initiating the de-
bate on this motion, that foreign policy
of our country is guided by our national
interest. We have been further told
that we were never neutral in matters
of justice and freedom,

Looking to this aspect, I would like
to mention what is our policy towards
Pakistan. As a matter of fact, we have
no policy towards Pakistan. While
Pakistan has exhibited a very hostile
attitude towards us, while Pakistan has
started infiltration into our territory
and has started training and giving arms
to Naga and Mizo hostiles, we have a
very soft corner towards Pakistan,

I would like to ask the hon. Minister
to reply, categorically, certain basic
questions. What is our stand about
Pakistan ? What is the stand of our
Government towards Pakistan ? We have
seen that in a number of cases, our terri-
tories have been forcibly occupied by
Pakistan. But we have not done any-
thing so far, While Pakistan is training
and aiding, directly, Naga and Mizo
hostiles, we are doing nothing. I would
like to ask ; Can we not create a simi-
lar situation in East Pakistan? Cannot
our Government do something so that
this sort of subversive activities of
Pakistan are stopped 7 But we have no
answer to that.

Two years back, there was an upsurge
in East Pakistan for national autonomy,
provincial autonomy, and we did not
give any help at the time of that natio-
nal movement to attain their freedom,
to have their sense of justice and their
democratic right. This is our neutrality
and sense of justice and freedom. While
it is a fact that we have helped, in
many countries of the world, many
national movements, democratic move-
ments, say, in Algeria, Indonesia, Spain
and many other countries—even now,
we are helping the African National
Conference—we are so silent on the
national movement in East Pakistan,
This is a policy of appeasement that we
are following. We say, it is neutrality;
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we say, it is non-alignment. We say
something more; we use many other
words. But all these policies are a
faflure and abortive.

What about our position of Indian
enclaves ? Thousands and thousands of
Indian citizens are living in Indian en-
claves. Only the other day, the hon.
Minister of State for External Affairs
Mr. B. R. Bhagat said about pitiable
conditions of the Indian enclaves and
he expressed his helplessness. He said,
he could not do anything to protect the
rights and the interests of Indian citi-
zens in Indian enclaves. What a wonder-
ful statement he made the other day on
the floor of the House ! With your per-
mission, Sir, I would like to quote from
Patriot of 5th December, 1967, as to
what he said on the floor of the House :

“So far as the Indian enclaves in
Pakistan are concerned, a overwhelm-
ing majority will have to come over
to India.”

We have our moral duties and obliga-
tions to protect our citizens there. But
the Minister of External Affairs seems
10 be absolutely helpless. What has been
suggested is that an overwhelming
majority of our population will have to
come to the mainland, that is, India.
Side by side, if we look into what is
Pakistan's policy regarding Pakistani
enclaves surrounded by Indian territory?
A brochure has been published by the
Pakistan Foreign Office and has been
distributed to all the MPs, wherein it
has stated about the most insecure posi-
tion of Pakistanis in the Dahagram en-
clave; it has stated that the Pakistanis
there are feeling most insecure and all
that. This is what the report says. But
whenever thousands and thousands of
Indians in the Indian enclaves in Pakis-
tan are murdered, slendered and their
houses are burnt, our External Affairs
Ministry keeps mum; they never say
anything for the protection of their
rights. What is our policy and what is
the policy of Pakistan ? Time has come
10 change our foreign policy now, lest
we should simply be helpless spectators
of millions murdered in Pakistan.

Mr. Deputy-Speaker, 1 should like to
warn this Government and the hon.
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Minister of State in the Ministry of Ex-
ternal Affairs who said the other day
that an overwhelming majority of the
Indian population would have to come
over to India. May I ask the hon.
Ministér to give a categorical reply that
when all those Indians in the Indian en-
claves there, who are rendered home-
less, come back, they would be made
a new class of refugees and Government
would take the full responsibility to
rehabilitate them ?

We have also seen the barren and
abortive foreign policy of our country
in other respects. As far as I can re-
member, many years back, Pandit
Nehru gave an assurance; by saying that
the Chittagong Hill district is a predomi-
nantly non-Muslim area and has mis-
takably gone to Pakistan and that he
would take up the matter with the ap-
propriate  authorities through the in-
ternational agencies and forums. I
should also like to mention that about 6
to 8 police stations or Thanas of the
Sylhet district, which have gone to East

Pakistan after a Referendum in 1947,
are predominantly non-Muslim areas,
but because of certain doubtful inter-

pretation of the Radcliffe Award, these
areas alongwith many other areas have
gone to East Pakistan. They should have
come to the Indian Union. But we have
not seen any attempt on the part of the
External Affairs Ministry to raise those
issues through international agencies
and forums and to get those Indian
territories annexed to the Indian Union.
We have not done anything in this re-
gard, which is practically a large terri-
tory. May I say one thing here, Sir?
If Pakistan can raise the issue of Rann
of Kutch through the International
forum even after 18 years of the Parti-
tion, can we not raise these issues?
These are both legally and politically
our territories but our foreign policy
is imbecile in the matter. Sir, you will
find that Pakistan, even at the slightest
pretext, raises such issues through inter-
national agencies. The other day we
saw some reports that Pakistan was
threatening to raise the Farakka Dam
issue through an international agency
unless our Government conceded to
certain demands made by them. This
is a disastrous foreign policy that we
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are pursuing | We always try to appease
them and in this policy of appeasement
we are always the losers. It is regret-
table that we very often forget that, by
the policy of appeasement, we simply
allow our aggressors to whet their
knives at our cost and to use the same
against us. Further we simply allow
our aggressors to commit more and
more aggression on our side,

Before Partition and after Partition
it was said that the affairs of the minori-
ties in Pakistan would be looked into.
But we are not looking into those
affairs. Those Hindu minorities in
Pakistan are being murdered, butcher-
ed and plundered every day and many
aweful things have been happening; but
we are keeping mum about this matter.
Sir, is it not our duty to realise the full-
est compensation of the properties and
assets and interests left over by the
Indian nationals in Pakistan. We have
seen the same case here. In the case
of West Pakistan displaced persons full-
est compensation has been given to
them, but, in the case of East Pakistan
displaced persons this privilege has been
denied. Sir, the Nehru-Liaquat pact
has not been honoured by Pakistan and
our Government also must disown it
and should try to realise the fullest
compensation from the Government of
Pakistan and those monies should be
paid to these displaced persons.

One thing more, Sir, I would like to
mention in regard to our foreign policy.
Many speakers have said so many things
and I have weighed them very carefully.
What is actually our foreign policy to-
day 7 We have decided that we should
have big missions in many countries.
Sir, this one thing that I have come
across—this is what has been published
in the Blitz of the 6th December, 1967,
—with your permission, Sir, read it out
to the House :

“India's Ambassador to Washington,
Mr. B. K. Nehru, who represents the
present Government of India, has
been using in his public speeches ex-
pressions like ‘India-occupied Kash-

mir' and ‘Pakistan-occupied Kashmir'.

or ‘India-held Kashmir and Pakistan-
held portions of Kashmir*, *
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This is very strange, Sir. Is our Ambas-
sador there to make Pakistani propa-
ganda ? Is it not a fact that Kashmir's
accession to India is both politically,
constitutionally, and legally, a finality ?
If that be so, why is our Ambassador
saying ‘India-held Kashmir’' and 'Pakis-
tan-held Kashmir’. Will the External
Affairs Ministry perform more "Bhudan
Yajnas” by giving away Kashmir to
Pakistan, like many other territories in
Eastern India ?

MR. DEPUTY-SPEAKER :
please conclude.

SHRI B. K. DASCHOWDHURY :
Am I to sit down? I do not know if
that is the policy that big people would
get more time then what we are not
getting.

MR. DEPUTY-SPEAKER :
should conclude now.

SHRI B. K. DASCHOWDHURY :
Then, 1 sit down, Sir.

SHRI AMRIT NAHATA : rose.
SHRI G. VISWANATHAN (Wandi-
wash) : He has not finished at all.

MR. DEPUTY-SPEAKER : This is
no good. Purposely I called him. He
sits at the back and there is no policy
as such. He is a young man. I gave
him 14 minutes. Now that is not fair.
(Interruptions)

SHRI J. M. BISWAS (Bankaura) :
Can't you give him two minutes mofe ?

MR. DEPUTY-SPEAKER : I never
said ‘Please sit down'. I said, ‘You
please conclude’, but he said ‘I will sit
down.’

ot o ATgrEr (W) ¢ IS
AEIET, FF A A G T3 #Y g7 Ay
TR AR AqER A
g frafrg FEramaT §) TR T
fafaa 1 anfea fear § fava-mfer
Ffag | AfFvgramrg@iEaaa s
fr 9t Fg @ ad 3 fora P afas wt favs-
wifes & g aafaa fran §, s Peafae
# fagaem § qF 7ga §f {09 T ITW-
fas arpwor ww Ty § A gt oy

Now

You
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THo F Fral F1 ot wifw=wr foar s
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T FEM AT a@ ¥ fF agr Afa
sfanfear &1 F16r @ 2 9
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STRE | AT gfar A araad #
aw 3w @ § f+ o) w1 o F srerHav-
JI AT A} a7 AT (AFqAH § FI0H
oz @ Hifa sfaarfer #<7F Fa Wy g9
iy ? e s R e f so
#ifa w1 &gt 7 7 smw 7 T F fag
qEFRHT L A FAar 7 srarer 57 0
T AFAT § SATATF FAAAT AT ST
& aga § "awars fagta agt wfa-
afga frar 1 S w7 v fagaem
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F FT WY 9T o[ew BY @ § AR AR
T Spew W R § @ e A ?

DECEMBER 23, 1967

Situation (M.) 9576
7 o fgza< 7 gwan faar av i) o
w1 Faere a1 o gfeq AT W AgE
T I & W F |19 guet anfes
F@ ? g ¥y waww ar fE A
FIH F) WOF A agT MEIT § T
gt ¥t srrorret & farg 7 gt & et it
el e qT SEF g1, ATHRO g,
o< foelt oo #Y Sy FAT S
A g e A TR W OAM A9
ATATH AT TN | §H T TEY @ 94 4
IUEE WEIRA, H qET ATVAG g,
FIT AR T T§ G AT A FHAR
fewr arr A9 § 9 T g et F
AYEE FT R G AfFA T A OF
w=g A fawer fagaama #1 w=rf &t
IR AR FARHA "
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T A AT wLET Y FEy O g
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AT E |
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e Far §, IEa: a1y g feifes
fdwe ) warfaa v ag sg we fw
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FT § g Agy w3 | afwT wfw 9
T 919, A AfEH AT I HH &Y
wraT § fF g I waw #X0 AT
TG § I3 TwAIC &i 5 I wfeay
F gt § a¥ fear @ ¢ 1 s wgre
et F a9 gF aTg F G AT AT
R TYETL & F ATRIAT FT GG
FLAT A0 |

sit st wralt (ZqE) : SW-
srg Sft, st ¥ faT ogw qw wifa
fadae fawafaaer ° ST #7 F=ET
faem | 7g a9 9w T @ 5 o=
AT TGS U R A ) TATEL T EE
w1 {797 gT Fa= oF §t a9 sqdra gaw
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T ¥ = FATFATT AT F W -
srag & fa w7 w < dard 9x S
g | TF qF I9%7 faviy &7 ¥ AN qW
otz § wr aw | formey == &% Faw
3q 93T | 731, afed ITu T4 FA¥
& Iafeafa & 39 fa= o Y fF, 5=
=t FATETAE AgE® F1 = faw dAw
T § TAATIT QAT | I A | e
qr—23 fagmae Y s« wifs fadam
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i@ geg | § 7 @ faniy w7 ¥ ¥w-
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97 9% fom sfrr & feerr @2 4 7
9EN Hha F € F UF qT AT DY W
a1 f war gaé F 79 7 o fadw wadr
§ afcfeafs 7% sqge TR M@ R 1
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fraa afcfeafa sar gard fazw Aifa w1
AW I FT AR g A I ?
T Aifa & Hiz fifq ag QA 1@ =
wt Afaar Hadr § oy foedy 2w w1
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ar off & fis wiTr ®Y a9 oRe i
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afcara A7 Tfed, S 5 Ao & amd
#fFar g

aft 39 far @ A% WRa ¥ g
W I & S #1 srae faer
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Trqs T gET 78 enrdr fadw AYfa &
aga ad gawar @ 1 F oY ang faamrn
|EAT § IJUTEA WY, T AW T
g o1 T T F g W ¥ qgen
TegaEE i gEn a1 | 99 any
T F g W /Y 4, SER
I T &t 97 fear s gw @
% 7 fomr & a9 @ TergamETE
¥ fodt v waa food U A &, WA
@R qg 9T AT WEAT & )
JOET WA ¥ OF AT @ g
*! sAvgwar Agf ¢ | W W wgt
9T &1 &ar &, faww Wi ganare
T waT &1 Y 75 | @ g g A
g% & gara dar gw w1 Ay w7 fean
ad | dgOw § OogETETe aA %
fod agt & Wi & @ wwC W
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sera fam, Afew o v @ TR
¥ g ¥ o & 3w W™ )
afwre o frar | fomet evof &
IT THY AIGATATE FT WA §AC
AT T, T A% 96 & 15 [ fewd
o F g g 2 W g
& oY Ty @Y 9 & /Y
fadw wareg w1 a1 gATY AOEET W7
g T g, gy e fRe Aifq
wt ft aft gEear 0

oY T & yaA! wrEdl & aEey

& wgAT MTEAT £ | Q) AW ¥W TR &
¢ faad wrdl A swr wfes
st § —afore & feaoft | feeft
& §8 a7 forw awg «f Age WA
welt ot fadw welt 4, ow o oy o
Tl wrEEl & §vae § WE
g fAar 1947 & TEH, STW
feal w1 dvaw et O, 3@ F W
wTa g #t Afr ag wd o
IR fomr a1 fe g faoelt o
ST WIET WA AR &N T AT
AT § | WIT GO EW BT e
wfr 2 % Wy ¥ g ik
AT Wil & i A sgear s
€1 917 A< 99 7 fardt e # gae
7 T ard | A Agw ¥ qgaga ¥ afwe
FEHATHM g G N fRAF TS
@ & Sox feanr fo A a® s@nm
1T 8, AT AT T wE T
39 weara w1 FEffam g s aait—
Fr Ag gy fadw HAifa § ?

ta% afafor o g 2T & g
Ffgerr @ § @ o afaw AR
fax 1 ot §9 fa g Atfoow & wama
KAl A TATATH WTT AT | FTHITE
HTET TEATT A A7, ¥Ew qg W
gaar g, 7 1R Ifaa Aff swaar |
e FrdY a7 W &1 Tegafa amar g Ay
gt T afy Fawr @ v ¥ fad
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[t srwrerafte wreit]
W &1 wr Y ¥ w1 waE wEY
HTAT § A FAUL KA AT IEHY AT
¥ ¥ g &) Afaw g7 awm &
fad Sa-vam qd ST Ao W W@ o
# gaRY WY g A gwAa | g F
Tg F9T F3a1 § o wura wa@t #1170
srrar Afgd 41 1 T SR8 ad &,
AfFT gt W F T agT a2 oAb
frmsmar &

# UF a7 yETiEIT & gvan §
AR TN ARAE | 9 fFA 979 R
gyergafy, &1 ¥4 Wy T=afq g€,
F(I7 WEL 4 OF arw O Fafwearay
FI AT IH FCAT G | ITHT FGAT AT
& s goR A AT Y IT AT
¥ fafwearaa a5t amddr 1 w3 oife-
AT AT I IATFH FRAG 7 HIRAT
T F AMICH F wAT F1 wror F qfq

faarar w7 & fad 54 ywr a arEwwy
T W@ & i 36T g A 9eq T 5gT a1 &Y
e gr w3 1 afed gEa o /-
avr sraFy fzar @, a7 qu w7 fean €
5w faq & sod wgar g g o av ay
WITT FOFTC T8 S & fA0q 9 &)
ofg &3 § @Y Wi IaF1 FOifad aX
arfe gat 2wt § I T F AFT AR
faudra arava<or dmT A fowar @ /%

T IHETT FGT A0 F Fg—=H
ARWE & A § T 91T K1 FFL gaAT
Fz g f& ywmfream #1 madiz a1
WA JRWE FT G 0T T & Ffa
A THIT § IAFI 9g FAGT TG
e, forasy ag s@aAT MW A @A T |
|1 ATIATE WIET & AAGT AT ARAE |
WIHT FaaaaT AW o IqF 9gd
T AR G | ST q3E B fr
MR FT AN ATwEA Ivg f€ar 4T,
A A AYA I AWATHT H QW FEA

anfgd | a8 Tl gfee & Wt sogwr
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¢ o wrdtfas 3fer & WY Sogw €,
arc dfas gfee ¥ At a7 T Iegw
¢ 139 9% g meieT & fa F o
Tifed |

TF W 3% g——afe=sdt ofmr &7
qfeslt afirar & g & W@ a3
#1 ot i &, & 39 & fawa< & oy 7@
arsm, AfeT 9t aw T W
g § A avAr 9 wEaAT §—
il wewr G 8 2w § e A
qg faar fF smos gamk g Wt aw-
difow aravg § 9K TWOEA & 9.
Wt TorfaF wraw & | 3§ e
w7 frm®r sEEr AE ¥ aga w9
¢, 9o famr—smosY gik uiq awei
# genrey F 71 F1E SfaFrc Ad g )
A9 qrg AT faear 2, 79 w1 a9
ag i § fr gw gadt ¥ A
F AT AT (B FFL N TG AAER
A FEATARATE | gH F Afgd
qr f& s foe o 3w s & €
ITF qTY FUH T [+ Frawy wqriaa
FX | gAY geeq Aifq 7 7w @ g
&, Xfem oy frdY FToraw s anqar
T giw Afa ¥ Few, Y guha
#T qF TG TAT AT Q@Y &, [@AAT
Y T faE wrear 2 & fod ST ady
g a1 79 ¥ F9 39 T F ywfawie
ot ¥ grg defos gvrw § T
F1 #R gieEfow qaw i §530
S T qHTL A T S fora
q7 fe gF avt wegfT FY we-wTE
T & fof s fanesl € e
t | S gax faor v gw fadew 3
) AR § AfFT 9T T FER
I FT T A qOr A IFiT 99 A
e Ag) feur, 9q & faw fear
U 2w avx fadewl ® qNE 9T
W3, ATTH qfy FY AT F@ 8
dare § AR AT 39 F T B IFAA
§, 7z v\ st Afa g ?
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¥ A4 FHAS ®1 gEIA F@ I
¥ IR gU—=Y A AR FgAT AT
f | F Tm—ag v Fei & e
¥ sy g 7 gy wg frogw fasr
§ @ § o1 # SR & g |
frig 7t & ® § Sfew qw a=gET
a1 frat srpew F1—aT FT 9 AT
ga ATOW g o @ € e A
FEETC @ fag ST #1 qEg™ 3T 30
g g, WifF 9 T A F W) 9T
& ATy e =g fagw Aot 77 &)
ANl TR AT RE
HYFTL GIET ATAUT g T, F§ aF
g1 97 T 19T a9 & YUK
¥ ey A &1 @ € | afaw aw
M F W F gy W] 9T 9K TR
FamarEY ¥Y I@T 91 g9 AT | HX IS
FU 47T 7 FA, FH & F WREGA
gaTarg” ot fgrY & ferareit | o &wit
# sy AdY "y €, 9@ W Ay
HGAT wTeT F ATy g’ femaar
T 2—%Y gH 1 a1 srATiAa g1
AT § 1 & Smgen g f s & fag
fakw sarm #1 fdw ¥ fF g2 g
“MRA gaTaE’ W wT | fear
a fed f& 39 wfagm oF

SHRI SEQUEIRA (Marmagoa): Mr.
Peputy Speaker, Sir, in today's world,
one of three attributes seems to be
necessary for a country to be a world
power ;: economic might, military might
or habitual belligerence. I submit that
we in our country have none of these
three. What then is our place in the
world ? We are a country which in terms
of history is recently independent. We
are a developing nation; we share with
our friends in Asia, in Africa and in
Latin America all the aspirations of
nations; with a wide disparity of income
among the people, we are making an
effort to efface this difference. I sub-
mit that the object of our foreign policy
in the councils of the world should be to
take a place with them as equals and to
play a major role in all common policies
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that aid the process of development.
Where and how is world wealth being
created today ? The majority of world
trade is within the club of developed
nations. The second largest quantum
is the trade between developed natioms
and the developing nations. It is al-
most equal, but what does it conaist of ?
The developing nations send to the deve-
loped nations raw materials and get in
return finished products. The process-
ing is being done in the developed
nations. The jobs are being created,
factories are being built and technology
is being developed in those areas which
need all these things less than we do.
We must be able to arrest and reverse
this process. There is not enough trade
between the developing mnations. We
are having the UNCTAD conference and
I am sure in this conference we shall
try and project the view that we wish
a greater amount of trade amongst our-
selves, and there should be u flow of
technology from developed nations to
the developing nations, rather than mere-
ly finished products.

But is such a conference enough 7
This is the reversal of a process that
has been there for centuries since colo-
nial days. If we are to make this re-
versal of the process a success, it is
necessary that we in India be in cons-
tant touch with all the developing
nations and place before them our views
and play a major role in the shaping and
presentation of these views to the deve-
loped nations. Take Germany. Our trade
with Germany is an adverse trade. Re-
cently I read in the papers that we have
come to an agreement with them and we
are going to examine how we can close
the gap. But a mere agreement to set up
a committee is not enough. Besides our
diplomatic initiative by our embassy
there, it is necessary that we should have
constantly delegations of all manner of
people from this country who krow
something about exports, politiclans who
are able to influence the policies th=re.
to go there and present the view that a
safe world is onlv a contented wnrid,
that today we can achieve a contented
world if all the countries get together
and do somethine ahout it together.
When we say a safe world is a contented
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world, let us not forget that in Bhutan,
Sikkim and Nepal, it is our duty to con-
tribute to the contentment of these
neighbours who are economically not
as strong as we are,

The projection of views in the world
means ability to speak in languages other
than our own, languages native to the
<country in which we are speaking. 'We
in this country were fortunate enough
to inherit three live teaching institutions
of 3 live languages—English, French and
Portuguese—English in most of the
country, French in Pondicherry and Por-
tuguese in Goa. But what have we
done? With the short-sighted policy
that whatever was colonial was bad, we
are destroying the institutions that we
have. This is another process we should
reverse. We should maintain these insti-
tutions and strengthen them, so that our
people can learn those languages and
imbibe that culture to be able to go
abroad and project our own very much
Indian views.

The Prime Minister said yesterday that
we do not miss many opportunities. I
would give an example of one opportu-
nity that we have not only lost, but which
we had and which we have now almost
Tost.

You are aware, Sir, that when Goa
was liberated this country earned the
gratitude of almost all the freedom move-
ments in Africa. These days we were very
much in touch with them. What has
happened to this advantage today ? Are
we in touch with these movements ? Do
we know what is happening to them.
Having cleared foreign presence in this
country, let us not forget there are still
people in the world, many millions of
them with an urge to be free and that
we should be in constant touch with
them. Wherever we are in a position to
help them we should help and where-
ever we are not in a position to help them
we <hould be able to recommend to our
friends in the world that help should
be civen to them.

Non-alignment is perhaps not as im-
portant today when the super powers
themselves are aligned. But the one
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thing that I would like to submit in
conclusion is that this country pow
should be fully aligned. It should align
itself with the voices of those millions
in the world who want peace, prosperity
and progress. It should identify itself
with the area in which it lives, it sheuld
find its own place and not seek to exceed
it, it should define the area in which it
can have influence, it should decide the
priorities which it is going to apply to
its policies and it should put all its
efforts within these limited areas.

SOME HON, MEMBERS rose—

MR. DEPUTY-SPEAKER . The hon.
Minister—

SHRI BAKAR ALI MIRZA (Secun-
derabad) : Sir, allow me to put one
question,

MR, DEPUTY-SPEAKER: All right.
He may put his question.

SHRI BAKAR ALI MIRZA : Sir,
even though it was the chance of the
Congress to speak you gave it to the
Opposition. I want to protest about
this differentiation being made in time
allotment between the first among equals
and the last among equals.

My question is this. Is the Minister
aware that at a public meeting in Delhi
a resolution was passed in favour of
giving every assistance, diplomatic and
otherwise, to Khan Abdul Gaffar Khan?
This was sent to the Prime Minister, the
Minister of External Affairs and others.
I would like to know what action Gov-
ernment has taken on that. In this con-
nection I would like to inform the Min-
ister that this decision about partition
and referendum was taken behind the
back of both Mabatma Gandhi and
Khan Abdul Gaffar Khan. On 26th
September, 1947, Gandhiji said _lhﬂ' if
there was no other way of securing jus-
tice from Pakistan India should have to
go to war against it. He said that war
was not a joke, no one wanted war but
he can never advise anyone to put up
with injustice. On 17th Novembar,
1947. Gandhiji informred Khan Abdul
Gaffar Khan—that is after freedom—to
come to India so that he could lead non-
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cooperation movement from here, he
said : “with me or otherwise”. What
that “otherwise” can be I do not know.
He went so far to say, when he was
asked : “You arg a believer in ahimsa 7",
“I am a believer of ahimsa but my
Government is not”. That was the
pledge of the Father of the Nation, which
is dear not only to the Congress Party
but the whole country, specially to Con-
gress, May I know what steps Govern-
ment of India has decided to take in
giving help to Khan Abdul Gaffar Khan
and his Pakhtoon Movement? If it is
considered to be interference in the
affairs of another country, I would like
to know how you can allow interference
in our country when Mizos and Nagas
are being trained and armed by Pakistan
and when every effort is made to attack
India ? 1 would like to have a definite
answer. I am very sorry the Prime Min-
ister is not here, but they had advance
notice of the resolution of the public
meeting.

MR. DEPUTY-SPEAKER :  Shri
Swaran Singh.
SHRI S. KUNDU (Balasore) ; Sir,

are you not going to give me an oppor-
tunity ?

MR. DEPUTY-SPEAKER : Your
party spokesman has taken perhaps more

than his time. I do not want to say
how much time he has taken,
15 hre.

SHRI S. KUNDU: Sir, 1 have

given notice of amendments,

MR. DEPUTY-SPEAKER : Usually,
those who give notice of amendments
are given opportunities, But it is not
possible now.

SHRI S. KUNDU : I hope he will
remember me when the amendments are
taken up.

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) : Mr. De-
puty-Speaker, Sir, it is not my intention
to go into any great detail about the
various points that have been urged.
The Prime Minister in her two speeches
yesterday had given the broad outlines
and guidelines of our foreign policy on
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essential matters, and in her intervealiun
towards the end of the debate yesterday
she tried to answer many of the points
that had been raised yesterday. I would,
therefore, like to confine myself to some
of the points that have been raised in
the debate today. I am very nappy to
find that even today, within a short
period, as many as 9 hon. Members have
participated in the debate, and they have
raised many important issues, many im-
portant problems have been touched up-
on and their views have been put for-
ward.

I would, first of all, like to touch up-
on some of the points raised by my
esteemed colleague and friend, Shri Nath
Pai. I fully agree with him on three
points that he mentioned towards the
end of his speech. These threa points
are: (1) our attitude on nuclear non-
proliferation treaty, (2) use of foreign
money inside our country for political
purposes and (3) the political stability
and economic difficulties of the country
do present a picture abroad which is not
to the liking of anyone of us and, there-
fore, the real strength of the country
lies in having stability here and in im-
proving our economic conditions,

I would only like to remind him, as
he has in fact himself stated, that on non-
proliferation treaty our position has been
very fully clarified, not only in the vari-
ous international gatherings including
the United Nations, but also in our
discussions with the representatives of the
governments concerned. I need hardly
re-state that Soviet Union, United States,
France and United Kingdom, all these
countries are fuolly aware of our attitude
towards the non-proliferation treaty. We
have said it very clearly, and I would like
to make a very brief reference only to a
part of our statement, the Government
of India statement in the United Nations
on this issue :

“A rational approach to the solution
of this problem”

—that is, nuclear disarmament
disarmament generally—

“requires that all international instru-
ments which seek to regulate and
control nuclear weapons must assure

and
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that the possessors of those weapons
must be denied that licence to conti-
nue increasing the instruments of
their threat. Nuclear disarmament
cannot be achieved by the preserv-
ation of exclusive rights, privileges
and options as such to be retained by
certain armed and powerful countries
whils measures are to be taken to
limit the actions of the threatened and
unarmed countries. It is for this
reason that India has consistently em-
phasized that any international instru-
ment which secks to deal with this
problem which would be acceptable
and which would endure must en-
sure that both nuclear and non-nu-
clear weapon powers accept obliga-
tions not to proliferate. It must be
recognised that these mutual obliga-
tions are complimentary and are two
facets of the same problem.”

We bad occasion to point out to the
international community that whereas we
are very vitally interested in preventing
horizontal proliferation of nuclear wea-
pons we are equally interested in pre-
venting vertical proliferation. If, on the
one hand, the nuclear arsenal of the
Big Powers continues to increase and
they continue to add to their nuclear
holdings by stepping up the production
of nuclear weapons . . . (Interruption)

SHRI P K. DEO (Kalahandi) :
What is vertical and horizontal proli-
feration 7

SHRI SWARAN SINGH : I am glad,
Raja Sahib is showing some interest in
this. I tried to explain the second sen-
tence. Horizontal proliferation is that
more countries start manufacturing pu-
clear weapons and vertical proliferation
is that the same countries go on adding
to their nuclear arsenal.

Whereas the nuclear powers are try-
ing to keep the option to them of verti-
cal proliferation, that is, increasing their
own nuclear holdings, they are prevent-
ing the other countries from developing
nuclear weapons. We have always urg-
ed in the international community that
this state of affairs is, to say the least,
mot fair and that this thinking must be
reversed, In view of this clear policy.
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there is no scope for any criticism of
Government policy in this respect.

With regard to the percolation of
foreign money to influence one way or
the other political events in this coun-
try, it is something which cannot be too
strongly condemned. I felt surprised
when Shri Nath Pai regarded the state-
ment of my colleague, the Home
Minister, somewhat lightly. We do not
treat this matter in that spirit, We
attach the highest importance to keep-
ing our independence and our line and
course of action being absolutely free
from any foreign influence, whether it
is money or any other influence. I
cannot state the Government's stand in
this respect more clearly.

There are several other points raised
by Shri Nath Pai and 1 would like to
refer to one or two of them. [ think
that his criticism of State visits was not
quite fair. If the total outcome of a
State visit is only the issuing of a joint
communique, which Shri Nath Pai dis-
missed as a very ordinary routine affair
and which could perhaps be handled by
an expert or a trained stenographer,
then perhaps his criticism may have
some force. But it cannot be unknown
to him—I] am sure, it is not unknown
to this hon. House and to the coun-
try—that the visits of Indian leaders
abroad as also the visits of foreign dig-
nitaries to this country are useful and
very important for a variety of reasons,
the most important being that here is
an opportunity to exchange views at
the highest level on very important
issues., I would like to remind the hon.
House of what the Prime Minister said
yesterday, namely, that all these talks
and discussions which take place at dip-
lomatic level cannot be divulged. The
communique is only on those points
upon which some public attitude has to
be taken, either of some agreement or
of some difference of opinion, Thar is
the mormal accepted pattern all over the
world. There are many other matters
which are discussed in the course of
these visits and which ure of the highest
importance because this gives an oppor-
tunity to put across our viewpoint in
front of the visiting foreign dignitary
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and also to put across our viewpoint
when our Prime Minister, Foreign
Minister or other ministers visit other
oountries,

SHRI S. KUNDU : The hon. Minis-
ter will remember that what Shri Nath
Pai meant was that cven when we go
for food agreement we take such a
huge contingent of officers that it ap-
pears that we have gome to give food
and not to bring food,

SHRI SWARAN SINGH : T wculd
like to say very clearly on this issue
that it is again an unfair assessment,
namely, that any visit abroad by Indian
ministers is only to beg for foreign aid
or to ask for food  We experienced
unprecedented difficulties in the matter
of food and even now we are facing
some economic difficulties. We  wel-
come help from whatever quartet it
comes. But it will be absolutely wrong
for anybody to imagine as if all our
foreign policy and all our postures are,
in any way, revolving around this basic
or central thing, namely, food air or
economic aid. If it comes, we welcome
that and we are in need of it for our
economic development, particularly, in
the basic sectors of our economy. I
would like to reiterate our debt of grati-
tude that we owe to many industrialised
and developed countries, like US.A,,
U.K,, Fraoce, West Germany, Soviet
Union and several others who have
helped us in giving economic aid in
vital sectors of our economy. But let
us not be misunderstood on this issue.
Our postures, our attitudes, in the inter-
national field on basic political and
burning issues have never been influenc-
ed by anything extraneous and will
never be so influenced in future, There
is no use trying to project that our pos-
tures and our attitudes are, in any way,
circumscribed or influenced by these
matters,

It should not be forgotten that the
aid-giving also, in a large majority of
cases, is the result of an assessment of
the national interest, even of the aid
giving countries, In this context, our
young colleague from Goa made some
admirable suggestions in the economic
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field. It is not as if it is only by way
of charity that the developed countries
are extending aid for the economic deve-
lopment of the under-developed couat-
ries. It is rectification of an act of in-
justice in the economic field spread over
centuries together and that, to a small
measure, is now being straightened and
it is as much in their interest as it is
in the interest of the developing coumt-
Ties. Poverty is indivisible and, if
peace and progress has to be maintained,
the widening gulf between the rich and
the poor countries has to be bridged
and it is as much in the interest of
the developing countries for a variety ot
reasons, not only moral but the ques-
tions of peace and war, the question of
maintenance of economy at a particular
level, all thess factors, are important
and it is on an overall assessment of
these factors that the aid-giving count-
ries have come forward to help the
under-developed countries. In fact,
they are not doing enough in this res-
pect and it has been our endeavour to
highlight this in the United Nations
and in the Economic and Social Coun-
cils, and also a great deal of con-
centrated effort will have to be put in
by us at the time of the UNCTAD
Conference. These are important eco-
nomic issues that face the world. Our
own attitude on these issues is well
known. I would like to stata again.
clearly, that our political postures and
our attitudes have never been deflected
by the fact that we are receiving econo-
mic aid or food aid from any country.

Another matter that was mentioned
was our state of relationship with the
United States of America and the Soviet
Union. More than one hon, Member
has referred to it. It is important
because these two countries are power-
ful countries, economically and politi-
cally, and they hold a great deal of con-
centrated power in their hands. Our
relations, both with the Soviet Union
and with the United States of America,
are friendly and there is appreciation
of our view point even when there is
some difference of opinion on important
imternational issues between us and any
of these countries. It is trus that the
international scene is changing. If there



9595

International

[Shri Swaran Singh]

is less of tension now or less of the at-
mosphere of cold war, we should be

international
communities for lowering tensions bet-
weon the blocs, between the
defence blocs, as they were described.
if a nmew situation is developing
these tensions are being lowered,
see why there should be any
consternation; on the other
should be happiness over
, by the size of our country,
our geo-political situation, by the

it of correct policies, internally and
externally, will continve to have a posi-
tion of importance in all these changing
situations which might be witnessed by
us . ..

SHRI M. L. SONDHI (New Dclhi):
Are you happy about the Soviet and
American military aid to Pakistao ?

SHRI SWARAN SINGH : I think,
this was a question which could admit of
ooly one reply. How can India be
happy if Pakistan receives military aid
from Soviet Union or from United
States or, in fact, from many other
comntries ? This was a question which
was hardly of any importance, and 1
would also like to say that, according
to the information in our possession
Sowviet Union has not given any aid so
far to Pakistan; it has not even sold
anything of a military character or any
military hardware to Pakistan,

SHRI M. R. MASANI : Helicopters.

SHRI SWARAN SINGH : Heli-
copter has been discussed more than
once. Helicopter is on OGL and any
country can purchase it. You can pur-
chasg it. Anybody else can purchase it.
In this connection I would like to say
this, which is quite interesting. I did
not want to say that, but because he
picked up this ‘Helicopter’, I would say
this. I have not seen Mr. Masani very
often mentioning the heavy military and
which was given to Pakistan by way of
gift; I have not seen him condemning
strongly the military armament and mili-
tary equipment that have been gifted

B
g

FEE
2

E&'

DECEMBER 23, 1967

Situation (M.) 9596

by the United States of America to
Pakistan, But the helicopter, which is
on OGL as I said earlier, is always put
forward as if they want to put the Gov-
ernment on the defensive in our relation-
ship with the Soviet Union. I cannot
approve of this attitude from one side
or the other, trying to highlight wonly
those points which might be in conso-
nance with the pet theories which they
want to propound, and they forget al-
together the other spectrum of either
help or association that might be exist-
ing between us and those countries.
This is a lop-sided presentation and we
should resist the temptation of indulging
in this.

On South-East Asia more than one
hon. Member has laid stress—several
members from both the sides of the
House. We in Government attach the
higkest importance to development of
close and friendliest of relations with
all the countries of South-East Asia, I
am glad that Mr. Nath Pai has in a be-
lated manner mentioned with approval
the work done by Mr. Chagla, Mr.
Nath Pai was prominent with his brick-
bats when Mr. Chagla held the fort, but
I am glad that, at any rate, when he is
no longer there, he is giving bougquets .

SHRI NATH PAI: Bouquets!

SHRI SWARAN SINGH: I am
very happy about it because all of us
valued very greatly the contribution
that Mr, Chagla had made in regard to
our foreign policy.

SHRI NATH PAI: Is that why he
was removed 7  You said, you valued
his contribution so much,

SHRI SWARAN SINGH : [ would
not like him to take any credit that his
brick-bats can remove a Minister. It
has not comg to that bad.

South-East Asia is a region in which
several countries are included and our
relations with almost all of them are
quite friendly and we have taken a deci-
sion that we should give even greater
importance to' our relations with the
countries in South-East Asia. We intend
to improve our relations, economic rela-
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tions, cultural relations and political re-
lations with this region and we want to
strengthen them so that this region
which is in our neighbourhood prospers
and all the progressive forces and forces
of unity, independence and sovereignty
there are strengthened, because the real
strength ‘of South East Asia lies in
strengthening the forces of indepen-
dence as a result of which all these
countries feel that they have a pride in
their own culture, in their own existence
and in their own independent line of
action.

The strength of this region does not
lie, as some countries at one time
thought, in having some sort of defence
pacts and the like, but really it lies in
developing the independence, the stren-
gth and the honour and dignity of these
countries. It is in this spirit that we
view the problems of South-east Asia.

T need hardly bring back to the minds
of hon. Members the situation that
exists in South-East Asia today, Indo-
nesia has passed through a very diffi-
cult period. There is a new govern-
ment there. They are doing their best
oot only to improve their relations with
other countries in South-east Asia but
also are grappling hard in the matter of
improving their internal economy. The
best of our wishes go to them for the
success of the task upon which they
bave embarked. It is a colossal task,
and we have assured our friends in
Indonesia that we are prepared to
participate in that venture of theirs upon
which they have embarked for streng-
thening their economy and for improv-
ing the conditions in their country. Our
relations with that country are today
very much different from what they
were before the present regime came
into power, although even at that time
we were careful always to keep the real
objective before us namely that Indo-
nesia is a large country in the South-
east Asian region, and the people of
Indonesia and India have common
bonds of history and of culture, and
they being neighbours, there should be
abiding friendship between the people
of Indonesia and the people of India.
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Burma is also experiencing at the pre-
sent moment many economic difficul-
ties. Also, there are tensions that
Burma is now experiencing from certain
quarters. We value very greatly the
independencel and friendshjp of a
neighbouring country Burma. There
have been several exchanges of visits
between the heads of governments of
the two countries, and it has always
been a great pleasure to welcome the
chairman Mr. Ne Win in our country,
and the Government and the people of
Burma also have been greatly pleased
by the visits of the heads of our Gov-
emnment to Burma. Our relations are
very close, very cordial, and we are
working in mutual interest and in a
spirit of mutual help.

As the Prime Minister has mentioned,
the Governor-General of Ceylon paid
us a visit. Our Prime Minister went to
Ceylon and paid a visit to that country.
These are very important links and we
should greatly value them.

Coming to the other countries in
South-east, Asia, for instance, countries
like Thailand, Philippines, Simgapore;
Malaysia etc, we have got very excel-
lent economic and cultural relations
Also, there is constant exchange of
views on important issues. Then, our
relations with Australia and New Zea-
land are also good. The visit of our
Deputy Prime Minister to Japan was
also very successful. All these things
show that we attach the highest fmpor-
tance to our relationship with our
neighbouring countries in the South-east
Asian region.

In the West Asian region also, our
position today is such that weo can say
with a great deal of confidence that our
relations with all the Arab countries are
excellent. There are as many as 10 Arab
countries in the North of African and
the west of Asia and our relations with
them are excellent, Our trade relations,
political relations, cultural relations etc.
are in a very excellent form, and there
is a great deal of appreciation of the
just stand that India took in the Arab-
Israel conflict when we saw the situa-
tion in the correct perspective and
raised our voice in unmistakable terms
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in favour of justice and against aggres-
sion and thus kept the banner aloft . .

. ow

SHRI M, L. SONDHI: . . . of
national humiliation,

SHRI SWARAN SINGH: . . . of
national honour. If some people think
that to connive at a country grabbing
the fruits of aggression would redound
to the honour of the country, then I
submit that they have still to know the
meaning of the word ‘honour’. Per-
haps, my hon. friend has forgotten all
tl_lal he had learnt in the foreign ser-
vice,

AN HON, MEMBER :
sense of shame,

SHRI SWARAN SINGH : Here is
a case where even today we have got
areas in Arab countries under Israel
possession, areas which are admittedly
in Arab countries. FEven the friends of
Shri M, L. Sondhi admit that they are
Arab countries, as for example,
Sinai

SHRI M. L. SONDHI : I have Arab
friends also, in Saudi Arabia, for ins-
tance.

SHRI SWARAN SINGH: 1
thought that he had written them off.
Otherwise he could not have used that
expression.

I would like to say that here is the
case where even now Israel is in occu-
pation of temritories which are ad-
mittedly Arab territories, and some of
their leaders in a flamboyant manner
say that they are not going to vacate
those territories. Can there be a more
flagrant case of aggression, in fact, not
only aggression, but gloating over ag-
gression. And here are our friends like
Shri M. L. Sondhi who say that to raise
our voice in favour of vacating the ag-
gression and depriving the Israelis of
their going ahead with the enjoyment
of the fruits of agression is a matter of
national humiliation; it is amazing that
he should use such a word as humilation.
It is humiliating to think in those
terms, '

He has no

arew
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SHRI M. L. SONDHI : I Challenge
him to fight an election on this issue
anywhere, in Jullundur, for instance.
There are countries that think that our
country has been purchased by the
Arab countries.

SHRI SWARAN SINGH: I am
very glad that Shri M. L. Sondhi who
also comes from Jullundur which is
his home town reminds me of fighting
an election in Jullundur. I have fought
six elections in Jullundur, and the only
election that Shri M, L. Sondhi has
fought is in Delhi. Therefore, I think
he does not know Jullundur, Of course,
we are proud of him because he was a
bright student of Khalsa College there
but he has now fallen in bad company
and so he has been progressively for-
getting the good things that we had
taught him. But I think he had retire-
ed himself a little because I was going
to give him a compliment for the speech
that he delivered yesterday.

SHRI RANDHIR SINGH (Rohtak):
Shri Swaran Singh has been a Minister
for nearly thirty ‘years, whereas Shri
M. L. Sondhi is not even thirty years
old,

SHRI SWARAN SINGH: 1 wish
to compliment Shri M. L. Sondhi be-
cause he had tried to salvage some of
the positions which the Jan Sangh had
progressively lost by adopting a very
reactionary policy in the international
sphere. Yesterday he did make an
attempt, though it was a feeble attempt:
I could see, the stresses and strains o©n
him from Shri Bal Raj Madhok on the
one side, from Shri Shrichand Goel
on the other and from Shri A, B. Vaj-
payee on the third side. So, he did try
to do some rope-dancing and some tight
rope-dancing at that.

SHRI M, L. SONDHI : I thank him
for taking so much interest in the Jan
Sangh If he continues that effort, I
shall be delighted because he might pos-
sibly be able to bring a cerlain measure
of realism in the otherwise highly re-
trograde and highly reactionary policics
of the Jan Sangh. This is just by the
way and I am sorry for this interlude.
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SHRI G. VISWANATHAN : He is
creating groupism in the Jan Sangh,

SHRI SWARAN SINGH: The
groups are already there .
AN HON. MEMBER : Groupism

is the monopoly of the Congress alone.

SHRI SWARAN SINGH: . . . and
I cannot forget to take notice of them.
If he does not want me to take notice
of them, I would not because the hon.
Member will find out for himself what
their position is.

Sir, coming back to the Arab-Israel
position, the Government of India’s re-
presentative in the Security Council did
a great deal in bringing realism to the
whole situation. I am very happy to
recall it, because I was at one stage
despondent as to whether the Security
Council would be able to arrive at anv
consensus about a resolution, but, ulti-
mately I am happy that a near-unani-
mous resolution was adopted by the
Security Council which has laid down
certain fundamental principles which
should be the basis for bringing perma-
nent and lasting peace in West Asia and
we should bless the efforts of the
United Nations representative who is at
the present moment engaged in very
serious and delicate talks with Israel on
the one side and the Arab countries on
the other. And let us hope that his
efforts will result in restoring normalcy
in this region,

I would like to make one position
quite clear. We have always been in
favour of safeguarding the sovereignty
and integrity of all countries in that
region and in this is included Israel, It
is wrong to suggest that we have adopt-
ed policies which are in any way anti-
Israel, in fact anti any country. We
are interested in preserving the sove-
reignty and integrity of every country
in this region and we are also inte-
rested in the use of the international
water-ways.

SHRI M. L. SONDHI: Do you
remember Tibet ?

SHRI SWARAN SINGH : Sir, we
are also intcrested in presenting the
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right of navigation in the international
water-ways for all shipping. Sir, this
is a vital route for our economy and
we are very much interested in re-
opening the Suez Canal,

SHRI NATH PAI :
also?

SHRI SWARAN SINGH : I want
Mr, Nath Paj to study that clause in
the resolution to which we are a party
in which we have said........

SHRI NATH PAI :
tion is it ?
SHRI SWARAN SINGH : This was

a joint resolution moved by many
countries,

For Israel

Whose resolu-

SHRI NATH PAI : That is our
point. Who moved it?
SHRI SWARAN SINGH : 1 think,

the British representative,

SHRI NATH PAI : It was not
India’s resolution. India’s resolution
could not have come because of your
partisan attitude. Anyway, there is a
resolution, I agree,

SHRI M. R. MASANI : You cannot
take credit for that.

SHRI SWARAN SINGH : I was
trying to inform the House about the
developments there, I am not taking
any credit for this that we did it.

SHRI NATH PAI : You were.

SHRI SWARAN SINGH : I take the
credit that we toed a line and we actu-
ally pursued a policy which ultimately
resulted in creation of a consensus.

Somehow or other, there are certain
friends in our country who would like
to give all the credit when it is a Bri-
tish resolution or a Soviet Union reso-
lution or a United States resolution,
but they would never like to consider
our own contribution which would help
them, I will be content with differing
with them,

Mr, Masani's face absolutely became
bright when I recalled that it was the
British representative, Lord Caradon’s
resolution which was approved.
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SHRIMATI LAKSHMIKANTTAM-
MA (Khammam) : We are only sorry
for you,

SHRI SWARAN SINGH : I can say,
I wish them well. I hope that the
pressure of public opinion and the opi-
nions expressed strongly in this House
will continue to instil in their minds
a greater regard and love for the re-
presentatives of their own country and
they would not always be looking round
to representatives of other countries.

SHRI M. R. MASANI : Public opi-
nion is not with you on West Asia.
You are hopelessly isolated,

SHRI SWARAN SINGH : We know
the public opinion on West Asia.

SHRI M. R. MASANI : Not quite.

SHRI SWARAN SINGH : We know
India is essentially secular and we have
always opposed forces of aggression and
have always been in favour of restora-
tion of areas which might be in the
possession of an aggressor. This is
the public opinion and merely because
there are some friends like Mr, Masani
with powerful lobbies and merely be-
cause. ...

SHR M. L, SONDHI
member Tibet.

SHRI SWARAN SINGH : From the
desert you go the plateau. I will come
to the plateau also. - Rest assured I
will not leave that,

. Please re-

It is wrong to say, and it is an injus-
tice to the Indian people, wedded as

they are to secularism and to the sup- -

port of progressive forces, that they are
in this respect with Israel and not with
the Arabs. -

SHRI M. R. MASANI :
neutral, they are objective.

SHRI SWARAN SINGH : That is
the greatest disservice that is being
done, because the good that the Go-
vernment wants to achieve iz sought to
be belittled and clouded by expressions
of opinion of this nature which I
strongly repudiate. Otherwise, so far
as the West Asian situation is concem-

EEENE Y]

They are
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SHRI NATH PAI : You were divert-
ed by Mr. Masani. You were making
a very important statement which was
a new line of thinking for us. Would
you kindly tell us more about it. You
said this Government stands by the
right of all nations to use international
waterways, Do we understand that
even Israel is included when you say all
nations?

SHRI SWARAN SINGH : The words
of the resolution are quite clear.

SHRI M. L. SONDHI : Why not
give a direct answer?

SHRI SWARAN SINGH : I know
how to give a direct answer, and also
to give an indirect answer.

SHRI NATH PAI : You specialise
in it, that is our worry.

SHRI SWARAN SINGH : I had
something to do with the formulation
and evalution of some of these princi-
ples which are incorporated in the Se-
curity Council resolution, and there is
now a concensus that the international
water-ways should be open for innocent
navigation, for normal trade, to all
countries, It is quite another considera-
tion, to which I did not want to refer
at this stage, because 1 do not want
to prejudice the ultimate success of the
negotiations that might be undertaken
by the UN. representative, namely
what other conditions could be super-
imposed which could be based either
on national security or defence or other
matters, they are matters of detail, So,
I would not like at this stage to say
anything more on that. The words of
the resolution and the principle that is
incorporated in one of the clause is
quite clear, and I would suggest that
that may be studied caerfully. I am
not saying anything new, All these
points, sovereignty and integrity of all
States, the use of international water-
ways, restoration to position before the
aggression took place, these are all in-
corporated in the resoltuion which has
been approved even by those countries
for whom Mr, Masani has a better
word than India. All these countries
have approved that resolution.
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I would like now to say a few words
about the policy on Tibet. It happen-
ed to be here when Mr. Sondhi was

making his speech, and 1 was very much
intrigued to notice that he thought that

I was anti-Tibet, a litle more anti-
Tibet, and that perhaps Mr. Chagla
was a little more pro-Tibet, It is

amazing that the assessment should be
based on these considerations. Mr.
Sondhi or his other collegues in the
Jana Sangh may be anti-many countries,
because unfortunately some of their
programmes are negative. And here
was a young friend from East Pakistan
who was describing our policy towards
Pakistan. ...

B. K. DASCHOWDHURY : I am
not from East Pakistan, I am from West
Bengal.

SHRI SWARAN SINGH : It was
a slip of the tongue, it will not be
there on the record, I will correct it
(Interruptions).

AN HON. MEMBER : Colossal
ignorance,

SHRI SWARAN SINGH : There are
many friends who came from West
Pakistan and they are now in West
Bengal, Anyhow, this was a slip of the
tongue on my part, and I am very grate-
ful to Mr. Gupta to remind the House
of it and ridicule it, because that is the
level to which he goes.

Mr. Sondhi and several other friends,
1 will npot name them, are somehow or
other in the grip of a phobia of anti-
something. Either their approach is anti-
‘China or anti-Tibet or pro-Tibet or anti-
Pakistan or pro-Pakistan. That is not
the attitudé of the Government of India.
None of us is either pro-Tibet or anti-
“Tibet. We see the situation in its proper
perspective, Here is a country which is
our neighbour. And people talk lightly
about the treaties entered into and the
declarations entered into and suddenly,
if it is inconvenient to them, they say,
“you scrap this; you cancel this; you
repudiate this treaty.” It was my friend
from Cooch-Behar who said that the
Nehru-Liaquat Pact should be scrapped
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It was said that the Tashkent Declara-
tion is quite useless, “You forget about
it.”

AN HON. MEMBER : It is correct.

SHRI SWARAN SINGH : If such
a thing is correct, then it is a highly
irresponsible thing and no government
can be credible if they are going to
scrap the treaties entered into, merely
because it is inconvenient or it is un-
comfortable, (/nterruption). That is a
spirit which we should eschew. I say
in all seriousness, not as a point of
argument.

SHRI M. L. SONDHI : You are
evading Tibet.
SHRI SWARAN SINGH : I am

coming to that. Because there is 2
treaty, because you are erroneously
adopting a policy, we should forget the
terms of the treaty ! Mr. Deputy-
Speaker, Sir, 1 say this in all serious-
ness. This is a light-hearied manner
which is shown when they say that the
agreements that we entered into with
other countries, whether it is the Nehru-
Liaquat Pact or our agreement on bor-
ders or the Tashkent Declaration,

SHRI M. R. MASANI : Or the
Privy purse ?
SHRI SWARAN SINGH : Inter-

nal matters, we shall discuss when we
discuss the internal matters.

AN HON, MEMBER: It is a
breach of privilege.

SHRI SWARAN SINGH : Internal
economic matters and our attitude to-
wards thom are separate malters, What
is Mr. Masani’s argument? Does he
mean that I should dishonour all the
agreements we entered into with others
outside, and honour omly all the agree-
ments entersd ilo inside?

SHRI M. R MASANI : AlL

SHRI SWARAN SINGH : 1 am not
going to do it. Inside the country, this
Parliament is sovereign, and any eco-
nomic “isue is a matter which can be
finally and firmly and unalterably de-
cided by Parliument, if Parliament, in
its wisdom, one day decides to do away
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with private property, or nationalise
banks or remove the privy purse, it is
the prerogative of Parliament, There
is no question of agreement or non-
agreement in these matters, because the
Constitution is supreme and Parliament
is supreme. You can take any decision
you like. But I would like to remind
the hon. House that this Parliament has
to honour the international agreements.
I would beg of the hon, Members, even
those who disagree with the Govemn-
ment, not to lightly challenge the com-
cluded treaties and agreements, and
they should not urge that these should
be got over.

SHRI NATH PAI : I agree,

SHRI SWARAN SINGH : You
agree, but there are several others who
do not, That is my difficulty. I have
to see in many directions. If you are
the only man whom I have to satisfy
then I will finish the thing in a short
while, But there is a wide spectrum
and some one wants to pull in one di-
rection and some others in the other
direction.

SHRI NATH PAI : You are look-
ing for loopholes in order to evade the
issue. Mr. Deputy-Speaker, Sir, the
Minister is saying that the treaties that
India has entered imto with other coun-
tries should not be disrcgarded, 1
agree. We subscribe to it, But let him
answer this question : was there a stipu-
lation on the part of India in the treaty
we entered into with China ip 1954
to see that the personality, the entity
and the freedom of the people of Tibet
is destroyed? I would like to know the
clause in which we have agreed to
that.

SHRI SWARAN SINGH : This is
not a new point. This has been discus-
sed several times.

SHRI NATH PAI ; Is it?

SHRI SWARAN SINGH : Yes. I
can quote chapter and verse when this
point was gone into in the course of
the debates. 1 myself have handled it
more than once here. Our treaty with
China on Tibet s quite clear : we have
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accepted certain Chinese position in
relation to Tibet,

SHRI M. R. MASANI : Shame,

SHRI SWARAN SINGH: He is
shouting, “shame.” What I am saying

15—

SHRI RANIJIT SINGH (Khalilabad) :
Sabash.

SHRI SWARAN SINGH : Even if
it is sabash, I will be sorry. Even if
the sabash is from Mr, Sondhi or Mr.
Masani, I will be sorry because it means
that I have done something which is
incorrect,

SHRI M. L. SONDHI : Sir, you are
getting allergic to me. Mr. Ranijit
Singh said sabash.

SHRI SWARAN SINGH: I am in a

rather difficult position to choose bet-
ween the two. I have been in charge of
External Affairs and Mr. Sondhi has
been in the foreign service. Now I am
Defence Minister and Mr. Ranjit Singh
has been in the Army. I have to keep
a balance between the two.

Coming to the treaty with China on
Tibet, we had taken a certain attitude
with regard to Tibet after taking into
consideration  everything -— historical
background, documents, etc., and even
the McMahon line on the eastern sidc
of our border; there were talks with
Tibetans, I do not want to go into all
these details, All those matters are
known to the House, If there has been
a conflict later on, to get away from
that treaty is a suggestion which is most
fantastic. Even if any particular clause
of that treaty has not been actually
adopted by any country, whether that
entitles us to smash that {reaty, to
obliterate it . . .(Inferruptions).

MR. DEPUTY-SPEAKER :
should be no more interruptions.

SHRI SWARAN SINGH: I want
to make it, clear that notwithstanding
all these pressures that are mounted
from time to time our policy on Tibet
continues to be what it was. We
cannot recognise Dalai Lama as the
head of an emigre government, because

There
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there is no such government. This mat-
ter has been clarified more than once.

SHRI M. L. SONDHI: The public
opinion in the Congress Party is in
favour of Tibet. You are against Tibet.
(Interruptions).

MR. DEPUTY-SPEAKER : You
were not a member then; this issue was
discussed threadbare since 1958.

SHRI KANWAR LAL GUPTA
(Delhi Sadar) : The Chair is not ex-
pected to reply, Sir. It is for the minis-
ter to reply.

MR. DEPUTY-SPEAKER : Again
and again I requested Mr. Sondhi not
to interrupt. You will have to resume
your seat.

Y AT A : A WA, W
Ay difad | qE o ¥ frsaa
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SHRI M. L, SONDHI ;: Mr, Swaran
Singh has a vendetta against Tibet. He
is anti-Tibet. The Dalai Lama is not
safe as long as Mr. Swaran Singh is
there. The Dalai Lama is a prisoner
in India. Mr. Chagla was pro-Tibet .
. « . (Interruptions).

MR. DEPUTY-SPEAKER : This
matter was discussed umpteen times.
Mr, Gupta, please resume your seat.
Nothing will go on record now, ([Inter-
ruptions) . **

SHRI SWARAN SINGH : Mr.
Deputy-Speaker, Sir, it is better to know
our mind and to know our policy clear-
ly. Any amount of confusion or any
amount of lack of appreciation is not
good. There can be a differcnce of
opinion, but there should be no mis-
apprehension about a particular policy
that we pursue. We have our diffe-
rences with China. China is in illegal
occupation of our territory. They are
mounting pressures on us in a variety of
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ways. Collusion between China and
Pakistan is there. All these factors are
known to us and to the country. But
let our judgment, let our attitude not
be clouded on issves about which there
is no scope for confusion, If we get
confused on every issue, then we are
not serving the country, we are not
serving the national interest.

Take this question of recognition of
Formosa. The Prime Minister explain-
ed this matter, It is surprising that it
was again raised here. The essential
point there is that the Government in
Formosa claims that they are the right-
ful and the only Government of the
whole of China including the vast main-
land of China. It will be fantastic if
we are to accept that claim. It is on
account of this fact that they are in the
United Nations, in fact they are repre-
sented in the Security Council, that they
make this claim. But will it be realistic
for us. And, on this most sensitive
issue that affects us daily—I think it
will do some good to my friends from
Jan Sangh if they know this—the
border question, the position of the
Formosan Government is precisely the
same as that of the Peking Government.

SHRI M. R. MASANI: Not, it is
not true,

SHRI KANWAR LAL GUPTA: Not
at all, it is false,

SHRI SWARAN SINGH: Shri
Gupta is not yet a representative of the

Formosan Government. He is an hon.
Member of this House.
SHRI KANWAR LAL GUPTA:

Are you their representative ?

SHRI SWARAN SINGH: I have
talked with their Foreign Minister as
Foreign Minister and I know their views.
I say this in all solemnity that the only
difference they make is this. It is in
their published books.

SHRI M, R. MASANI : No. That is
not correct,

**Not recorded
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SHRI SWARAN SINGH : It is
amazing that friends from the Swatantra
Party and Jan Sangh are trying to de-
fend the Fommosan attitude on this
issue, The important question for us
to remember is, irrespective of their
stand, I repeat, that their stand on this
Sino-Indian border dispute is the same.
The Formosan view is the same, They
also claim the same area which the
Peking Government is claiming, At any
rate, here is a Government which claims
to say that their writ runs over the whole
of China. Whether we are at peace or
in conflict or exchange of arms—it is
with the Chinese army—how can we
ignore hard reality of fact, hard reality
of geography, hard reality of posi-
tions at the border. It is amazing that
those people who ask us to recognise
Formosa as the legitimate Government
of the whole of China . . .

SHRI KANWAR
Only for Formosa.

LAL. GUPTA:

SHRI SWARAN SINGH : That
they do not say, that they are only in
Formosa. Shri Gupta does not know
the Formosan mind on this issue. 1
am very sorry. 1 canmot go to their
help.

SHRI KANWAR LAL GUPTA: 1
know your mind.

SHRI NAMBIAR (Tiruchirappalli) :
Recognise the Government of Formosa
and the Chinese army may withdraw
from our border. That possibility is
there. Why don't you try that?

SHRI SWARAN SINGH: I will
commend the observation of an impor-
tant Member of the Opposition to an-
other Member of the Opposition. That
is all that I can say. I will be glad if
both of them were to combine, and whe-
ther it is Formosa or . . .

SHRI NATH PAI : We can pay you
in the same coin, You recommend
your view, to the Deputy Leader of the
Congress Party, on Tibet as the view of
the Defence Minister of Government,
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SHRI SWARAN SINGH : I am very
glad that Shri Nath Pai is in a some-
what lighter mood now, because he
had become very tense at one stage, I
want to say this in clear ferms that our
position with regard to Formosa and our
position on Tibet remains the same, be-
cause raising these issues does not help
us. In fact, it embarrasses us in the
international community. A great deal
of harm is done by doing that. The
opposition has not clearly understood all
these issues.

There were several other unimportant
matters, unimportant in the sense that
they were not policy matters, and it is
not my intention to go into any great
detail about them. Buat I would like to
say one or two things about Pakistan.

I was greatly disturbed when I found
the hon. Member from Cooch Behar
saying that there was unrest in East
Pakistan and that was the time when
India should have helped the process of
insurgency, or whatever it was, in East
Pakistan. 1 would appeal to this hon.
House to view this thing in its proper
perspective, and it will be a very dange-
rous principle for us to adopt that we
should interfere in the internal affairs
of another country, We tell others
“what business has Pakistan to give arms
to Mizos or Nagas 7°. Every day we
take it up with the Government of Pak-
istan and we say that it is 3 very wrong
policy that they are pursuing. When we
claim that this is a wrong policy, can
you suggest that we have to pursue a
similar wrong policy when it deals with
Pakistan territory ? It will be very
wrong for us to view this matter in that
perspective. Pakistan is our meighbour.
We do have an unfortunate state of rela-
tionship with Pakistan, Yet, as our
Prime Minister has stated more than
once, it is the desire of the Government
of India, and I hope also of the people
of India, that the two countries should
live in peace, in friendship as good
neighbours,

AN HON. MEMBER : Not at any
cost,

SHRI SWARAN SINGH : That is
the desirable objective to have. To get
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irritated over things that we do not
like and to suggest doing in another
country something which we do not
like to be done in our country by an-
other country, it is not a great virtue; in
fact, it is a wrong approach. We should
not give up our basic policy and princi-
ples in this respect. We have to pursue
our basic policy, because that is the
only correct policy in  international
affairs, not to interfere in the internal
affairs of another country. We should
not interfere in the internal affairs of
Pakistan. Their relations with East
Pakistan is a matter entirely for them
to decide. What measure of autonomy
East Pakistan or West Pakistan gets, it
is entirely a matter for them to decide
just as in relation to Nagaland, Maha-
rashtra, Punjab or Haryana, whatever
re-organisation we make is entirely for
us, for this Parliament, to decide. How
will we react if there is any imterference
in our affairs by a foreign power ? So.
what we expect others to do unto us,
we should do to others. So, there
cannot be any justification for suggest-
ing that we should interfere in these
matters, In fact, these are the voices
which are exploited against India; these
are the voices which are used against
India. India is always projected in
this light, that India has not reconciled
herself to the fact of partition and it
still continues to have some sort of lur-
king desire in its mind to und this
partition. So, this is a wrong policy, a
bad policy from our national point of
view. It comes in the way of develop-
ment of good-neighbourliness between
India and Pakistan, We should not do
that,

A great deal has been said about
enclaves. 1 want to make the position
quite clear, We entered into a solemn
agreement with Pakistan to exchange
the enclaves. We stand by that agree-
ment and we will honour that agree-
ment, whatever happens, In fact, the
Parliament amended this Constitution
and has ratified the agreement on en-
claves. It is unfortunate that the mat-
ter bas been prolonged. Some litigation
is still going on, unfortunately, in the
High Court of Calcutta. After this
sovereign Parliament, as the amender of
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the Constitution, has ratified that agree-
ment, it does not lie in the mouth of
any hon. Member, however irritated he
might be, to suggest that we should do
away with all those agreements and that
we should look at the whaole thing de

nove,
16 Hrs.

It is a very, very dangerous approach
and 1 would beg of hon. Members not
to slip into this temptation with a view
to scoring the deal in a lmited man-
ner, You will be harming the interests
of the country in the long run . .
(Interruption). In these international
affairs if we give up sanity, if we give
up the sanctity of agreements and if
we are carried away by the moment,
ultimately we have to pay a bigger
price.

In this short time, Sir, I have tried
to cover most of the points. I oppose
all the substitute motions that have been
moved except the one moved by my
hon. friend, Shri Chintamani Panigrahi.

SHRI M. R. MASANI : 1 want to
draw the attention of the hon, Minister
to substitute motion No. 13 which he
approves of. It says :—

“This House, having considered
the present international situation and
the policy of the Government of
India in relation thereto approves the
same.li

Is he asking the House to approve of
the international situation, involving the
occupation of Indian territory by China
and Pakistan and of Arab territory by
Israel ? Are you approving of the inter-
national situation also ?

SHRI SWARAN SINGH : 1 think,
Shri Masani has been carried away by
dialectics. The international situation
has been discussed, There is no clause
artifying any particular attitude of the
Government of India. This is the nor-
mal form in which approval is given to
the policy of the Government of India.

MR. DEPUTY-SPEAKER : There
is something which I would call vague-
ness in it. Will you correct it?
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SHRI P. K. DEO: How can it be
corrected at this stage ?

MR. DEPUTY-SPEAKER : We
approve the policy. That is the main
question, He will take the leave of thc
House to amend it,

SHRI M. R, MASANI :
time comes,

MR. DEPUTY-SPEAKER : Yes

is is not the normal formula; there
is a slight need for amendment. We
will do it with the approval of the
House.

When the

Now, there are substitute motions by
Saravashri Sequeira, Masani, Goel,
Bharati, Kundu, Shastri and Shiva Chan-
dra Jha. Shall I put all of them to-
gether to the vote of the House?

SHRI M. R. MASANI: No, Sir.
We arc pressing our substitute motions
Nos. 2 and 4 to a vote,

SHRI S, KUNDU : I am also press-
ing my substitute motion, No. 10, to a
vote,

SHRI SHRI CHAND GOEL
(Chandigarh) : We want our substitute
motion to be put separately,

Division No. 33]
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SHRI M. R. MASANI: It is the
same as No. 2.

MR. DEPUTY-SPEAKER : It is

more or less covered by Shri Masani's.
Only the wording is slightly different.
SHRI SHIVA CHANDRA JHA :

(Madhubani) : I want my substitute
motion to bg put separately,

SHRI B. K. DAS CHOWDHURY :
My substitute motion, No. 1, should also
be put separately,

MR. DEPUTY-SPEAKER : Now, I
will first put the disapproval motions to
the vote of the House, The first one is
by Shri Masani.

The question is :

That for the original motion, the
following be substituted, namely ;:—
“This House, having considercd
the present internatiomal situation
and the policy of the Government
of India in relation thereto, dis-
approves of ‘the policies pursued
by the Government in recent
months.” (2)

The Lok Sabha divided :

[16.10 Hrs.

AYES

Amat, Shri D.

Amersey, Shri M.

Amin, Shri Ramchandra J.
Behera, Shri Baidhar

Bharat Singh, Shri

Bharti, Shri Maharaj Singh
Brij Bhushan Lal, Shri

Brij Raj Singh-Kotah, Shri
Dandeker, Shri N.
Daschowdhury, Shri B. K.
Deb, Shri D. N.

Deo, Shri K. P. Singh

Deo, Shri P. K.
Dhrangadhra, Shri Sriraj Meghrajji
Goel, Shri Shri Chand
Gowd, Shri Gadilingana
Guha, Shri Samar

Gupta, Shri Kanwar Lal
Kachwai, Shri Hukam Chand
Khan, Shri H. Ajmal

Khan, Shri Zulfiouar Alj
Koushik, Shri K. M.
Kundu, Shri S.

Kunte, Shri Dattatraya
Kushwah, Shri Y. S.
Lakkappa, Shri K,
Mahato, Shri Bhajahari
Maiti, Shri 5. N.

Majhi, Shri M.

Masani, Shri M. R.
Misra, Shri Srinibas
Mohamed Imam, Shri J.
Mohan Swarup, Shri
Muthusami, Shri C.
Naik, Shri G. C.

Naik, Shri R. V.
Onkar Singh, Shri
Parmar, Shri D. R.
Puri, Dr. Surya Prakash
Ranjit Singh, Shri
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Rao, Shri V. Narasimha
Ray, Shri Rabi
Samanta, Shri S. C.

Sen, Shri Deven

Sharda Nand, Shri
Shastri, Shri Prakash Vir

Ahirwar, Shri Nathu Ram
Arumugam, Shri R. S.
Awadesh Chandra Singh, Shri
Babunath Singh, Shri
Bajpai, Shri Shashibhushan
Barupal, Shri P. L.
Baswant, Shri

Bhakt Darshan, Shri
Bhargava, Shri B. N.
Bhattacharyya, Shri C. K.
Bhola Nath, Shri

Brahma, Shri Rupnath
Buta Singh, Shri

Chanda, Shri Anil K.
Chanda, Shrimati Jyotsna
Chandrika Prasad, Shri
Chatterji, Shri Krishna Kumar
Chaudhary, Shri Nitiraj Singh
Chavan, Shri D. R.
Chavan, Shri Y. B.
Choudhury, Shri J. K.
Drasappa, Shri Tulsidas
Dass, Shri C.

Deoghare, Shri N. R.
Deshmukh, Shri B. D.
Deshmukh, Shri K. G.
Deshmukh, Shri Shivajirao S.
Dinesh Singh, Shri
Dwivedi, Shri Nageshwar
Ering, Shri D.

Gajraj Singh Rao, Shri
Ganesh, Shri K. R.
Gautam, Shri C. D.

Gavit, Shri Tukaram
Ghosh, Shri Bimalkanti
Ghosh, Shri P. K.

Ghosh, Shri Parimal

Girja Kumari, Shrimati
Gowda, Shri M. H.*
Gupta, Shri Lakhan Lal
Gupta, Shri Ram Kishan
Hari Krishna, Shri
Hazarika, Shri J. N.

Hem Raj, Shri
Himatsingka, Shri

—_—

PAUSA 2, 1889 (SAKA) Situation (M) 9618

Shastri, Shri Raghuvir Singh
Shivappa, Shri N.

Singh, Shri J. B.

Sondhi, Shri M. L.

Thakur, Shri P. R. i

NOES

Jadhav, Shri Tulshidas
Jagjiwan Ram, Shri

Jamir, Shri S. C.
Kahandole, Shri Z, M.
Kamble, Shri

Kamala Kumari, Shrimati
Karan Singh, Dr.

Kasture, Shri A. S.

Katham, Shri B. N.
Kavade, Shri B. R.

Kedaria, Shri C. M.

Khan, Shri M. A,

Kinder Lal, Shri

Kotoki Shri Liladhar
Krishnan Shri G. Y.

Kureel Shri B. N.
Lakshmikanthamma, Shrimati
Lalit Sen, Shri

Laxmi Bai, Shrimati
Maharaj Singh, Shri

Mahida, Shri Narendra Singh
Malimariyappa, Shri
Mandal, Dr. P. -
Mandal, Shri Yamuna Prasad
Mane, Shri Shankarrao
Manikya Bahadur, Shri
Masuriya Din, Shri

Mehta, Shri Asoka

Mehta, Shri P. M.

Melkote, Dr.

Menon, Shri Govinda
Minimata Agam Dass Guru, Smt.
Mirza, Shri Bakar Ali
Mishra, Shri Bibhuti

Mighra, Shri G. S.
Mohinder Kaur, Shrimati
Mohsin, Shri

Mrityunjay Prasad, Shri
Murti, Shri M. S.
Naghnoor, Shri M. N.
Oraon, Shri Kartik
Padmavati Devi, Shrimati
Pandey, Shri K. N.

Pandey, Shri Vishwa Nath
Panigrahi, Shri Chintamani

*Wrongly voted for ‘NOES'
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Pant, Shri K. C.
Parmar, Shri Bhaljibhai
Partap Singh, Shri
Parthasarathy, Shri
Patil, Shri Anantrao
Patil, Shri C. A.

Patil, Shri S. B,

Patil, Shri S. D

Patil, Shri T. A.
Pramanik, Shri J. N.
Radhabai, Shrimati B.
Raj Deo Singh, Shri
Ram Kishan, Shri
Ram Subhag Singh, Dr.
Ram Swarup, Shri
Ramshekhar Prasad Singh, Shri
Randhir Singh, Shri
Rao, Shri K. Narayana
Rao, Shri Thirumala
Reddi, Shri G. S.
Reddy, Shri P. Antony
Rohatgi, Shrimati Sushila
Roy, Shrimati Uma
Saha, Dr. S. K.

Saigal, Shri A, S.
Sanghi, Shri N K.

Sanji Rupji, Shri
Sankata Prasad, Dr.
Sapre, Shrimati Tara
Sarma, Shri A. T.

MR. DEPUTY-SPEAKER : The *re-
sult of the Division is :

Ayes 51

Noes 149

The motion was negatived
MR. DEPUTY-SPEAKER : Now, I

put Amendments Nos. 7 and 8 together
to the vote of the House.

The substitute motions Nos. 7 & B were
put and negatived.

MR. DEPUTY-SPEAKER : I wil
now put Mr, Kundu's amendment to the
vote of the House, Amendment No. 10.

SHRI S. KUNDU : Please read it
©out, Sir.

MR. DEPUTYASPEAKER : The
-question is :
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Savitri Shayam, Shrimati
Sayeed, Shri P, M.
Sayyad Ali, Shri

Sen, Shri Dwaipayan
Sen, Shri P. G.
Sethuramae, Shri N.
Shambhu Nath, Shri
Sharma, Shri M. R.
Shastri, Shri B. N.
Shastri, Shri Ramanand
Sheo Narain, Shri

Sher Singh, Shri

Sheth, Shri T. M.
Shinkree, Shri

Shiv Chandika Prasad, Shri
Singh, Shri D. N.

Singh, Shri D. V.

Snatak, Shri Nar Deo
Supakar, Shri Sradhakar
Sursingh, Shri

Swaran Singh, Shri
Uikey, Shri M. G.
Ulaka, Shri Ramachandra
Venkatasubbaiah, Shri P.
Verma, Shri Balgovind
Verma, Shri Prem Chand
Virbhadra Singh, Shri
Vyas, Shri Ramesh Chandra
Yadab, Shri N. P.

That for the original motion, the

following be substituted, namely :—

“This House, having considered the
present international situation and the
policy of the Government of India in
relation thereto, is of the opinion that
the Government has failed to—

(a) project the right image of
India abroad by not pursuing
a correct non-aligned policy in
the international sphere;
evolve & correct policy to-
wards the Afro-Asian coun-
tries.” (10)

The motion was negatived

MR. DEPUTY-SPEAKER : I wil

now put Mr. Shiv Kumar Shastri’s

amendment to the vote of the House,
Amendment No, 11.

(b)

*The following Members also recorded their votes :—

Ayes—Sarvashri Nath Pai,
Kothari and Bansh Narain Singh.
Noes—Shrimati Ganga Devi.

Arjan Singh Bhadoria,

M. H. Gowda, S. S.
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MR. DEPUTY-SPEAKER :
question is :

That for the original motion, the fol-
lowing be substituted, namely :—

“This House, having considered
the present international situation and
the policy of the Government of
India in relation thereto, disapproves
of the foreign policy of the Govern-
ment because the Government has
failed to protect the interests of India
in the West Asia and the South-East
Asia."(11)

The motion was negatived
MR. DEPUTY-SPEAKER : I will
oow put Mr. Shiva Chandra Jha's

amendment to the vote of the House,
Amendment No. 12,

The question is :

That for the original motion,
following be substituted, namely :—

“This House, having considered the
present international situation and the
policy of the Government of India in
relation thereto, is of the opinion that
the Government of India has failed
to—

(a) give up its pusillanimous poli-
cy in voicing for the cause of
democracy and  socialism,
wherever they are endangered;
and

International
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The motion was negatived

MR. DEPUTY-SPEAKER : Now I
will put Mr. B. K. Daschowdhury's
amendment to the vote of the House,
Amendment No. 1. This is a long one.
The hon. Member himself may read it
out.

SHRI B. K. DASCHOWDHURY :
It is mot necessary to read it out. You
may put it to the vote of the House,

MR. DEPUTY-SPEAKER : I now
put Amendment No. 1 to the vote of
the House.

The substitute motion No. 1 was put
and negatived

MR. DEPUTY SPEAKER : I will
now put Amendment No, 4—Mr.
Masani’'s Amendment—to the vote of
the House.

The question is :

That for the original motion, the fol-
lowing be substituted, namely :—

“This House, having considered the
present international situation and the
policy of the Government of India in
relation thereto, is of the view that
the recent agreement between the
Press Information Bureau of the
Indian Government and the Soviet
news and feature agency Novosii
should be revoked and a thorough
enquiry made into the circumstances
leading to the signing of this agree-
ment.” (4)

The Lok Sabha divided :

[16. 19 Hrs.

AYES

(b) speak for the revival of the
democratic =~ Government in
Nepal and the release of Shri
B. P. Koirala.” (12).
Division No. 34]
Amat, Shri D,

Amersey, Shri M.

Amin, Shri Ramchandra J.
Bansh Narain Singh, Shri
Behera, Shri Baidhar
Bharat Singh, Shri

Brij Bhushan Lal, Shri
Brij Raj Singh-Kotah, Shri

Dandeker, Shri N.
Daschowdhury, Shri B, K.
Deo, Shri K. P. Singh
Deo, Shri P. K.

Deo, Shri R. R. Singh
Goel, Shri Shri Chand
Gowd, Shri Gadilingana
Gowda, Shri M. H.
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Guha, Shri Samar
Gupta, Shri Kanwar lal
Imam, Shri J. M.
Kachwai, Shri Hukam Chand
Khan, Shri H. Ajmal
Koushik, Shri K. M.
Kunte, Shri Dattatraya
Kushwah, Shri Y. S.
Maiti, Shri S. N.
Majhi, Shri M.
Masani, Shri M. R.
Meghrajji, Shri

Misra, Shri Srinibas
Muthusami, Shri C.
Naik, Shri G. C.
Naik, Shri R, V.

Adichan, Shri P, C.
Ahirwar, Shri Nathu Ram
Arumugam, Shri R, S.
Awadesh Chandra Singh, Shri
Babunath Singh, Shri

Bajpai, Shri Shashibhushan
Barua, Shri R.

Barupal, Shri P. L.

Baswant, Shri

Bhakt Darshan, Shri
Bhargava, Shri B. N.
Bhattacharya, Shri C. K,
Bhola Nath, Shri

Birua, Shri Kolai

Brahma, Shri Rupnath

Buta Singh, Shri

Chanda, Shri Anil K,
Chanda, Shrimati Jyotsna
Chandra Shekhar Singh, Shri
Chandrika Prasad, Shri
Chatterji, Shrj Krishma Kumar
Chaudhary, Shri Nitiraj Singh
Chavan, Shri D. R.

Chavan, Shri Y. B.
Choudhury, Shri J. K.
Dasappa, Shri Tulsidas
Dass, Shri C,

Deoghare, Shri N, R.
Deshmukh, Shri B. D.
Deshmukh, Shri K. G.
Deshmukh, Shri Shivajirao S.
Diesh Singh, Shri

Ering, Shri D.

Gajraj Singh Rao, Shri
Ganesh, Shri K. R,

Gautam, Shri C. D.

Govit, Shri Tukaram

Ghosh, Shri Bimalkanti
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Onkar Singh, Shri
Parmar, Shri D. R,
Puri, Dr. Surya Prakash
Ramani, Shri K.

Ranjit Singh, Shri

Rao, Shri V. Narasimha
Samanta, Shri S. C.
Sequeira, Shri

Sharda Nand, Shri
Shastri, Shri Prakash Vir
Shastri, Shri Raghuvir Singh
Shivappa, Shri N,

Singh, Shri J, B.
Sondhi, Shri M. L.
Thakur, Shri P. R.
Viswanathan, Shri G.

Ghosh, Shri P. K.
Ghosh, Shri Parimal
Girja Kumari, Shrimati
Gupta, Shri Indrajit
Gupta, Shri Lakhan Lal
Gupta, Shri Ram Kishan
Hari Krishna, Shri
Hazarika, Shri J. N,
Hem Raj, Shri
Himatsingka, Shri
Jadhav, Shri Tulsidas
Jagjiwan Ram, Shri
Jamir, Shri S, C.
Kahandole, Shri Z. M.
Kamble, Shri

Kamala Kumari, Shrimati
Karan Singh, Dr.
Kasture, Shri A. S,
Katham, $Shri B. N,
Kavade, Shri B. R.
Kedaria, Shri C. M.
Khan, Shri Latafat Ali
Khan, Shri M. A,
Kinder Lal, Shri

Kotoki, Shri Liladhar
Krishnan, Shri G, Y.
Kureel, Shri B. N.
Lakshmikanthamma, Shrimati
Lalit Sen, Shri

Laxmi Bai, Shrimati
Maharaj Singh, Shri
Mahida, Shri Narendra Singh
Malimariyappa, Shri
Mandal, Dr. P.

Mane, Shri Shankarrao
Manikya Bahadur, Shri
Marandi, Shri

Masuria Din, Shri
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Mehta, Shri Asoka
Mehta, Shri P, M.
Melkote, Dr.

Menon, Shri Govinda

PAUSA 2, 1889 (SAKA)

Minimata, Shrimati Agam Dass Guru

Mirza, Shri Bakar Ali
Mishra, Shri Bibhuti
Mishra, Shri G, S.
Mohsin, Shri

Mohinder Kaur, Shrimati
Mrityunjay Prasad, Shri
Murthi, Shri B. S.
Nageshwar, Shri
Naghoor, Shri M, N.
Nair, Shri Vasudevan
Narayanan, Shri

QOraon, Shri Kartik
Padmavati Devi, Shrimati
Pandey, Shri K, N.
Pandey, Shri Sarjoo
Pandey, Shri Vishwa Nath
Panigrahi, Shri Chintamani
Pant, Shri K. C
Parmar, Shri Bhaljibhai
Partap Singh, Shri
Parthasarathy, Shri

Patil, Shri A, V.

Pital, Shri C. A.

Patil, Shri N. R_

Patil, Shri S, B.

Patil, Shri S. D.

Patil, Shri T. A.
Pramanik, Shri J, N.
Radhabai, Shrimati B
Raj Deo Singh, Shri
Ram Kishan, Shri

Ram Subhag Singh, Dr.
Ram Swarup, Shri
Randhir Singh, Shri
Reddi, Shri G. S.
Reddy, Shri P. Antony
Rohbatgi, Shrimati Sushila

MR. DEPUTY-SPEAKER :
Ayes : 48;

resuit* of the Division is :
Noes : 160.

The

The motion was negatived

MR. DEPUTY-SPEAKER
now put Mr., Sequrira’s
motion No. 9.

: T shall
substitute

tamani Panigrahi.
ment to it

Situation (M)

Roy, Shrimati Uma

Saha, Dr. S. K,

Saigal, Shri A. S,
Sambhali, Shri Ishagq
Sanghi, Shri N. K.
Sanjit Rupji, Shri
Sankata Prasad, Dr.
Sapre, Shrimati Tara
Sarma, Shri A, T.
Savitri Shyam, Shrimati
Sayeed, Shri P. M,
Sayyad Ali, Shri

Sen, Shri Dwaipayan
Sen, Shri P. G.
Sethuramae, Shri N.
Shambhu Nath, Shri
Sharma, Shri M. R.
Sharma, Shri Ram Avtar
Shastri, Shri B, N,
Shastri, Shri R.

Shastri, Shri Ramanand
Sheo Narain, Shri

Sher Singh, Shri

Sheth, Shri T. M.
Shinkre, Shri !
Shiv Chandika Prasad, Shri
Siddeshwar Prasad, Shri
Singh, Shri D. N.
Singh, Shri D. V,
Snatak, Shri Nar Deo
Supakar, Shri Sradhakar
Sursingh, Shri

Swaran Singh, Shri
Tiwary, Shri K, N,
Uikey, Shri M. G.
Ulaka, Shri Ramachandra
Venkatasubbaiah, Shri P.
Verma, Shri Balgovind
Verma, Shri Prem Chand
Virbhadra Singh, Shri
Vyas, Shri Ramesh Chandra
Yadab, Shri N, P.

and negatived,
MR. DEPUTY-SPEAKER :

SHRI P. K. DEO : S§ir,
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The substitute motion No. 9 was put

Now

substitute motion No. 13 of Mr. Chin-
There is an amend-

there is
always a procedure to give amendments,

*The following Members also recorded their votes : —
Ayes—Sarvashri Nath Pai, Kiruttinan, S. S. Kothari, and D. N. Deb.

Noes—Shri

Ramshekhar  Prasad Singh,
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MR. DEPUTY-SPEAKER : It was
given already.

SHRI P. K, DEO : Sir, can an
amendment be given to another amend-
ment, and if so, under what rule ?

MR. DEPUTY-SPEAKER If a
certain amendment is not clear, then
with the permission of the House a
verbal change can be made to provide
a clearer enunciation. Beyond that
there is nothing in this,

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNI-
CATIONS (DR. RAM SUBHAG
SINGH) : My amendment is that in
the substitute motion No. 13, at the end,
for the word ‘same’ substitute ‘policy
of the Government of India.’

SOME HON. MEMBERS rose—

MR. DEPUTY-SPEAKER : [ am
explaining what it is, To make it
clearer, he has proposed an amendment
to substitute ‘same’ by ‘policy of the
Government of India’. I will now put
Dr. Ram Subhag Singh’s amendment to
vote.

The questiop is :

“That in substitute motion No. 13,
at the end, for the word ‘same’,
substitute ‘policy of the Government
of India’."™

Those in favour will please say ‘Aye’.

SEVERAL HON. MEMBERS
‘Aye’.

MR. DEPUTY-SPEAKER : Those
against will please say ‘No’.

SOME HON. MEMBERS : ‘No’,

MR. DEPUTY-SPEAKER The
‘Ayes’ have it, the ‘Ayes’ have it; the
amendment to the substitute motion is

adopted.

I shall now put substitute motion
No. 13, as amended, to the vote of the
House.
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SHRI INDRAJIT GUPTA (Alipore):
Sir, we are unable to understand what
you have been talking to Dr, Ram
Subhag Singh.

MR. DEPUTY-SPEAKER : The
first question was that there was a ver-
bal amendment for which the approval
of the House was taken, That is all.
But by mistake somebody shouted ‘No'.
That is all. Beyond that nothing.

SHRI M. R. MASANI : It was not
a mistake.

SHRI N, DANDEKER :
berately said ‘No’,

We deli-

MR. DEPUTY-SPEAKER : Now I
shall put the substitute motion moved
by Shri Panigrahi with this verbal
amendment. . .

DR. RAM SUBHAG SINGH : For
the word ‘same’, the words ‘policy of
the Government of India’ are to be
put in.

MR. DEPUTY-SPEAKER : I am
putting the substantive motion as now
verbally amended to the vote of the
House,

SHRI NATH PAI : If the Minister
of Parliamentary Affairs wants to talk
to you, even he must stand, What is
this dialogue between the two of you?
This is very disorderly.

MR. DEPUTY-SPEAKER : The

question is :

“That for the original motion, the
following be substituted, namely :

“This House, having considered the
present international situation and
the policy of the - Government of
India in relation thereto, approves of
tI.hoc:I policy of the Government of
ndia’ ",

(13 as amended)
The Lok Sabha divided :
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Ahirwar, Shri Nathu Ram
Arumugam, Shri R, S.
Awadesh Chandra Singh, Shri
Babunath Singh, Shri
Bajpai, Shri Shashibhushan
Barua, Shri Bedabrata
Barupal, Shri P, L.
Baswant, Shri

Bhakt Darshan, Shri
Bhargava, Shri B. N.
Bhattacharyya, Shri C. K.
Bhola Nath, Shri

Brahma, Shri Rupnath
Buta Singh, Shri

Chanda, Shri Anil K,
Chanda, Shrimati Jyotsna
Chandrika Prasad, Shri
Chatterji, Shri Krishna Kumar
Chaudhary, Shri Nitiraj Singh
Chavan, Shri D, R.
Chavan, Shri Y. B.
Choudhury, Shri J. K.
Dasappa, Shri Tulsidas
Dass, Shri C.

Deoghare, Shri N, R.
Deshmukh, Shri B, D.
Deshmukh, Shri K. G.
Deshmukh, Shri Shivajirao S.
Dinesh Singh, Shri

Ering, Shri D

Gajraj Singh Rno. Shri
Ganesh, Shri K. R,
Gautam, Shri C. D,
Gavit, Shri Tukaram
Ghosh, Shri P. K.
Ghosh, Shri Parimal
Girja Kumari, Shrimati
Gupta, Shri Lakhan Lal
Hari Krishna, Shri
Hazarika, Shri J, N.
Hem Raj, Shri
Himatsingka, Shri

Jadhav, Shri Tulsidas
Jagjiwan Ram, Shri
Jamir, Shri S. C.
Kahandole, Shri Z. M,
Kamble, Shri

Kamala Kumari, Shrimati
Karan Singh, Dr.

Karni Singh. Dr,

Kasture, Shri A. S.
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[16.27 Hes,

AYES

Katham, Shri B, N.
Kavade, Shri B. R.
Kedaria, Shri C. M,
Khan, Shri M. A.

Kinder Lal, Shri

Kotoki, Shri Liladhar
Krishnan, Shri G, Y.
Kureel, Shri B. N.
Lakshmikanthamma, Shrimati
Lalit Sen, Shri

Laskar, Shri N, R.
Laxmi Bai, Shrimati
Maharaj Singh, Shri
Mahida, Shri Narendra Singh
Malimariyappa, Shri
Mandal, Dr. P.

Mandal, Shri Yamuna Prasad
Mane, Shri Shankarrao
Marandi, Shri

Masuria Din, Shri
Mehta, Shri Asoka
Mehta, Shri P. M,
Melkote, Dr,

Menon, Shri Govinda
Minimata, Shrimati Agam Dass Guru
Mirza, Shri Bakar Ali
Mishra, Shri Bibhuti
Mishra, Shri G. S,
Mohsin, Shri

Mohinder Kaur, Shrimati
Mrityunjay Prasad, Shri
Murti, Shri M. S.
Nageshwar, Shri
Naghnoor, Shri M, N,
Nahata, Shri Amrit
Oraon, Shri Kartik
Padmavat: Devi, Shrimati
Pandey, Shri K. N,
Pandey, Shri Vishwa Nath
Panigrahi, Shri Chintamani
Pant, Shri K. C,

Parmar, Shri Bhaljibhai
Partap Singh, Shri
Parthasarathy, Shri

Patil, Shri A, V.

Patil, Shri C. A.

Patil, Shri Deorao

Patil, Shri S, B.

Patil, Shri §, D,

Patil, Shri T. A,
Praman'k, Shri J. N.
Radhabai, Shrimati B,
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Raj Deo Singh, Shri
Rajani Gandha, Kumari
Rajasekharan, Shri
Ram Kishan, Shri

Ram Subhag Singh, Dr.
Ram Swarup, Shri
Ramshekhar Prasad Singh, Shri
Randhir Singh, Shri
Rao, Shri K. Narayana
Reddi, Shri G. S,
Reddy, Shri P. Antony
Robatgi, Shrimati Sushila
Roy, Shrimati Uma
Saha, Dr. S, K.

Saigal, Shri A, S,
Sanghi, Shri N. K,
Sanjit Rupji, Shri
Sankata Prasad, Dr,
Sapre, Shrimati Tara
Sarma, Shri A. T.
Savitri Shyam, Shrimati
Sayeed, Shri P. M,
Sayyad Ali, Shri

Sen, Shri Dwaipayan
Sen, Shri P. G.
Sethuramae, Shri N,
Shah, Shri Manabendra

Adichan, Shri P. C,

Amat, Shri D.

Amersey, Shri M.

Amimn, Shri Ramchandra J.
Bansh Narain Singh, Shri
Behera, Shri Baidhar

Bharat Singh, Shri

Bharti, Shri Maharaj Singh
Birua, Shri Kolai

Brij Bhushan Lal, Shri

Brij Raj Singh—Kotah, Shri
Chandra Shekhar Singh, Shri
Dandcker, Shri ‘N.
Daschowdhbury, Shri B. K.
Deo, Shri K. P. Singh
Deo, Shri P, K.

Deo, Shri R. R. Singh
Dhirendranath, Shri

Goel, Shri Shri Chand
Gowd, Shri Gadilingana
Guha, Shri Samar

Gupta, Shri Indrajit

Gupta, Shri Kanwar Lal
Yha, Shri S. C,

Kachwai, Shri Hukam Chand
Khan, Shri H. Ajmal
Khan, Shri Latafat Ali
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Shambhu Nath, Shri
Shankaranand, Shri
Sharma, Shri M. R.
Shastri, Shri B. N,
Shastri, Shri Ramanand
Sheo Naraim, Shri

Sher Singh, Shri

Sheth, Shri T. M.
Shinkre, Shri

Shiv Chandika Prasad, Shri
Shukla, Shri Vidya Charan
Siddheshwar Prasad, Shri
Singh, Shri D, N,

Singh, Shri D. V.,

Snatak, Shri Nar Deo
Supakar, Shri Sradhakar
Sursingh, Shri

Swaran Singh, Shri
Tiwary, Shri K, N.

Uikey, Shri M. G.

Ulaka, Shri Ramachandra
Venkatasubbaiah, Shri P.
Verma, Shri Balgovind
Verma, Shri Prem Changd
Virbhadra Singh, Shri
Vyas, Shri Ramesh Chandra
Yadab, Shri N, P.

NOES

Kirutinan, Shri
Koushik, Shri K. M,
Kunte, Shri Dattatraya
Kushwah, Shri Y. S.
Lakkappa, Shri K,
Maiti, Shri S. N.
Majhi, Shri M.
Manikya Bahadur, Shri*
Masani, Shri M, R.
Meghrajji, Shri

Misra, Shri Srinibas
Mohamed Imam, Shri
Mohan Swarup, Shri
Muthusami, Shri C.
Naidu, Shri Ramabadra
Naik, Shri G. C,

Naik, Shri R, V.

Nair, Shri Vasudevan
Nath Pai, Shri

Onkar Singh, Shri
Pandey, Shri Sarjoo
Parmar, Shri D, R,
Patil, Shri N. R.

Puri, Dr. Surya Prakash
Ranjit Singh, Shri

Rao, Shri V. Narasimha
Ray, Shri Rabi

*Wrongly voted for ‘NOES'.
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Samanta, Shri S, C.
Sambhali, Shri Ishag
Sequeira, Shri

Sharda Nand, Shri

Shastri, Shri Prakash Vir
Shastri, Shri R.

Shastri, Shri Raghuvir Singh

MR. DEPUTY-SPEAKER : The
resultf of the Division is : Ayes 156;
Noes 69.

The motion was adopted

16.26 hrs.

HARYANA STATE LEGISLATURE
(DELEGATION OF POWERS) BILL

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. S. RAMASWAMY) : On
behalf of Shri Y. B. Chavan, I beg to
move :

“That the Bill to confer on the
President the powers of the Legisla-
ture of the State of Haryana to make
laws, as passed by Rajya Sabha, be
taken into consideration”,

! 90 We FTENT™ (T
e wgEw, # g Wl § R
AR a8 Ao F I v FL .

MR. DEPUTY-SPEAKER : We
have taken a different decision. He
might take up the matter with the
Minister concerned, not at this juncture.

SHRI K, S. RAMASWAMY : On
the 31st of last month, the President
issued a Proclamation in relation to the
State of Haryana under art. 356 of the
Constitution dissolving the Assembly
of the State. The two Houses of Parlia-
ment approved the Proclamation. Under
the Proclamation, Parliament is vested
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Shivappa, Shri N,
Singh, Shri J. B.
Sivasankaran, Shri
Sondhi, Shri M. L.
Thakur, Shri Gunanand
Thakur, Shri P. R.
Umanath, Shri
Viswanathan, Shri G,

with the powers of the legislature of
the State of Haryana. Now, Parliament
has to enact certain laws in regard to
the State. This has become very much
necessary now as some of the ordinan-
ces issued by the Governor are pending
and enactments have to be made by
Parliament. This has to be done with-
in 6 weeks of the summoning of Parlia-
ment.

The ordinances in question are very
important. They go to augment the
resources of the State. Let me mention
some of them: The ana Land
Revenue (Additional Surcharge) Ordi-
nance, 1967, which was published in
the Gazette of India dated 15 July
1967 is expected to bring in 50 per
cent more income from land revenue;
similarly the Punjab Urban Immove-
able Tax (Haryana Amendment) Ordi-
nance, 1967 and the Indian Stamp
(Haryana Amendment) Ordinance, 1967
and several other ordinances will bring
in substantial additional revenue to the
State Government,

Sub-Clause (a) of cl. 1 of art. 357
confers on the President the powers of
the Legislature of the State of Haryana
to enact laws under the authority of
Parliament. This is not the first time
that such enactments have had to be
brought before this House. This was
done in the past when Proclamations
were issued with regard to the Punjab
in 1951 and 1956, PEPSU in 1953,
Andhra Pradesh in 1956, Travancore-
Cochin in 1956, Kerala in 1959, 1964
and 1965 and Orissa in 1961,

*The following Members also recorded their votes :—
Ayes—Sarvashri Manikya Bahadur and Bimalkanti Ghosh.

Noes—Sarvashrf

M. H. Gowda, C. K. Chakrapani and S, S. Kothari
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This Bill provides for the constitu-
tion of a consultative committee consist-
ing of all the members from the Har-
yana State. It will consist of the 30 to
be nominated from this House and 15
to be nominated from the other House.

The President has to consult the
Committee before enacting any Act,
whenever it is practicable to do so.
After these pieces of legislation are en-
acted, they will be placed before the
Houses of Parliament for their appro-
val subject to any modifications or al-
terations made by the two Houses. The
time fixed is 30 days instead of 7,
which was the usual time given before.
I think this power is very much neces-
sary to be conferred on the President,
and I hope the House will approve of
the same.

I move that the Bill be taken for
consideration.

MR, DEPUTY-SPEAKER : Motion
moved :

“That the Bill to confer on the
President the powers of the Legisla-
ture of the State of Haryana to make
laws, as passed by Rajya Sabha, be
taken into consideration.”

We have three hours, For clause by
clause we shall reserve onc hour.

SHRI P. K. DEO
Half an hour.

(Kalahandi)

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
The whole thing can be dome in two
hours,

SHRI P. K. DEO : This Bill which
is assuming legislative powers on behalf
of the Haryana Legislative Assembly
and delegating the powers to the Presi-
dent under article 357(1)(a) raises
very many fundamental issues as to
how far the President is justified in
issuing a proclamation under article
356, how far the President is justified

DECEMBER 23, 1967 Legislature (Delegation
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in accepting the report of the Governor
that a situation hes arisen in which the
Government of that State cannot be
carried on in accordance with the pro-
visions of the Constitution of India, and
how far this House is competent to
delegate the legislative ,powers of the
Haryana Legislative Assembly to ‘the
President,

The Constitution draws a sharp dis-
tinction between Part VI and Part
XVIII. Part VI mainly deals with
State matters like the judiciary, legisla-
ture and executive. Part XVIII deals
with emergency powers. And so long
as Part VI is in effective operation, so
long as the various authorities under
Part VI continue to exist and function,
there is absolutely no room for taking
any action under Part XVIII, ie. Cen-
tral intervention. The Haryana Gov-
ernor acted on hypothesis and assump-
tions—on if and buts. He drew con-
clusion on wrong premises.

16.32 Hrs.

[SHr1 C. K. BHATTACHARYYA in the
Chair].

How had there been a breakdown in
the Constitution? If you peruse the
Governor's report, the Governor says,
and I quote :

“With an effective strength of 78
of the Assembly, with a three vacan-
cies, the ruling party has 40 mem-
bers.”

He says this in one breath, and in the

other breath he says that there has
been breakdown of the constitutional
machinery. I would like to know

which provision of the Constitution has
been infringed, in which part of the
constitutional machinery there has been
breakdown.

Shri Rao Birendra Singh was still en-
joying the majority in the House. He
was still continuing as Chief Minister.
One fine morning he was no more the
Chief Minister. The only parallel in
history you will fing is during the time
of Charles I who used to play ducks
and drakes with Parliament. Rao
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Birendra Singh should have beep asked
to test the strength of his party in the
Legislative Assembly. Instead of doing
that, various pleas were given, The
Governor has clearly stated in his re-
port that when the Chief Minister said
that the calling of the Assembly could
be postponed till after a by-election, he
agreed with him. So, even though the
Governor felt that the Assembly should
have been called, he arrogated to him-
self the power of the Assembly to pass
a judgment that the Rao Ministry had
lost its majority.

A writ has been admitted in the High
Court, and the order of the President
has been challenged. 1 do not know
how far we are justified in discussing
the matter which is sub judice. The
convention in this House is that all sub
indice matter is taboo. So, if we pass
any opinion, that is likely to prejudice
the finding in the High Court. So 1
want vour guidance in this regard.

Coming to the appointment of Gov-
ernors, we find that those who are de-
feated and discredited politicians are
uppointed as Governors, that incon-
veneint and unwanted colleagues have
been shunted to the Governor's posts,
that these gentleman arg not answerable
to the people and that unlike the Presi-
dent, they cannot be impeached, Under
these circumstances they subject them-
selves to the whims and fancies of the
Home Ministry here. They act in a
partison way, They have no other go.
The Governor's report is a long thesis
on defections and the moral values of
public life but before the ink of the
report dried, we came across several
defections. It reminds me as if the pot
is callmg the kettle black. Large scale
defections were witnessed in  various
States ang those defectors were not only
rewarded with fishes and loaves but
with Chizf Ministerships also. Subse-
quent events have proved that. Before
1967 nobody bothered vor questioned
about the Centre's choicg of these con-
stitutional heads, but in the fourth
General Election we saw the heads of
stalwarts, the heads of Chief Ministers,
the heads of Provincial Congress Com-
mittces Chiefs and the heads of the
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AICC chief and the Central Cabinet
Ministers being rolled on the ground.
We saw that by the emergence of the
non-Congress governments in various
States, the federal structure of the Cons-
titution came under an acid test. We
thought that the federal structure of
the Constitution will actually come into
operation, but we were completely be-
lied. Instead of bowing down to the
verdict of the pcople, instead of recon-
ciling ourselves to this position, our
power hungry gentlemen on the other
side started intriguing and seducing the
defectors. This is not a new pheno-
menon. This is an old game which is
being practised since 1957, and it start-
ed in my State of Orissa.

As you know, the MLAs were pur-
chased by exploiting their ignorance
and poverty, by luring them away with
promises and even when the Assembly
was in session, the MLAs in the Oppo-
sition were clamped behing the bars
including myself who went as a specta-
tor; it was in 1958 I am grateful when
all Members of the Opposition recorded
a protest ip this House by staging a
walk-out. All these defectors were
made Ministers. One glaring example
is that of Ram Prasad Mishra. What
happened ? He was completely routed
in the elections; he was hounded out
from public life. This thing is again
going to happen to the Congress in
Haryana, 1 am sure.

So far as Haryana is concerned, this
game of defectors could not succced.
Shri Rao Birendra Singh seems to be
a pastmaster in this game of defections.
He paid back the Congress in their own
coin. That is why the institution of
Governors was used to topple down the
Ministry there even though it had a
majority. We passed a resolution the
other day in the General Council of
the Swatantra Party cxpressing great
concern at the way in which the insti-
tution of Governors is being misused
by toppling down legally and constitu-
tionally established governments and
by installing minority governments.
Even in your own State, West Bengal,
Sir, we condemned that ministry; how
a ministry with the party of 17 defectors
could function in a State like West
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Bengal where public opinion is so much
enlightened. Mr. Dandeker, yester-
day, condemned the way in which
the government has been foisted in
West Bengal.

So far as working of the institution of
Governors is concerned, 1 beg to sub-
mit that they do not follow any pres-
cribed standard. Different standards
are being followed in dealing with the
various  governments, In Haryana,
Governor's report was a thesis on the
immorality of defections; sermons
were given to the defectors, and the
Governor abrogated to himself the
power of the Assembly and dismissed
the Government. In Madhya Pradesh,
the Assembly was in session; it was dis-
cussing the budget,

MR. CHAIRMAN : The hon. Mem-
ber's time is up.

SHRI P, K. DEO ; At least 20 minu-
tes.

The Assembly was prorogued by the
Governor on thg advice of the Chief
Minister who did not have a majority
at that time. Mr. Chavan. while sup-
porting the action of the Governor,
stated in this House that Mr, Mishra
still continued to be Chief Minister
then, and asked, if he wanted some time
to negotiate with the defectors and to
have a talk with his old colleagues, what
was wrong in that ? In M.P. the sitting
Assembly was prorogued and in West
Bengal the assembly was insisted to be
called upon. So far as calling the As-
sembly in West Bengal is concerned, 1
quite appreciate that the strength of the
Government should be decided in the
Assembly and sooner the Assembly is
called in West Bengal, the better it will
be.

In Rajasthan, the Chief Minister re-
signed one day before the Assembly was
scheduled to meet. He did not have
the courage to face the Assembly. Even
though a majority of MLAs paraded
before the President expressing their
allegiance to the Swatantra Party leader
there, no alternative government was
allowed to be formed there. On the
other hand, a few days afterwards,
when Shri Sukhadia was able to collect
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a few more defectors and have a majo-
rity, he was asked to form the Govern-
ment. About West Bengal I express
my pity to Dr. P. C. Ghosh. As Rajaji
rightly pointed out, he has become a
sacrificial goat. 1 cannot understand
how in Punjub, a defector could
be rewarded with Chief Minister-
ship. He has a strength of only 17.
As Rajaji pointed out, it is really
sharing power without any responsibi-
lity. That is what the Congress has
been doing there. The Congress is be-
hind the puppet enjoying all the power,
without sharing the responsibility. Mr.
Gurnam Singh was first called to form
a ministry. He wanted one day's time.
He said, by Sunday evening he would
come back from Delhi after consulta-
tions with the Prime Minister. But
by the time he returned, somebody else
was installed as Chief Minister and the
oath was administered. lest the de-
fectors might have melted away.

In this connection. 1 would like to
draw attention to a very nice conven-
tion in this House regarding recogni-
tion of parties. When a few individuals
formed a party in this House, Speaker
did not recognise them as a party. Di-
rection No. 121 by the Speaker clearly
SUays ;

“An association of members who
propose to form a Parliamentary
Party—

(a) shall have announced at the
time of the general elections
a distinct ideology and pro-
gramme of  parliamentary
work on which they have
been returned to the House;

(b) shall have an organisation
both inside and outside the
House.”

I sincerely wish that from this Chair a
direction should go to various Gover-
nors about the criteria for recognising
parties. So many mushroom partics
like the Soshit Dal, the Janta Party
in Punjab and the PDF in West Bengal
are there which have absolutely mno
common programme and no organisa-
tion inside or outside the House. It is
an association of convenience, an asso-
ciation of expediency, an association of
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immorality. There should be an end

to it

There might be a temporary rejoicing
in the Congress ranks, but what a pre-
cedent and what convention we are
going to leave for the posterity | By
this we are completely demoralising
public life. People are losing faith in
elections and the right to change the
Government through the ballot, which
has acted as a safety valve to let out the
grievances of the people. I draw at-
tention to the writing on the wall and
give a note of warning that by this
turmoil the entire edifice of our demo-
cratic structure is going to be toppled
down.

I would draw attention to the various
incidents taking place throughout the
world and caution them that if their in-
tention is not to pave the way for dic-
tatorship or forcing the hands of the
people to take to unconstitutional mea-
sures, they should put an end to this
game. Haryana is a very bad prece-
dent. By this way, we are murdering
democracy and the Home Minister has
acted as thc hangman, As the reaction
to their wrong actions when the entire
country has been burning this gentle-
man have been playing fiddle like Nero
sitting in their ivory tower here.

I must say that this Proclamation and
this Bill are not even worth the paper
on which they are printed. So far as
Haryana is concerned, it is definitely a
punishment which is given to the people
of Haryana because they did not vote
the way the Ruling Party liked. It is
a challenge which has been thrown to
the people of Haryana. I fully realise
that, gallant and democratic as they
are, the people of Haryana will take up
the challenge and in the mid-term elec-
tions they will completely wips out the
Congress from Haryana,

Lastly, Sir, T beg to submit that this
Bill is immoral, illegal and unjustifi-
able. [ oppose this Bill.

st Tt fag (Ugas) : & @
fafreez amga w1 gz dav g fr =i

Zr3q ® oy faa dw e 2
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ghar &t st 75—s0 arar &1
I qg JwEEd w7 4f 5 o dggw
Tt §, o feelt ag & fagme at
AT F AT AC F ITH FAHT v
gerr are | gfarm & et ey
M F & A afew ae & W A W
Aug< & | g g & de aw w
faeitfaar = faem gom & aggQ &
AT qEl & arafwal & Aw ¥ A
Fd §, e Figy § & fra
Wt ifs fegem &1 & A afes
gfran 1 dga s B e 8,
FAH ATH O G TGN ITfuay ¥ ey
T 1 W A gAT fREEl &t
afawr ¥ a1 F smewt @ awaT § v ¥
AT G241 FF & a9 § fF ooy oY
yTaEwaTd & ¥ g g A0 | @i 9%
T FAT I & )

HERT A FE a9 TE E | I
Fg1 & fr @@t ured g€ & | & Fg
T g 5 F 90 s faw 9w g
| 7 TF a1 ®Y F& | ghegmon 7 at
wqeT A1 &Y fea faar | ag o Qe
T § gl & fawrdl @gngR R, fre
WL E | @ e 7 A7 dar R
&1 e gE aTEsT ade ghan
¥ Tl gwTY =% 419 & W & Y
AT 1857 § 1{Z A 7 gfe-
amom & et fr 4, fogin amag &
wOT g e ar T S & T
€t ot | = A wErl F e gfan
¥ fire &, gfamom & wYfemt & i
we ® U AT g A oA Ay
faar | ¥ q@ ®T AW AR @ IGN
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agi a1 | TH TR TE W AT
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A 7= g It @ | g &V A
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[ Tonfic fend]

A w A T v wEE & AR e
qY TRRTE ¥ ¥ fag ol o W
¥ w2 9T qF Tt w e 1@
@ | ag fewfaen  awa §t ™
Y AT R, SO AT e
# fedft 7 fet a® & foe & an
# s amgd & 1 gt AR s R
a1 & 3rer & Fw =wgan g f afee
aron € aEw AET T & W Aw
FEAH AT ¥ 1 F'E 9T st i |
A A g o 7 faox § A 9w
T ¥ fawd g1 forw awg & #x fawd
¢ aY 2w a=AT A Evm A s AT ERn
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ATISI AT qaT ALY F4T AT FFT HL
& | g T AW ST AL | FHow AT
ar Al W, agF omrar § 1 Afew
A & TAw 9 o1 F¢ @ fgar )
6 W 7 7Y AW AAT T AHT IwEr
A FTE | T WG T AT aAY
wUE 1 s o1 1w A
fag o gy ®Y ave £ wEE w7 W
a® ATO9. F § AT 97 1 ¥fEw A
wraTw R § HOA Ao g fafret
o vww, 51 g fafreer amgam W

of Powers) Bill

AT wiiw THE F) fe I gfamn
§ sHi| &1 T 13 HY wforw 7@ w1 )
T qG T FAG FT T A1 G5 4,
Ffer g 7 v 7Y fram 1 sTARiE
Tt wedt & 5 ¥ gEww IA §
Fifew 7Y 2, T o % efaon &
gt w1 o anp fear m@ g, s
aTg &%z FTe, GO, To GYo HIT faETT
& O Trgafa Fv o v frar o
¥ gT A X FT gFA Tl § AR
Tt & fr 57 FY qwr Sy omd )
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A 5 s ¥ frm ol mSE #
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FAEE | a7 AUl 97 fag, vHiiFeny
fafreer o 723 & fafaees #Y a9
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T® F1H FL | FATE THIA |11 SER
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gAY
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q g f& gw A #r aro Hle THo
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™, F T ©: wgA § gfaon &
ma feaAt sr ac A § 1 fafree
AT T O WA § gk fewe &
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fau a2 ¥ w¢, o ¥ M fa
fafrta ff ey @ fafae
gl fafrefie frer % 27 &7 w¢ )

g & fwd & ggarw wT wWh )
¥ A FOAT aEAR & AU ow Age
AR RE waNGEfagd =w
g T I9T | 99 & 9gw awiT 7
W I F g qff qor a1 X
fafaeer age ok st adeg @
Fgar wigar g fF & wd st & foo
a4 fom @@ o I & &t O B
T | IS F o T G F
&1 ¥ M Y, ¥ |t Togt & S suAr
TATT FT qFA & 7 AT FAR A=A
FY geaig Ag fAenl, ) X ;a1 Qe
dT a9 F1 FLLT |1 T w@wT !
WLEAR T4 AFF 9T, NIW T
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a1 fod & qarfas aox gfasi 1
war wig ¥ faar 1 &fER fafaes
T I TN F1 o sATH FL | AT
I7 @1 A GIWA J A FEAT I
T IEATE QG |

a3 § ord o awear Y ook fafae T
qga & oA i g g, fow T
gfan & fram, wwge, smwr &
gfom e st sT @ W
AEOT § F FT A0 aF, AT A
%, 39 & A TR Fearor, warame #i<
3 omw fafer @} §, S9 & A1q Faw
FER A fame frar g | ag gt
AT W AT AT A 1 gL FHA
wet w9 faamr 93X A Y Ty €,
qg W AWEIT T a9 wgAT qwAr § |
g fas 9 arrarw 7Y &, afews gfcaon
& redy o At A AR fggear &
THGAE FAOT AT T ITAW § 1 aw

of Powers) Bill
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g9 AL 7 gw A <feqy awT TR E
e drer fag fafaet & ot Wetegem
O KT F WATE | A T W) ag wA
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fear & | &% oA agfwai ox faear
gd s@ &, AT e afi F@r g
afew gt agt ag fawew § e wo%
Y &I I AGA ATAEA & 9TH QAT
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[t Torefie Ferg]
TEaT § # FTHT WY A 3T ATHF
I | §F GO/ W7 ATHT AT gEAT
¥ w7 et w7 fgear A7 & forg
A ATHRA F qOF AT 7 gATR TRV
< & o § 1 FC FargTnE W
ar Ty WY 7 fR 02 #) 8 Q)
1 AT ST AdY A g A A
I, W AW AR FIWE 9
T § | § dgT ¥ faw agi 7, afew
ot frara, @Y seeew, St ¥ amw fafwr
W AT, IW FN A q WA AVg
AT A AL FTIT A |

gfamon 7 ag g5 adfr arfaw @
AT R | TWIL A F 7w W A
gL O qEf #1 ¥ § 5 9z = 57
A1 # IR Fear § f gy fafaee
{Ed T9 ATAY T gmELTAT T ¥
TR | ag wraw w3 fw war ag St
FOE A0 I 1Ty TG R ) ag OF
FAA TTFT a8 A9 FL (5 3527 0
Sl TTF & AT @ AT ATHY 7Y gA-
A B S 7 fgwar e

T Bz o o &, Afww s
I8 F1 ¥ foqr o, A1 @@ Tga
FE a7 gHAT § | T GEAT AT ATH
A A & I, A gaArdy FHE g
a1 Foaa axg FT1 gATHr Ay
T &, @At gl fgae, e AT
TETT FT TATHT HF I A & |
g Agi A @y Afe AdY g, BAl
T § o e fgdzg § 1 AT
wTHST, AT H A 7 A EW
atega w21 ag F1x faw aiw 79 F4OT
FH Imm | I q@ o N
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TR, A IH FY FHFT ¥ OF AT A
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of Powers) Bill
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wrzfaal #1 ardy | forgm gaTn 1
am age fe &, forgiT =T WY Y
foretrear Y § THo THo Qo & ATH W,
Fard & amw Y, 39 N gw g W
mredy 7 w31 ST 7 e weT
AT 4 A1 A &Y | W fd,
v § gk e F g w19 e vl
s s fifrg | Wi ATt fs
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g gATd Qe A § 9 g Ay
et ofr & fafreT wma & ¥y
st ot ferg & 99 & & at g Tk
 ®THE & AT 3 woehm & o Y
T FATH YA qg & 5 W A
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o "gA F dfifer qEr & w@r g
arga g, w9 Ivie @ R s @
o AE F9 gnft | e WAt &
A TE foowa & Wit & wT WY
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et T weftag & fam dvamr @0
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AAT | AF M KT A W g
i ¥ T AR | AGE AgT AW
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of Powers) Bill
& rEE N @ oaR oA @R
T o Fwww ¥ g ffeg
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Y /Y, WA THo o ¥ AW
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7g ¥y TR A AN FAA . www
T ER-TH AT A | AR defRfA-
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aFAG for & ag 3w &% 1 IR A9
72 fF oo fiwo 7% 07 a1t & o STy
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T GET | WX gg Wi SA% fAm
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WAL E S AT AW R EOE FAA )
TTATA 1 ATR T7 AW F azay fea
s art fegeam &7 A agAw
t whe @ # o= a@ ¥ wwrd
Q) § Tgm fF W gwR ar ¥
TRT T A T AR F d9
[T WET, & A9 w1 oghEn W}
wa § i ome & wE e fean

ot st Maw (F9ERE) ¢ wemE
RgIey, < widR fag uF Fifaw
TS g gU o o Wy oy #rE famr
7 SR et araew | @1, IR gAa
UF A oF & g I dEr
% T A TET A 77 7 & fF aw
weafd & wWw o 9 72 § ar e
wWaM@Ea e fammaw @ 2
nfef alAed AN R & g
F #eY § qo9 U AW AR 97 w9
T F¥ AT FW, WE H AW F
A% I IIEHTA FT, TG TG OF
0% IR AOAET &1 TE AW 98
TATT FE &1 FYE AT & HIAC T,
Tl &Y afqare 9 AoAT FW g F
WA @A FT = w4 T8 FG
IR T v 7 A fa=r €y fwan e
frfa mmawm s @
& 99 #1 Fgi a% @ g, fFad A
T, s A Ay

ofl &He AqA Fow (Fui) : w9 A
fas 9z drw @ & av i fag e aEw
?E?

Y st MYae : IRl OF oW famar
#a9g Wi fm o)
# oy FgT TTER § 6 -9 A g
% ¥ & g7 § Wt wEvEw A 9 wA
g et fafe o & fF goamm & 7
FHRCEA I &7 W@ E | 9
foq warerst & g G @ §
wfaw 39 ¥ & faw fraw §
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of Powery) Bill
&1 afew g orfie fag 3 g0 0g
N grAL T TETT T & IW ¥
@ i & g &% Tor wran § s Tae
ok & A F A ww w fare
TR PR W7 37 TF aATh g
e fog N wea & F g A
HTTH TN FAAAT &, W TA-ITH FA
TN § I B A THG g 3m, F
qTET T4, I S99 WL /A g 41 98
¥4 7€) Fgd 5 T &1 T grtew
0?7 sg* fauag @ & 5 g afag
g § §g /@ @ ffaw, 9w
T HUS 94T @9 F¢ Sifog w17 A s
a% qgfa <& &, 7t T A FIH 75
gifae F<4 F71 a0 <@ g 5 Amt &
feefed wve aie #T & dr gifEd
Fd ® & (8 9% g § Fraed
o F7 qavE ardwe A hwmg o
(sraum) - dmd AW o e §
Ha9 § grEwe 7 foran fF a=iA feefl-
0 AT T ATl T A9 Fred
F # fad geagm fem @, zafao 3R
sara ¥ fou feaareied &2 faar

SHRI RANDHIR SINGH : That is

a pending case before the Supreme
Court. So, he cannot speak about that.
It is sub judice,

SHRI A. S. SAIGAL (Bilaspur) : On

a point of order. When a case is pand-
ing before the Court, how can the hon.
Member talk about it ?

SHRI UMANATH (Pudukkottai) :

How does he know ? The Chair has no
records of that.

SHRI RANDHIR SINGH : The bon.

members know ahout it.

ft shamg Maw . 53 wrgdi ) g
Tt 3, 3@ T 2 fE TR weAeg
Afagt & ddw § grd % @ IwTCH
favrg a4 2 faar 7 gAY Fag et @
#fiemr & &t o 1w Fooia s & o &=
F AR T @ | 99 q@ATOT §  WET
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TTA FAATHI &7 FHGA @ § IR
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[oft s wrat]

& g avgan g s e A ¥ w=w
T FOH | AW S qwRd FE
w® % fFag o w1 oemr 9 #7
HHAT, Fei T IT F @ AG g,
@ To-fa oew F@ F ) oaw vy €
f& g Fogd, dfew aw & s
T 7 sgo w7 &1 & o agi 8 w7
qifeFTHi  qE A wTE F O
ot feafy § @ e frad ¥ <@
2 af § agi X A E T @
& Fifs s wE { T w7 g,
A & arenfasmt & T F fag a
N A a7 A F@ 0 gEfaw §

WY FeAT Y, WA FHG AT T
&t § @ Fidw arEw o, afk gay
T qGAT AT FIS § T AL qF q@
X A 61 | e a8 A & g
& o o= feafa & & i, Tw o=
& WY 9 AG FEATAS, IH T AL
o A R R, v A A F,
A9 qAF JaH! AT AT, 3V AT % I
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wW A % gy @ e afamm & SR
e & faaeh = w1 ww foaw g
¥ ¥ Y 9T, 39 T & A e,
o & T 7 W o R & g,
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of Powers) Bill
qifedt & ¥ Y off oww & 98
FERT AT ¥ FH 1 9= W w9 =
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FIAT FATA F GAGAT HI, HEAT
FHATT GUT I@AT AMEY AT WA IR
arfeus g9 F1 a9 3@ W
T FAT A AEr drE g
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I &, Afe e g sem &,
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% gz gaar forewmw 3 fe gfam
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FAATY 50 FTET q® dvR F GGIEAT
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N fear Sr—ag qAfew A A

- 4

T 7g g w1 ¢ f gl &
YT ST AT 4 A7 9y favw ATge
TR A TR R AR dag sy e
g R fermraad
Afer dar 7 s I ¢ gl
7 farwre & F 3 a1 At AN @ I
FAFd s N amea daramn @
W & wrafaa @1 7g & g o
T & wgrEr wwer e wfgg
amdas sk T et g Fr g &
wfed, enfad, wagfa ag et
faerefaat &) s gt ® aga
TR 31 I o gl & gaf o2
gfo ol T wTawr &1 T & fag
FT I § Afew adeor #F @A
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aow & arag ot gham § ag S
oF freTm § 99 #1 T 7T € JY
gfam # aoed s 31 o ey
|1 TATHT # 1 wgh @« w61 # f=r
< gfamd # a9 g g at &
qrit 1 gfeamdt & ST o A F sl
FAFH ATT & a1 qgF ATT BT ATCATEY
FE & | TH A FH FOFA 7 ghaAm F
sl #T 200-300 FAT w947
T g ) &0, AW F A9
TG AT § FEHT A a1 FIA Y HI@AE
FEX & | 9 TG AX £ AT HUA W
GAET FEA | AW TH 3T W =W
ghamt # Tor #1 a7 T8 g
gfwamr & At § Torfas S W
W g AT A 42 F W@ AFEIEA
¥ agi gfom a9 & v aEw 9| §
T E ) A T AW & feelr fam ¥
Yy AT T U g N W
Wr o amswd ) ard
A d9 w4 gl v sfom o
Tt & qEET € o o qwwR § e

Fra § UF AW AT wEAr
I § | Am rmwaaeer &
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W q FT AT F q\ A o wE
mgfr 1oam &, 159« &, 2089
¥ 78 v fer o @ R fae
AT WEHAT FGifF 39 F1 1 fawfore
TE FAT | QA AT & A
W A% & g IO Q4 AN

wgl a7 F@1 ™ F o@d § g
WaF @ ¥ qEm qgw g
A aga wex g =fge o gfamn
FAFT F w4 F uwAfaw Faew
2| fUest T ¥ wram wIET FW
fest & A qT dirwaa & i & oww
¥ qF o AT @ fgr = & A
PR T ¥ e fafe §
e e et fged & fan gfamom
I A FFC AT | g AT FATY fafae
2w fedh & am o T & A 9%
M galr A ¥ Far =@
¥ A AT F AN A gE E TE @
% afes e & fag i ot s
A ag o R AR ww foeen
ghaamdt & Sl #7 g sewTE @ wWr &
fe dorme F 929 & a1 W e Ag Ay
& FT @ qY o7 Ag g7 WAy
T GTHA TG | T AT T T
T I F AT A 39 WY g A
it | gy oor WYET & I\ & arAd
fF ag ot = § =¥ 9= A g,
SYTET 3T TANT FF AE c@AT Tfgw )
¥ T AT A wEgwa g | A g Y
FgaT wgan § 6 ag o faw aman ¢
39 %1 § AR F@IE

st wgow fay Wi (R) ¢
gwfa wgRa, sf@mn oF  SET-ar
S3W & | I AT & T a1 1 qraAT
gea g AR AP WA aw ¥
7g arqAl fararelt @Y Ferwd 9 & fao
T AT a6 F gl F A dwar
21 & g B form & & o Awew
firg T ® @ =T @ g, A oA
&1 Tnew vhATe ¥ gy QY Wi fe
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w1, fewdlt #1 a@FR Y i @, Sw F
I w A fawelt v faw
g AH-98E ¥ @9 W ¥ faw ww,
T 37 &1 agt #ré 9T oW A ¢,
faoelt &1 faam % fagr @
AT § A IT KT I 9 Iw G ANy
& N AW &, 57 F0% § TV IAET
T, wgm 9w A § 1 w0
a1 feers atg & fao o @ s
fae @ty % amq gfamn & faeir
YT ¢, 39 A faarf et & 1 zfeamr
¥ fal #% g 9 anfas wafx &Y, s
T qrfY 8, F7T ¥ faorelt omd, o qw
et s srdr i@
% I8 39 fyvmErd #1 qF T
F forwmam fge

A, I # gEfaw F@m
e § f fow fe a7ma @ s
I & A® IF FT ASAT JAT AT qgA-
q 1T FYF FET WfE 9N 0w
afgar aoritfa w=ft § i ferelt fargiar
g7 9t &y fagr 7@ @A =nfge
T aww o § @R gefav Iwe A
T FT AT AT 20 THTHT &7 AT
T | TEE § fow aw ¥ foaew
et uw wrRT et 4 afwa fagiade
T ¥ AN o AgT A I A
g8 O 3@ & ax Ay s qf
T & g, feegw w@r o0 F
I¥ W & < goaR A aHeETEY
wfwra & srere R A 98 A9 & Fw
adt fagiedm, foawe ofedt St
aifegt fafeade g St | 97 &1 e
ATe® TE @ A efogE & gy
uz fre fgr o s ag s o=@ @
T S|T # ¥ TET T & Adr
A & AT AR YA FIE BIET | I
¥ are af W A e g6 s 9 A
Th  Fgt gTE A9 T § wafan
gt ¥ forg o ¥ & T EgTEAT Y 0w
forerft aret g v €Y ma TR feg
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AT &Y reeT & aE At qu W qwaAre
T aw oft qeardd |

OF I FY TTH F a1 &= g
g ¥r 3¢ 77 f5 gfamm s o
T2 1 FAA 9 o five AT AR
ghamn g 2 sifs gaam eer § s
T ¥ AN oA § T g FY qww
) TATHAW F, g T TG 80-85
qo disto I T AT AT g
foasr sawm i @ & T e
s s WA Y g 9 @
7, g9 AT FT AT T FrE AT
ATd, g0 80-85 UHo dYfo #I TH
g quT & @A 9T | F4&AT, T A
e oF, undda § | gfaon & so
Qo o U0 § | X gheamm dver
gaz wgw & faay faar 9 &1 9= &
H®T 97 T 40 @ A TR
feam & &Y ez T wEA &

& =g 1 o wrk, gfamt aren &
forg %1 st et S &, Foreey
HTAT FT T § o o A ag Al
AT AR ¥ fr e gg +1
gy AT EAT @ 3@ ¥ ag famm
g | 3% faeeht & vy ey frmmed
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feelt & ame frmmy & aefton ferm
A firT ardimame oz darame v
T gF g It | R 9 g g
T grr fF F wy gw fadem ar
iR R @ ag S e ? oW
faeelt & s ARw el s
e T faer sT v anfus o
2 9N | WE A% AT w oAE g
I 7@ w1 feeedr # faemem g @Y
TR T & fAT 100 Fredy G & Ao
o af d faoer gfamn § o
73 faeelt gfcamr & ama gw ay fasma
g7 | faeelt & arg gw firer wY A
g gfamm iy o 7 fadr ) g
TRV FT ATG T LA At faedr F |/
forerr & for damx § e & ) o
foemie Y 1. gw & 4% W% gu ¢,
& gu & & gicarom o fadrg ofcfeq-
feafr wr 2w gu. ...

oft sy AT (TR ;o fRet @
HTET 39 FIFC F AT

ot wgrowr feg wret o SR
#1 ot feeslt & fomm &Y, w67 w77 T
@ & 1 F o e g o A qw
& wmEr gw s gEa af e
foreft T o g} N Ffgsr # o
¥ 7 war e ) onfaT FH A% v
I I & gy femy @i s ey
forear <@ | aga a3 919 &Y N
gL ST Y SfEger A FT A @)
o T ¥y g axfeenh § f ghcaron
#t 37 o< fordvardy o7 ot § 1 F gwr Y
g1 TG SRR awT § A
Trezafa g 3 ¥ fag ow A
# g ol qg Wi o A g saw
s gfamn @ & S8 T 9%
HYwr fadvmr | qw & aan &t s = S
girFmdwafig | 9w forderd
TR I Y ax A% gura oF § fE
ar Far faw & Fw23 AT gew A
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g § Frg, faoreh amgT ¥ s
T AT AR q, AT AE F, AR
S aTg & AT IEw! g S grea
Hamd | 99 g F qr-aga e
faw$ 3T @ o 9 IW g FT owrATEE
&l & & mfgarae # rEngE SuY
J3W FT TGS G & ag faoel
THITEE § ST a¥g ¥ SENT SR
auAT AEY ¥ faeer &Y SErwTEeE €0
FeEE 1 A gErr fooelt & §ig
T GAT § JERT SRS FY I FT
a9 qg 7 AW f& ag gfcmm &
g & afew ag fawslt 1 semmge
21 e I g # srrmge
1 @ar o fga & o w7 A
AVT |ET FY AgGW F A1fed 5 qg
g few &7 g W # aw @
TLEE AT ¢ #R IEHT  AIT AT
FGAT sfegd | Y ara awy faew
t R gR wfaa s af@d fF
gamn & favm & faw g7 9 &
@ fafaa § My AT & g St
T F | K Fvw Fav g oo 3w
I T 7Y F ¢ I faw s
T THAT @ AT AR AT
¥ il ¥ o fre @ 9@ fow By Qe
Tl § g ST avw ¥ fawr &

SHRI D. C, SHARMA (Gurdaspur):
Sir, my first duty is to pay my humble
tribute to Mr, B. N. Chakravarty, the
Governor of Haryana, who thought
boldly, acted boldly and executed his
plan boldly. It is because, whatever
you might say of Haryana or any other
State of India, Haryana had become
notorious for having become a mockery
of democracy, Democracy had become
there, if 1 may be permitted to say so,
a saleable commodity, Democracy bad
become there a commodity which was
out for sale, I have never seen demo-
cracy in such a worst form as I saw
in Haryana during the last so many

DECEMBER 23, 1967 Legistature Delegation

9664
of Powers) Bill

months, As a democrat, hang my head
down in shame when 1 contemplate
what was happening in Haryana during
those days. It is, therefore, that I
offer my congratulations to the Gover-
nor of Haryana for acting boldly and
for saving Indian democracy.

My second point is this. Haryana has
produced great men. Who says that
Haryana is a backward area? If any-
body says that to me, I would say to
him that he does not know the history
of Haryana. Haryana produced Sir
Chotu Ram; if he had been alive, India
would not have been divided. Haryana
produced Sir Manoharlal who was the
Finance Minister of Punjab at one
time. Haryana produced Shri Shadilal,
who was the Chief Justice of the Pun-
jab High Court. Haryana produced Lala
R. Lajpat Rai, our great leader. Har-
yana produced Shri Chajju Ram, a big
industrialist, in whose memory a col-
lege has been started in Hissar now.
Haryana produced Dr, Gopichand
Bhargava, who was Chief Minister of
the United Punjab, Haryana produced
Pandit Thakur Das Bhargava, whom I
look upon as my political guru. My
political guru got nothing out of this
Government and I am also not going to
get anything from this Government.
So, Haryana has produced great men.

Who can deny that the Haryana far-
mer is one of the best farmers in India?
Who can deny that Haryana warriors
and soldiers have been the guardians of
India’s unity, security and national de-
fence 7

But sometimes grecat things fall into
unworthy hands, Those unworthy hands
do not understand Haryana. My friend,
Shri Shashi Bhushan was talking
about Harijans, Sir, Haryana is the
paradise of casteism. There are jats and
even among jats there are sub-cates.
No jai will go to another jat who does
not belong to his gotra.  There are
vaisyas, who are good businessmen.
Then there are some impoverished brah-
mins like me. Then there are the under-
dogs of this country, the Harijans, When
shall we be able to have an amalga-
mation of these four communities in
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Haryana?  When shall the jats, the
vaisyas, the brahmins and the harijans
l\:nlkhandinhmd? That is my pro-
lem.

My hon. friend opposite was saying
that the days of the Congress are over.
He bas just come here by a freak of
fate and he should not make such pro-
phesies. To make esies is the
function of a brahmin. Sir, Congress
is the only bridge between the rich and
the poor. The moment you destroy
this bridge, the rich will live in their
palaces and the poor will live in their
huts and hovels. ‘Therefore, it is
necessary that the Congress party
should be preserved and allowed to
function in this country, as long as this
country does not attain a sizeable per
capita income,

My friend said, it wili take 50 years
for Haryana to develop. I repudiate
this suggestion. Haryana will come inte
its own as long as it gets good govern-
ment, good ministers, good people to
run it. Haryana is not devoid of talent
or of administrative skill.

Sir, 1 forgot to pay my compliment to
Swarpi Swatantra Nandji Maharaj. He
belongs to my constituency. I do not
koow how this intruder happened to go
there. I do not know how he gate-
crashed into that Mat. That Dayanand
Mat is my Mat. It belongs to me, il
belongs to my constituency, But whal
can I do? Shri Sashi Bhkushan will go
anywhere. He can even take possession
of my house if he likes. Nobody can
withstand him.

Therefore, I say that Haryana should
be made safe for democracy, safe for
good government, safe for economic
development. As my hon. friend said,
all those schemes should be undertaken
which are necessary for the economic
improvement of this State,

Some people say that Haryana and
Punjab will become one Do not live
in this kind of wishful thinking. Some
others will say that Pakistan and India
will become one. Are we to believe
it? Do you mean to say that a State
which has been established once will
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ever agree to be merged with another
State? No, Haryana will go on as
long as India goes on, and I will be
very happy if it goes on. But I want
it to live in & state of economic self-
sufficiency.

My hon. friend over there said, do
not do something to Dethi. What has
Delhi get to do with Haryana, When
my friend, Shri Randhir Singh was say-
ing something about Delhi, he said
do not touch Delhi, as if he is the
master of Delhi.

SHRI SRICHAND GOEL: People
have foted in our favour, Do not for-
get that. They have rejected you.

SHRI D, C, SHARMA : 30 lakhs of
people are the masters of Delhi and not
Shri Sri Chand Goel who represents
only 30,000 people, Therefore, I say
that Delhi has nothing to do with it.
He was asking, why do you have a
committee of 45 persons. My hon.
friend is very mew to this House and
he has come from a pocket constituency.
He does not know. If he had studied
Patiala, Pepsu etc., he ‘would have
known (Interruption).

I submit, Sir, this is the pattern which
we have been following in some other
States where we established the Presi-
dent’s Rule. We have always consti-
tuted a representative committes of
people so that they can act as an ad-
visory committee to the Government,

It is only for six monthhs. I do not
say, as my friend suggested, that it
should go on for two years. Then let
there be elections after six months and
let us see what happens. I am sure
Haryana will definitely choose the
Congress.

17 .45 hrs.

MESSAGES FROM RAJYA SABHA

SECRETARY : Sir, I have to report
the following messages received from
the Secretary of Rajya Sabha ;—

(i) “In accordance with the provi-
sions of sub-rule (6) of rule 186
of the Rules of Procedure and
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(i)

(iii)

Haryana State

Conduct of Business in the Rajya
Sabha, I am directed to return
herewith the Appropriation (No.
3) Bill, 1967, which was

by the Lok Sabha at its sitting
held on the 2lst December,
1967, and transimitted to the
Rajya Sabha for its recommen-
dations and to state that this
House has no recommendations
to make to the Lok Sabha in re-
gard to the said Bill.”

“In accordance with the provi-
sions of sub-rule (6) of rule 186
of the Rules of Procedure and
Conduct of Business in the Rajya
Sabha, I am directed to return
berewith the Appropriation (No.
4) Bill, 1967, which was passed
by the Lok Sabha at its sitting
beld on the 21st December, 1967,
and transmitted to the Rajya
Sabha for its recommendations
and to state that this House has
no recommendations to make to
the Lok Sabha in regard to the
said Bill.”

“In accordance with the provi-
sions of sub-rule (6) of rule
186 of the Rules of Procedure
and Conduct of Business in the
Rajya Sabha, 1 am directed to
return  herewith the Manipur
Appropriation Bill, 1967, which
was passed by he Lok Sabha at
its sitting held on the 21st De-
cember, 1967, and transmitted to
the Rajya Sabha for its recom-
mendations and to state that
this House has no recommend-
ations to make to the Lok Sabha
in regard to the said Bill.”

(iv) “In accordance with the provi-

sions of sub-rule (6) of rule 186
of the Rules of Procedure and
Conduct of Business in the Rajya
Sabha, I am directed to return
herewith the Haryana Appropri-
ation Bill, 1967, which was pass-
ed by the Lok Sabha at its sit-
ting held on the 21st December,
1967, and transmitted to the
Rajya Sabha for its recommend-
ations and to state that this
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House has no recommendations
to make to the Lok Sabha in
regard to the said Bill."

“In accordance with the provi-
sions of sub-rule (6) of rule 186
of the Rules of Procedure and
Conduct of Business in the Rajya
Sabha, I am directed to retum
herewith the Indian  Tariff
(Amendment) Biil, 1967, which
was passed by the Lok Sabha at
its sitting held on the 2l1st De-
cember, 1967, and transmitted to
the Rajya Sabha for its recom-
mendations and to state that this
House has no recommendations
to make to the Lok Sabha in
regard to the said Bill.”

“In accordance with the provi-
sions of rule 127 of the Rules of
Procedure and Conduct of Busi-
ness in the Rajya Sabha, I am
directed to inform the Lok Sabha
that the Rajya Sabha at its sit-
ting held on the 22nd Decem-
ber, 1967, agreed without any
amendment to the Official Lan-
guages (Amendment) Bill, 1967,
which was passed by the Lok
Sabha at its sitting held on the
16th December, 1967." '

)

(vi)

17.47 hrs.

HARYANA STATE LEGISLATURE
(DELEGATION OF POWERS) BILL
—Contd.

SHRI G. VISWANATHAN (Wandi-
wash) : Mr. Chairman, I have listened
attentively to the speeches from the
Congress benches and some members
from the opposition. While my hon.
friend Shri Shrichand Goel of the Jan
Sangh ably argued why this power
should not be delegated to the Presi-
dent, I am sorry to note that no Cong-
ress member advanced any argument, at
least any convincing argument, in favour
of passing this Bill,

One of the previous speakers here
spoke about the merger of Haryana
either with UP or Delhi. 1 am not
going to enter into that controversy, It
is the will of the people and it should be
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left to the people of Haryana to decide
whether they will remain separately or
they will merge with some other State,

Nobody will welcome President’s Rule
in any State, because President's Rule
is the complete negation of democracy.

SHRI KAMALNAYAN BAJAT: It
is not against democracy. It is provided
in the Constitution.

SHRI AMRIT NAHATA: You
wanted President’s Rule in Bengal yes-
terday 7

SHRI RANDHIR SINGH : But yes-
terday is not today.

SHRI G. VISWANATHAN : Where
the Assembly is dissolved, the peoples’
verdict is also dissolved. It is the case
generally, but I take Haryana as a
special case. I shed no tears over the
dismissal of the Rao Birendra Singh
Ministry. My hon. friend, Shri Randhir
Singh spoke about the valiant soldiers
and heroic farmers. I congratulate
them, But, at the same time, according
to Professor Sharma, Haryana has be-
comenctonmu It has not only be-

notorious, it has become the
motherland of defectors and the birth-
place of turncoats. For that we have to
condemn, not the people but the elect-
cd representatives of Haryana,  They
have made the whole of democracy a
mockery.

For that what is the remedy ? Is it
the passing of the Bill? 1Is the passing
of the Bill going to remedy the situ-
ation in Haryana ? Certainly not. Even
Shri Chakravarty, the Governor of
Haryana, has suggested that President's
Rule shall be “for a spell of a brief
period” to quote his own words. So,
the mid-term poll should be there as
soon a8 possible, as early as poesible
If the Congress benches are going to
agree to the suggestion of the Governor,
that there should be mid-term election as
carly as possible, what is the necessity
of this Bill? If there is going to be
election \tl}' soon, then there is mo
necessity for this Bill,
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The Bill provides for consultative or
advisory committees. We know how
the advisory committee is going to
function. We have the experience of an
advisory committee in Kerala. The Law
Minister knows that much better, It
was not at all functioning well, It was
not at all effective in its working. It
was often complained in this House that
nobody took serious mnotice of the
consultative committee on Kerala and
the decisions of that committee were
not implemented by the bureaucrats.
Even though Shri Randhir Singh hap-
pens to be a Congress member, I agree
with him when he speaks at length of
the feelings of the people there. The
people of Haryana should not be left
at the mercy of the bureaucrats, Blec-
tion should be held as early as possible
and there must be an elected government
in Haryana.

This Bill says:

“Provided that before enacting
any such Act the President shall,
whenever he considers it practi-
cable to do so, consult the Com-
mittee.”

The President may not think it practi-
cable and may not consult it at all. They
have put the word “shall” but after
putting the word “shall’ they have
said, “whenever he considers it practi-
cable”. These words should be deletad.
The President must be obliged to con-
sult the Committee and it must be made
mandatory. So, I request the Minister,
even if this Bill is passed, that they
must delete the words “whenever he
considers it practicable to do so”, so
that the President will be obliged to con-
sult the Committes before enacting any
Act,

Here, tha Swatantra and the Jana
Sangh on the one side and the Congress
on the other challenge each other. I
have no axe to grind in Haryana. We
do not have branches of the DMK in
Haryana, So, I am neutral as far as
Haryana is concerned. But both of
them are anxious to fight the election.
That I can understand.  So, let us have
a trial of strength; let us face the batile
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of the ballot as early as possible. Even wd, ¢ W@ ¥ & ¥aw-fawc @ w1

the Congress people are agreed on that

point.  So, the whole House is agree- lﬂ‘!ﬂ Ee aT R few & A,

able to an election as early as possible &1 faeelt & &y fawmare st @ G,

and there is no necessity for this Bill at —fEmE, fleaEm

all, That is my opinion, g;ﬁt m;ﬁ et a"f;n o o
MR, CHAIRMAN: Sbri Sbeo g oy gomrg gt ;

Narain, wf S S g,

SHRI NAMBIAR (Tiruchirappalli) : fomar ¥ AW FRAE

Today being the last day much time 5 . oan s
should be given to Shri Sheo Narain, Wo WX fag am@a aer 48 § a9

b fafreex § # s e
st fraAroaw (=) o awmefy ¢

e § fF I AR AT iy w ¥ W €

g ot faan fedeed § s+ over

qos fowr o, w3 ¥ ey o W0 TR fw @ gl

g am-sieay g | & s tom O W 1 F N R qw

¥ vz v g f5 oA & et @) f—iS T Y, FWQIX T

sty § fodt 7w, o gfagry SR &, &N o gTan.

N @R T g | ot SR v ;g ST R
Fagt ST W g g I A g ow g § g A

" g § fe fored s arfawre w1 wfr
Ay #, @ 31 ¥ gRwWw fear— oft frreaw ;- gfmn Y s
sl T AT Y FEY 9% § SWTOE! S T w 8T A
femT—Iu% fad & 99 & qurg &1 d@rd S

wigen § | & g fafreet sra oY Fo—agt ¥ o gEr § q@
wg g § e smodt mogfamn e feem gt

qr gFt wifgd—ag fegem ® & wOw
1967 ® e 1 &w f—ew  aw & foma framed, €@ A e
W 20 W A oy s gu A& QA oy & 1 a2 F
e & W A eERFH I A A wfr dard ) D

41
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¥ fow m, =sgfeei & faw
™, AT T a9 AN Hifow 1)
AW ¥ OF AFELT FP—AT A
HleAaTaT g 9T Nqw § | A7 wgr )
—3=3T wF, qAA A gare fewmH
g ST FEAAT 91, F@ Wy 20
H oy A waw fem & seem
I § 5 26 9w & FQ &AW AT
A gt wwew afa St w7 &
SR w1 fr gw Ay ar @
FfEw aUmRw # g ool &
Y wgr a1 f§ o7 aw o g fomr
g'mwnaﬁm ......

o% AAA "I : s 9O fag

oft freroqw - T fag ®TE,
g =1 &, qar 99 gmwm O F @@
Fgar agaw g & 45 A @S
ag afafa @€ o1 &Y F—xwwr A
AW WE f | T §g|, 9T
EE FRYIAA ATEE F1 GART |
q Wt arw wFe §, gu fawmny
“a 9fad | tER afpm ww T
WA G § | foege geg ¥
Ffad 30 NF quT & T 15T

of Powers) Bill
T § 7 FgT sfew § o @A
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St THTEATC Wt (92AT) : gwT-
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TET TG 9T 4T | IH EHY ¥AA OF
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fFar | 37T TR Y dver o
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£, Wi SEd ® IHAAT AHY § AT
W ¥ FvEY wifiee auedl w g
AT ATRA & | AT wHE TN W
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aveT & qgad, Fifa o
o+ aforamrey gfaor 1 amme
w1 IHET AT AA(F TG {AFAA( AT
A AT FT IGHT 9T | WA T w4
frar a7 e wT AT &, AT ST
£ % arer agr Fa o P add ¥
qEETT AX QT O§ ) IwE F ¥
g AT WA § 1 A F T wg
TgaT g & &9 gnt o8 w99 F a7
TE-F1d A0 ¥ ag q@EA a1, {5 e
Faret & over faued( a9 & AT e
A &7 JATC Y G a1 gH IAF WA
wgarm w01 | few ag a1 AgF g
wifeq f& agr & faq oF Aifs @&
ar gfanr F fag gadi Aifa o
gfam & #ar o o ? gfamr &
¥t T qion fag & dfanew w
qEET AT 4T | A A R AR
A gt war fF sawr agwa A @ ?
AarTE W s F AR 9
AT T8 TG & oF Gefy A e
ATHT Tt o i ST g agt s
F A | X A fAERT § AT
AP A A I AT FAT AEY §
aeft gfaaror F oy &g Aford | gofr
AT THFY A IWA AT AT
A Fawray wifod 1 fF aowc arva
R ar 4T FRd qoe A A § ?
g AT FET A3 wEgy A FwEr
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Fpy | agafa wrea any w70 ) Fme
¥ YT oned Aif w1 adl & e
A TH-AZT T AT F¢ Frwr v
w® F FAaw mfew i fewrom &
#ife gofrafant £ fgwrom ¥ fod a¥
T Wt ¢ Fgmrora & fag agi % FTTT
&1 7 I T | AW A FTH
®, AAT waddl A TR woAW
A IR & | wifay o 3 xg
16-17 ¥ AT ¥ WY AN FTaTCN
A T dm € amT Tk o
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Tt v EowE § ? faor A ow @,
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afwai i fgwrom & fog, fegena &
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Y uF QT IF 9F1 ST | AT i
T N FFA G WETF | T AR
g TR W | A WY g
FC &, T AT AT FE
FAT T AR GT F F T XA
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YT FT JI AT HH AR A W
FTA FTAT |ATGA § A TG 47 LW Kl
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ITTAT WEA § | Afew I 7 ARl
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AT, AGTET AT, NaAr e AT,
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a1 w9 §, xR0 @ alA €y AT
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g i e o & e Sl §, o
% a=rAT WX €, fegena ® wfeow
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A N 7 ada WD §, forgeam
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wWaa A f feraeft & fFoagi &
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w9 qrfgdi g0 &7 fors may 47 |
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A st fastr ) g ¥ Freran
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foe afamm & fasshi & @ &0
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®W A 947 I(fgT T wF IQ A
TUGUA & w7 F N wwg § Ag
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feRfaw g, Tadifas qaws § aY Tas
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afgd | srm T &Y g o w A
aoar § | N fedwes § g A §A
T 1 THo qFo TAo H W AA-HTA
v § d5 1Q § I A wAT F |
afrq farm & sl § s frdl atg
® ¥rar I9FeqT T A T ) wegafa
F o wiwm wf § 1 weET 88 go
g 3% Mg qwaeR /9 g
IT¥r T ¢ fF gl & fasw
¥ fag wiwr Fgq I51q 1 snroet wrsmé
¥ Fron wpw At AF o g1 gk
4f | JAFT qTE A9 A % 1 fAaFE
Frt R AT ATH T T A TCE
F AN F

T wetl & wrq ¥ £« faq & gfzw
ARG FCACE |

SHRI SRINIBAS MISRA (Cut-
tack) : While opposing this motion, I
will first of all make a reference to the
circumstances under which this Bill has
been introduced and is now under con-
sideration. The Proclamation promul-
gated by the President was on the re-
port of the Governor. It has  been
contended by some members here that
the President found on a report from
the Governor that there was a break-
down of the constitutional machinery.
What was the report ? It was that 40
members were supporting the Ministry
in a House of 73. So it had ths sup-
port of the majority, Still it was found
that the allegiance of the members was
very suspicious. On a suspicion of
defection, the Legislature was dissolved
and the Ministry dismissed. This
brings in a new factor into our consti-
tutional set-up. The position in West
Bengal is different. There the constitu-
tional machinery has come to a stand-
still by some ruling of the Speaker, by
something that has happened there. The
legal brains of the country are now be-
ing exercised in finding out whether
there is a way out or not. But in
Haryana on a suspicion of defection,
the Legislature has been dissolved. Can
suspicion be an element in this affair?
Suspicion of whom ? Of the Governor.



9683

Haryena State
The Governor is a creature of
Home Ministry. There is no
about it.

the
doubt

SHRI D. C. SHARMA : No.

SHRI SRINIBAS MISRA : On that
the President takés a decision.  The
decision taken by the President is that
of the Home Ministry here. So on a
suspicion by the Home Ministry that
there will be defections, or to put it in
another way, there is defection poten-
tial, dissolution of the Haryana Assem-
bly is ordered. May I ask: is the
defection potential everywhere in all
these Assemblies and here in  this
House also any the less? Can the
President or the Home Ministry say
that the defection potential in such and
such Assembly having become pgreater,
therefore it will be dissolved? ‘That
brings in a subjective element which
cannot be verified by anybody. So my
submission is that the dissolution of the
Assembly was not based on correct con-
stitutional principles,

SHRI D. C. SHARMA : Report of
the Governor.

SHRI SRINIBAS MISRA : |
comg to that.

will

The condition of Haryana has to be
seen to find out under what circumst-
ances this bit of legislation is being in-
troduced. In Haryana, there are con-
tending parties. Legislators have been
crosing the floor five times and six
times. A new party has now started
functioning there. Election is in the
offing. So the parties must be trying
to get hold of something, or some office,
to get advantage to cut other parties
down to size. Under these circumst-
ances, powers have been assumed by
the President under art. 356. Under
the Constitution, the power of making
laws for the State has been assumed by
him on behalf of Parliament. This
legislation has been introduced to dele-
gate that power to the President under
art. 356.

This raises the question: are the
Government very sincere in their pro-
fession that election will be held soon?

DECEMBER 23, 1967
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If that is so, if election is going to be
held, I am not concerned with what-
ever be the result. Of course, the hon.
Member, Prof. Sharma, said that the
Congress should be preserved. Let the
Congress come, let the Jan Sangh come;
let any party come. But is the election
going to be held soon? If that is so,
is there any necessity for bringing this
Legislation ? It appears, there is a sus-
picion at least, that the Government
intends to put off the mid-term election
in Haryana for a long time. However,
when there is a declaration, some
arrangement has to be made.  Either
Parliament should pass legislation for
Haryana or the power has to be dele-
gated to the President.

I will not refer to the heroic deeds of
the past and the present soldiers of
Haryana, the glory of the farmers of
Haryana, its bullocks and bulls, its pro-
duction, but I will refer certainly to
Mr. Sharma’s statement that Haryana
has produced great men. On this parti-
cular occasion, as has been agreed by
everybody, Haryana did not return great
men, it returned some persoms  who
crossed the floor and  betrayed the
faith placed in them by the electors.
With all my respect to the people of
Haryana, 1 am sorry that the persons
elected by them made the Government
there unstable.

What are the temptations now ? Both
sides are attempting to be in power.
We have seen the attempts in Rajas-
than, Madhya Pradesh, Bengal, Bihar
and U.P. Constant attempt is going
on. If the power is given to the Pre-
sident, the Home Minister will exercise
it. Being party men, when the tempta-
tion is so great, even if they do not
interfere, they are liable to be accused
of having interfered in the elections or
manoeuvring in the State. Do‘the
people who man the Home Ministry
feel strong enough to check this temp-
tation ?

An example of this temptation has
been evident in this House, when an
hon, member said that the Congress
must be preserved. Others here say that
the Congress must be preserved in cold
storage or in a muscum. With these
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two contrary views regarding the Con-
gress, will the Ministers who man the
Home Ministry be able to check their
temptation to interfere, manoeuvre here
and there, spend money for supporting
a particular party ? ‘That is the ques-
tion? 1 would appeal that they should
not take upon themselves this respon-
sibility indirectly. They should leave to
Parliament if any business is to be
transacted.

There has been a reference to Mr.
Goel. He is a new member. I am also
a new member. Let it not be said that
new members are unimportant.

MR. CHAIRMAN : Leave it to Mr.
'Goel himself.

SHRI SRINIBAS MISRA : 1
given an amendment to this.

MR. CHAIRMAN : That will come
later.

SHRI SRINIBAS MISRA: If the
Government wants to take power be-
cause it is necessary for transacting
business with respect to Haryana, 1
would request them not to take powers
under List III, because that will create

have

jn anomalous situation so far as Pre-
sident’s powers are concerned. I will
speak on that while moving the amend-
ment.

&t oqie foy el (avma) ¢
wwfa wgy, o @ g3 # gharm
7 wegafy wew W v ¥ @
# wwi gf Y, 99 faw oft A% s @
T oo & e S § e ag
dorfrs ardfedl &1 §8 o o
T AR, MR T o §9 W
=, ¥fe R o # g ¥ qw
MY AT afz SaT *1 amw qEr ama,
& g & wgafa wraw g
A o FY AT QU FATE |
18.25 Hgs.

[MR. DEPUTY-SPEAKER in the Chair]
# e g fiv Y e weTEr
g & v a1, W afafor
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|IEY WY F1 UF % 41T 3, § @A
g T T A 37 AR few e
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g8 RIw® 9, saw foedy
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AT TRATT F HE AW T L4, ATH W
qfoms ) @ga fe ww ey
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FTH AN ¥ GTHY AT HT ) qg
o< feufiy ag & fi6 s O & qurw A
FET A FX ACE FAT wwET
21 e ¥ gTE g & fr aw
gfcarom & an & fog o 4 swrear
WY ], w7 Iewr I A et
qH, &Y I AT FE ¥ AT ¥ frwmy
X 7g ™A TN fF A oF g e
g7, IFHT TIA FL AT TH 397 fAm
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i 7 afsear & qvay & wft
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T & 9g WA A | FHAT 7 FE
& g & s Afasee o fea
¥ fag qafe & 1| w1 gfcaron £ ofis
wfw < ofde g i @i A
WeER T & fau W qh &k
NI aeN g ? F gwwan g
it ¥faw o AAA am@ w1+
AW 4T RLNHIT AL TEFAE |

m‘t#miqmmmﬁrm-rl
9 wimA 7 sqoar Gaer & fa,
ANFT oF T ASTEGAT FT AT HI
W R\ wEEEar & owT 9w g7
9 I¥ A @& FAA faemr A IE
ST ST ¥ faa, A fRT Ag ARER
IF I F Y oAgT T T o
Sy g a<F w7 A, Ay =
FTHTT Y §5 TN &Y fpwa 7 el
o T WY AT T FHAR T
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T I ? AT F ¥ GO &
wferat & ag smearaw wgarE e ¥ e
&7 ¥ g Wreon w3 e o aw gfoarr
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oft wEATA T AT T
¥ ag " afaw &

s ot foy el aw N
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T A AR & & T FAT W@
8 oW ¥ w7 Fidw o qw @w QD
% ¥ A Agem sl 8 R
gerRR Y W ¢ | I aw Wi
FHw fasrelt & i ag wwe o
FT T 7 FT AT gwEd F A (R
£ 2w w7 A 9 2ar 2, ot g
7 39 foard # waifa w70 & femmar
gt Tifgd 1w Ft oW & fag
ST FT Erm fF ar Y 77 w1 s
7 fasTg 3T e fasg, & 3@ Y I
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w1 F ¥ Ay a3 7 o afigg

I gy Favafaaem #1 dter-
AP 0 A Fg oaw
& s swd gfcamm w1 g W g
A_fgy, AT FT AT WA QAT Ry
o fgerast W2 ®T @ AT g
Tfgq 1

FT IR IR F g Shed
sifya fear @ @ awive fawafaaeg
% gfraw # favafaarem deg 1 oo
i oF 77 qAg fawfaaeg & S
fe o frer aY die & soa R et
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[sf e Ferg v ] FOeTC X T8F g 3@ BT wTw fear
7 o sowr og Wwom w0 wfge & 1 @ I A R s o dw
fs ag ¥z &1 Favafagmem Qm | ¥ g F ag W s @ A o

_ 7 favara da1 g, s § ewaear

T A A ug W KT gy s da g e wifer it ateer
wa St mﬂ-ﬂﬁf;ﬁ;:’;ﬂ“:é Ft wraren o fireft @, SEe qfaant

wfaa G T G FT b SHRI K. S. RAMASWAMY : Sir, in

afasTt I W & A ATET TF TFC ghe course of the spirited discussion, I
#t3 T 0 fF W@ F Swar  heard three kinds of speeches. One is
i v :  with regard to thg circumstances that
# g wew 9@ 6 sl (08 o roclamation of  President's
# weETC A FW FI W & | AT rule. The other is the implementation
HTTHY TT ¥ FAT & | part of this Bill, what the committee
l‘ﬂ@’ % v a F should do. The third is about the pro-

dm &% &g gam W AW AW T iions of the Bill itself.
aogatag frear gy | LLELE I need not repeat what has been said
F T 9T AT about the circumstances leading to the

A T

proclamation. As Mr. Randhir Singh
oAy 4 @ Ty wMA I and Mr. Sharma said, Haryana has pro-

Iz g ot fs gk Wvil F1 &@AT duced brilliant people like Lala Lajpat
g forerct | o faror gam Y o Rai and others, Allsk:_tryut,oihN&w
Ao arex ¥ @ W TREAT o it s formed 1o contibute their
aiw AR AT g g 5 fro #o  rite.

QWo ¥ §6 1 ko ®Yo THo FMT  Shri Shashi Bhushan referred to the .

A F F‘““? ) social and economic backwardness of
R E i b the Harijans. Mr. Bharati mentioned

st 7t & 1 agt ¥ MO abour water shortage and felt the need
Fnfy safs 3 7 9T & @ § for a dam there. The development of
g w1 v Agf § 1 F FE A Eﬂm&cmm mkgl,?l ?smu:?e,d;ﬁtmm;
# arrg g & w4 A A ? the short period when this committee
meets. I am sure the hon. members will

U a9 o7 § F < FgA wgar  definitely make  their contrlbmim;

. directly for the improvement o
g foreer @ IR o a’ YN Haryana 1 only wish that in their an-
s g #Y fa=rd w1 Rl aF T ﬁtym]dou_mm:ym?hmmm;

prolongation o e. When

§ www &1 agw e arh ge say this I also include the Members of
& arar @ 1 wuwemax fewrd @AW M g, Opposition.

AN R IR he Bill, Sir, hon. Mem-
T TG T & I BT FRETS  bers, Shii Goel, Shri Viswanathan and
Ty oF a‘gﬁmmﬂﬁ‘m Shri Misra asked why there should be

~ this Bill and why there should be
Q'mq:ﬁ: ini:m!?ﬂ‘im mmmlwemA‘:gxplsL::cedmmyopm‘
ar§ & oY & ag wgm fe A AT #  ing speech, there are certain ordinances

which are going to contribute more to
qorn ®Y frx FT g | g B the revenue of Haryana and they have

wFTen 78 3WAT STt § 6 S A (0 be enacted in  Parliament.  Parlia-
#qTRT ¥ SATET QAT ET ST | FML g ment, as you know, has no time to pass

) these legislations. So we felt the need
frarss Wiy Tt Yot QU Y wwat o thisuo'(l:mmittu. This committeo s

@Mt ¥ S gg wwwd 5 ¥ going to comsider all of them and place
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them before Parliament. Hon. Mem- The motion was adopted.

bers can then suggest amendments and MR. DEPUTY-SPEAKER : The

make their suggestions at that time. o o0 Wil now take the Bill clause by

That is why we have come forward (jonce  There are no amendments to

with this Bill.

Hon. Member, Shri Viswanathan re-
ferred to the proviso to sub-clause (2)
of clause 3. He said that the President
should consult the Consultative Com-
mittee at all times and asked why there
should be the words “whenever he
considers it practicable to do so”. This
is only to provide for any contingency.
Hon. Members come from  different
places. Suppose there is no quorum,
what are we to do? Therec may be
immediate neccessity to have a legisla-
tion. This is only an emergency power.
We have got the word ‘shall’ which is
mandatory and President shall definitely
consult this committee whenever it is
not impracticable. This Consultative
Committee is a miniature parliament

where different shades of opinion are
represented.
SHRI RANDHIR SINGH : It will

be Haryana Assembly,

SHRI K. 5. RAMASWAMY : Really
speaking it will be so. When all Mem-
bers of Haryana are there it will be a
miniature assembly with more consulta-
tive powers. 1 hope that all sections
of the House agree with me that such a
Bill is necessary. 1 commend my
motion,

SHRI RANDHIR SINGH: I re-
quested the hon. Minister to say some-
thing about the teachers who are on
strike. Two lakh people are involved.

SHRI K. S. RAMASWAMY : You
are a member of the committee and you
raise it there.

MR. DEPUTY-SPEAKER : The hon.
Member has put it before the House.
It will be taken note of by the com-
mittee. The question is:

“That the Bill 1o confer on the
President the powers of the Legisla-
ture of the State of Haryana to make
laws, as passed by Rajya Sabha, be
taken into consideration.”

clause 2. The question is :
“That clause 2 stand part of the
Bill.”
The motion was gdopted.
Clause 2 was added to the Bill.
Clause 3 (Conferment on the President

of the power of the Siate Legislature
to make laws)

MR, DEPUTY-SPEAKER: There are
some amendments to clause 3.

SHRI SRINIBAS MISRA :
bheg to move :

Sir, I

Page 2, line 2,—
after “laws” insert—

“except with respect to mal-
ters enumerated in List 111 of
the Seventh Schedule to the
Constitution of India” (5)

Page 2,—
for lines 20 to 22,—Substitute :

“(3) Every Act enacted by
the President under sub-sec-
tion (2) shall be laid before
cach House of Parliament
within a week from the date
of the enactment if the Parlia-
ment is in session, and within
a week from the date of the
first sitting of the Parliament
after the enactment if the
Parliament is not in session at
the time of the enactment.”
(6).

By my amendments I have tried to
restrict the delegation of powers to mat-
ters referred to in List III of the Se-
venth Schedule. Why ? Because, under
article 254, whenever the State Legis-
lature passes an Act, if it is imconsis-
teat with any Act passed by Parliament,
it will not be operative to the extent
of its conflict. But, if the Act of the
State Legislature gets previous permis-
sion from the President, it will operate
in that limited field. So, here when the
President passes an Act as President's
Act, which comes into conflict with an
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Act of Parliament, if the President has
given previous permission for the pas
sing of the Act, then that Act will
operate in Haryana as against the Act
of this Parliament. This raises the
question of impropriety and inconsis-
tency because, in the peculiar circum-
stances in Haryana, List III, in respect
of which this power will be exercised,
refers to such things as “Preventive
detention for reasons connected with
the security of a State, the maintenance
of public order, or the maintenance of
supplies and services essential to the
community; persons subjected to such
detention”. It is very likely—I have
nothing to speak about the Ministers
who are carrying out this, but there
will be a reasonable suspicion—that
these functions can be exercised by the
Ministers to oppress the opposition par-
ties who are fighting against the ruling
party here, There is a possibility. Why
should the Minister take that burden,
that odium of having exercised the
powers, the powers which the President
took over after a proclamation under
article 356 7 Why should they take the
responsibility 7 So, I would request
them not to press for it. After all,
these are meant to cover a short pe-
ric. Very soonp there will be elec-
tions. If matters connected with List
III, if they reserve them to be passed
by Parliament, they will at least save
that odium, because it is also improper
in the sense the samg persom will give
the permission and pass the other Act
by giving his assent. It is improper.

The party which is in power, which
was in power there previously, it is an
old party, and that old party still han-
kers after power, like any other politi-
cal party. It is natural. But that
hankering is so great in the old party.
8ir, 1 hope you will remember the
words :

I Fvae faeama apqT
It is so great that they are liable to
commit this error, They are also liable
to criticism by the public of misuse of
power. So, I would request them mot
tl‘l:'l press for subjects enumerated in List
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SHRI K. NARAYANA RAO
(Bobbli) : I want to say something on
the point raised by Shri Srinibas Misra.

MR, DEPUTY-SPEAKER: His
point is valid only for the brief six
weeks when Parliament will not be in
session. Because, once Parliament is in
session everything will come before
Parliament.

SHRI K. NARAYANA RAO : Shri
Misra has raised quite an interesting
constitutional point. Under article
254(2), according to his contention, a
law made by the State can also prevail
in the concurrent field over the law
made by Parliament, provided it bhad
heen reserved for the President and the
assent of the President has been ob-
tained. In this particular case, there
is an anachronism in the sense that it is
essentially a Presidential Act with the
result that, according to what Shri
Misra has stated, it looks as though the
Presidential Act under the delegated
powers, if such an Act comes into con-
flict with any Parliamentary Act, it
would appear that the State Act (the
Presidential Act in this case) would
prevail over the Parliamentary Act.
This is his contention. I submit that
such a situation may not arise. If he
reads carefully article 254(2), only
when a law has been passed by the
State Lcgislature—that is very impor-
tant to notc, that a Bill has been passed
by the State Legislature—and if such
a Bill has been reserved for President’s
consent and if the President under
such circmstances has given his assent,
then such a State Act would prevail
over the Parliamentary Act. In the pre-
sent circumstances such a situation
would not arise. Therefore, the appre-
hension expressed by Shri Misra appears
lo be unfounded.

Then, with your permission, Sir, here
I would like to add a few observations
with reference to the present clause be-
fore the House. We are detegating
carte blanche all the powers which have
been conferred on Parliament to the
President, It is not a small matter that
we should take very lightly. It is an
important matter. Of course, the Con-
stitution has provided for the delega-
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tion of these powers by Parliament to
the President.

If you carefully look into the scheme
of the constitutional provisions, under
the emergency powers first the President
confers these powers on the Parliament
through the Proclamation. It is the
Proclamation that gives the power to
Parliament to enact laws in respect of
the State List, Now, by this Act we
are throwing the shuttlecock or the ball
again to the President. This is what is
called runvei, a rcfereace back. 1 do
not mind it; has been provided in the
Constitution but in doing that what is
the safeguard which has been reserved
in this Bill; what is the oature of the
conditions which have been provided in
the Bill? The simple condition is that
a committee consisting of so-and-so may
be coostituted. There is no compul-
sion on the part of the President. to
refer each and every Act to the com-
miltee.

1 draw your attention to the paren-
thefical clause which says:—

“whenever he considers it practi-
cable to do so”.

About the subject of satisfaction I have
no grievance. Of course, there may be
some very innocuous Acts which may
require the consultation with the com-
mittee, but there may be very impor-
tant matters also which may require
consultation. An innovation has been
brought about in this particular Bill
Hitherto in legislative drafting we came
across with the wording, “considers it
necessary”, but in this particular Bill
we see the word “practicable”.

What 1s the significance of the word
“practicable” ? What is the importance
of this? A Bill may be very important
but it may not be practicable according
to the opinion of the President to con-
sult the committee. Therefore 1 am
quite unhappy about the use of the
word “practicable”. [ would rather re-
commended that instead of the word
“practicable” thc  word “necessary”
should be substituted.

Then, the committee contemplated in
this Bill is only for consultation pur-
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poses. As the hon. Mfinister has right-
ly and correctly said, this committee is
a miniature Parliament. In referring to
this committee in this particular Bill
we should not stop merely at consulta-
tion. I rather wish that it should be
with the concurrence of the committee.
That is more important than mere con-
sultation. Therefore I will submit that
the concurrence of the committee in-
stcad of the consultation with the com-
mittee should be there.

One more word. About modifica-
tions by Parliament, we should not stop
with modification alone. Here again,
there is a departure from the normal
process of delegated legislation, * Why
should we stop short with modification?
Why can power be not given to Parlia-
ment to repeal the Act, even may be a
Presidential Act? Therefore I submit
that here again we should add that
Parliament should have the power to
repeal a particular Act referred to it,
Presidential Act also, and not merely
confine itself to modification.

SHRI SRINIBAS MISRA : Article
357 says :—

“Where by a Proclamation issued
under clause (1) of Article 356, it
has been declared that the powers of
the Legislature of the State shall be
exercisable by or under the authority
of Parliament”.

Therefore, whatever is passed by the
Legislature and by the President is an
Act of Legislature.

SHRI K. S. RAMASWAMY : I have
alrcady explained why this proviso,
namely, “whenever he considers it prac-
ticable to do so”, is adopted here.

SHRI RANDHIR SINGH : Expound
“practicable”.

SHRI K. S. RAMASWAMY : It is
only a contingency provision. And, when
all the Acts passed will be placed before
Parliament, Pariament can definitely
have its say. So, there is no question
of bypassing Parliament any time. With
regard to the other point about the
powers, I want to say that the State
Legislature powers arc defined in Arti-
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cle 246 of the Constitution in respect
of the Concurrent List as follows :
“(2) Notwithstanding anything in
clause (3), Parliament, and, subject
to clause (1), the Legislature of any
State also, have power to make laws
with respect to any of the matters
enumerated in List III in the Seventh
Schedule (in this Constitution re-
ferred to as the ‘Concurrent List').”

The delegation to the President pro-
posed in the Bill is only in connection
with powers of the State Legislature.
There should be no apprehension that
the powers of the Parliament itself of
enacting laws under List III of the
Seventh Schedule would also be exer-
cisable by the President by virtue of
this delegation by the Parliament. There
is also no point in restricting the dele-
gation merely to List II since the full
exercise of the functions of the State
Government may from time to time re-
quire legislation on the subjects in List
1L

MR. DEPUTY-SPEAKER : I shall
now put Amendments Nos. 5 and 6
moved by Shri Srinibas Mishra to the
vote of the House.

Amendments Nos. 5 and 6 were
and negatived.

MR. DEPUTY-SPEAKER :
question is :

put
The

“That Clause 3 stand part of the
Bill.”

The motion was adopted.
Clause 3 was added to the Bill.

MR. DEPUTY-SPEAKER :
question is ;

“Clause 1, the Enacting Formula
and the Title stand part of the Bill.”
The maotion was adopted.

Clause 1, the Enacting Formula and the
Title were added to the Bill

SHRI K. S. RAMASWAMY: I

move :

“That the Bill be passed.”

SHRI 8, C, SAMANTA (Tamluk) :
Mr. Deputy-Speaker, Sir, I lodge my

The
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protest against the procedure that has
been adopted by the Home Ministry as
regards this Bill. In the order paper,
we find Mr, Y. B. Chavan was to pilot
this Bill. But he is absent. The Minis-
ter of State who came here also dis-
appeared. Then, it has fallen on the
shoulders of the Deputy Minister to
pilot the Bill. It may be said that the
Deputy Minister is a Minister and he
can do so. I admit it. But a prior per-
mission of the Speaker should be taken.
Though you kindly allowed him to pilot
the Bill, he did not say, “On behalf of
Mr. Y. B. Chavan, I am piloting the
Bill." So, this is a bad procedure and
I lodge my protest against it.

_MR. DEPUTY-SPEAKER : Usually,
that formality is observed and I take it
that is observed.

SHRI K. S. RAMASWAMY : I mov-
ed it on behalf of Mr. Y. B, Chavan.

MR. DEPUTY-SPEAKER: The
question is :
“That the Bill be passed.”
The motion was adopied.

18.54 Hgs.

MONOPOLIES AND RESTRICTIVE
TRADE PRACTICES BILL

MR. DEPUTY-SPEAKER : The
House will now take up the Monopolies
and Restrictive Trade Practices Bill.

SHRI 5. M. BANERJEE (Kanpur) :
Sir, I rise on a point of order.

MR. DEPUTY-SPEAKER : Let the
Minister first move the motion.

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI RAGHUNATH
REDDY) : Sir, on behalf of Shri
Fakhruddin Ali Ahmed, I beg to move:

“That this House concurs in the
recommendation of Rajya Sabha that
the House do join in the Joint Com-
mittee of the Houses on the Bill to
provide that the operation of the
economic systern does not result in
the concentration of economic power
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to the common detriment, for the
control of monopolies, for the pro-
hibition of monopolistic and restric-
tive trade practices and for matters
connected therewith or incidental
thereto, made in the motion adopted
by Rajya Sabha at its sitting held on
the 21st November, 1967 and com-
municated to this House on the 23rd
November, 1967 and resolves that the
following thirty members of Lok
Sabha be nominated to serve on the
said Joint Committee, namely :—

(1) Shri G. M. Bakshi.

(2) Shri B. Bhagavati.

(3) Shri Onkar Lal Bohra.

(4) Shri Valmiki Choudhury.

(5) Shri Bharat Singh Chowhan.
(6) Shri S. R. Damani.

(7) Shri C. Dass.

(8) Shri C. C. Desai.

(9) Mahant Digvijai Nath,

(10) Shri K. R. Ganesh.

(11) Shri Bimalkanti Ghosh.

(12) Shri Indrajit ‘Gupta.

(13) Shri Hem Barui.

(14) Shri Prabhu Dayal Himatsingka.
(13%) Shti M. N. Naghnoor.

(16) Chaudhary Nitiraj Singh.

(17) Shrimati Vijaya Lakshmi Pandit.
(18) Shri Anantrao Patil.

(19) Shri 8. R. Rane.

(20) Shri Rabi Ray.

(21) Shrl G. S. Reddi.

(22) Shri A. S. Salgal.

(23) Shri S. C. Samanta.

(24) Shri V. Sambasivam.

(25) Shrimati Savitri Shyam.

(26) Shri Era Sezhiyan.

(27) Shri Ramshekhar Prasad Singh.
(28) Shri Krishna Dev Tripathi.
(29) Shri R. Umanath,

(30) Shri Fekhruddin Ali Ahmed”

Sir, I do not propose to take much
time of the Housé because the House is
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already sitting very late. But 1 would,

briefly, indicate the purpose of this Bill
and various provisions of the Bill which
are likely to form part of the Monopoly
law as contemplated by the Bill.

MR. DEPUTY-SPEAKER : He may
please sit down. May I point this out
to him? The Business Advisory Com-
mittee, when it decided to place this on
the Order Paper, decided that there
would not be any speech. In case the
hon. Minister makes any introductory
speech, then it would be difficult for
me to impose that discipline. 8o, he
has moved the Motion. That will do.
(Interruption) He has only read the
Motion. That is all. Now I have
pointed this out to him.

SHRI AMRIT NAHATA (Barmer)

rose—

MR. DEPUTY-SPEAKER :
Nahata may please sit down.

Mr.

This Report was placed before this
House and was accepted by the House.
So far as the procedure for this Bill is
concetned, it is binding on all of us. 1f
there is any point of order, then I am
prepared to listen to- it.

SHRI S. M, BANERJEE : I wag also
present in the Business Advisory Com-
mittee. At that time it was thought
that the House would sit during Lunch
time also. You remember, Sir, how
we were short of time. 1 was also there
at that time. Now what I want to re-
quest you is this. Today practically we
are finishing everything by 7.30 P.M.

MR. DEPUTY-SPEAKER ; We have
got another Bill also.

SHRI S. M. BANERJEE : Yes. That
is about alteration of boundaries, I am
only requesting you this. The Minister
has introduced it. He has also deliver-
ed some speech.

MR. DEPUTY-SPEAKER : No. He
has just saig three or four sentences.

SHRI S. M. BANERJEE: My sub-
mission is only this. Fortunately or un-
fortunately—fortunately for those who
want monadpolies and unfortunately for
us—in this House we have not discuss-
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ed anything—Dr. Hazari's Report or the
Monopoly Commission's Report.

MR. DEPUTY-SPEAKER : The hon.
Member has risen on a point of order
regarding the Bill. What he says now
is outside its purview. If he has any
specific point of order to raise, say,
some sort of an irregular procedure so
far as the introduction of this Bill is
concerned, I will permit him. Other-
wise, I will not. Here we are not con-
cerned with Dr. Hazari's Report. This
is only an excuse for a speech. He
may first quote the rule under which he
is raising the point of order.

SHRI S. M. BANERJEE :
mission is. ...

MR. DEPUTY-SPEAKER: Mr.
Banerjee, let us follow the procedure.
Let us adjourn the House in a good hu-
mour. Please co-operate.

SHRI S. M. BANERJEE: 1 will
quote the rule, Sir. Rule 376 of the
Rules of Procedure and Article 117 of
the Constitution. The business before
the House is the motion made by the
hon. Minister, Shri Raghunath Reddy,
that this particular Bill be referred to
the Select Committee after associating

e of the members of the House.
With this particular Bill we have receiv-
ed Bulletin Part II, ie., the President’s
recommendation under Article 117 of
the Constitution of India in respect of
the Monopolies and Restrictive Trade
Practices Bill, 1967.

May I first invite your attention to
article 110 of the Constitution ? Article
110 says :

“For the purposes of this Chapter,

a Bill shall be deemed to be a Money

Bill if it contains only provisions deal-

ing with all or any of 111: following

matters, namely . E
You know it well, Sir, Therefore, I
do not want to waste the time of the
House by reading out the whole thing.

Then I jnvite your attention to article
117(1) of the Constitution. Article
117(1) says :

“A Bill or amendment making pro-
vision for any of the matters speci-

My sub-
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fied in sub-clauses (a) to (f) of clause
(1) of article 110 shall not be intro-
duced or moved except on the re-
commendation of the President and
a Bill making such provision shall not
be introduced ln the Council of
States . . .

Normally, the practice is that sych an
important thing which 1s supposed to
be a Money Bill and which is a Money
Bill should not have been introduced in
the Council of States, i.e. Rajya Sabha.

Now, coming to the Bill it is men-
tioned there that:

“The President has, in pursuance of
clause (3) of Article 117 of the Con-
stitution of India, recommended the
;osshindwaﬂon of the Bill by the Rajya

abha,”

But it has not been explained to us,
this House, why so far as Monopolies
Bill is concerned, why as far as Dr.
Hazari's Report is concerned, or any-
thing concerned with Birlas, that was
never introduced in this House, I want
an explanation from the hon. Minister.
Let him explain why in this particular
case this provision was not followed.
They say this is the recommendation
and when the recommeudation of the
President was cited for Rajya Sabha, as
far as Lok Sabha is concerned, Lok
Sabha was alive to the problem and
they got it immediately before the Bill

was introduced, I only wanmt the Mi-
nister to answer this point.
MR, DEPUTY-SPEAKER : I will

‘not agree with this proposition. You
‘have pointed out Art, 110 and Art. 117
‘and your contention is that a Money
Bill or amendment to a Money Bill
which is supposed to be = Money Bill
should have come before this House
without going to the other House.

SHRI S, M. BANERJEE : Abso-
lutely.

MR. DEPUTY-SPEAKER : That is
your contention, On that point I am
prepared to listen. Why Dr. Hazari’s
Report was aot brought forward here—
that bas nothing to do with this,
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SHRI S. M. BANERJEE: 1 have
thrown up many points. You may
kindly choose them.

MR. DEPUTY-SPEAKER : 1 think

on this point—if it is a Money Bill or
an amendment to Money Bill, whether
it can be placed first in the Council of
States or it should have cenie before this
House—the Minister may clarify,

SHRI GADILINGANA GOWD
(Kurnool) : I am a Mcmber of the
Business Advisory Committe. There it
was unanimously decided that it should
not be discussed and the Bill should be
- sent to Joint Select Committee.

MR, DEPUTY-SPEAKER: 1 am
specifically limiting this discussion to
the point of order. Hc has mentioned
two articles of the Constitation. So on
that point if you have got to say any-
thing, 1 am prepared to listen,

SHRI RAGHUNATH REDDI:
Though I am not abls to immediately
recollect the necessary provisions of
the Constitution in terms of the langu-
age used in the Constitution read by
Mr. Banerjee, if I consult my memory,
as far as my lknowledge of Constitution
is concerned, the articles specifically use
the expression ‘charge' and the Mono-
poly Bill contains ‘defray’. The expres-
sion used is ‘defray’ end unlcss the
money which is to be paid to the Mono-
polies Commission or other officers in
the Monopolies Commission Bill is to be
charged in terms of Sec. 117, it does
not become a Money Bill, Otherwise,
as long it is ‘defrayed’ it is not Money
Bill. 1 hope you will accept my con-
tention,

SHRI S. M. BANERIEE rose—

MR. DEPUTY SPEAKER :
listen to me.

SHRI S, M. BANERJEE : One sen
tence, Sir. If the hon, Minister can
convince us on this point by telling us
that the Rajya Sabha is supposed to b:
the ‘House of Lords’ and the Bill with
regard to big business houscs should
be discussed there first, I can under-
stand, After all this is the House of

Please
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common people. My point is whether
this is a Money Bill or not.

MR. DEPUTY SPEAKER . Therc-
fore, you have drawn the attention of
the Chair and this Hous: to this speci-
fic point whether under Art. 110 it is
not a Money Bill. “There are several
provisos in that Article and you have
not pinpointed, So far as these clause
are concerned, unfortunately, it doe:
not attract any one of the clauses for
me to strike it down as a Money Bill.

SHRI AMRIT NAHATA : 1 have a
submission, Sir.

MR. DEPUTY-SPEAKER : No dis-
cussion please. If you want to say
anything on the point of order, I can
listen.

SHRI AMRIT NAHATA : Yes, Sir.
The decision that was taken in the
Business Advisory Committee does not
hold good any more. I want to show
it. I had the privilege of attending the
Business Advisory Committee. Sir, It
was decided that this Bill shall be
referred to the Joint Select Committee
without any discussion, I agree to (hat.
Previously, 8 hours had becn provided
for this Bill along with the Hazare re-
port. But we were told that the sestion
of the House could not be extended be-
yond Saturday, because the Prime Mi-
inister and the Deputy Minister would
not be here, Therefore, our proposal to
continue the session to the 26th and
the 27th instant in order to discuss this
Bill and the Hazare Report was reject-
ed, Now, Rajya Sabha has decided. ...

MR. DEPUTY-SPEAKER We
have nothing to do with that.

SHRI AMRIT NAHATA: . . . to
hold their sittings on the 26th and the
27th also. If Rajya Sabha can sit with-
out the Prime Minister and the Deputy
Prime Minister being here, whv can this
House also not sit on the 26th and the
27th instant ? Se, I move a motion ..

MR. DEPUTY-SPEAKER : I have
followed his point.

SHRI AMRIT NAHATA : I have a
right to move a motion for that pur-
pose, -
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MR, DEPUTY SPEAKER: T cn- Bakshi, Shri B. Bhagavati, Shri
tirely agree that this House is sovereign Onkar Lal Bohra, [Shri Valmiki
and whatever decisions are takcn at the Choudhury, Shri Bharat Singh
Business Advisory Comumittee are only Chowhan, Shri 8. R, Damani, Shri
the decisions of the committec, until C. Dass, Shri C. C, Desai, Mahant
they are approved by (his House. But Digvijai Nath, Shri K. R. Ganesh,
once the approval and concurrence of Shri Bimalkanti Ghosh, Shri Indrajit
the House is given, they become the Gupta, Shri Hem Barua, Shri Prabhu
order of the House. Dayal Himmatsingka, Shri M. N.
X Naghnoor, Chaudhary Nitiraj. Singh,

SHRI AMRIT NAHATA - But the  gyrimari Vijaya Lakshmi Pandit, Shri
conditions have changed . . . Anantrao Patil, Shri S. R. Rane, Shri

MR. DEPUTY SPEAKER: That Rabi Ray, Shri G. S. Reddi, Shri A.
does not apply here. I am not con- S. Saigal, Shri S. C, Samanta, Shri
cerned with what the other House has Y. Sambasivam, Shrimati Savitri
decided. At least for my part, I do not Shyam, Shri Era Sezhiyan, Shri Ram-
feel myself called upon to change the shekhar Prasad Singh, Shri Krishna
order, which has the concurrence of the Dev Tripathi, Shri R. Umanath, Shri
House. Now, I shall put the main Fakhruddin Ali Ahmed.”

motion to vote. The motion was adopted.
SHRI A, S. SAIGAL (Bilaspur) : 1
oppose the motion . . . . 19.08 Hrs.

MR. DEPUTY-SPEAKER : Shri BIHAR AND UTTAR PRADESH
Amrit Nahata cannot move his motion (ALTERATION OF BOUNDARIES)
now. We have already adopied the re- BILL

port of the Business Advisory Com- . ~ .

mittee, and it is mow binding on the e wrd s ‘ T Wit (ﬂ

House to accept it, and we have already faare !]‘H] 1 & e s 4
i -

accepted it. -
# SHRI RANDHIR SINGH (Rohtak): “faETe W TET AW & TG €Y

1 ith my hon, friend Shrj A. S. s ek )
Sa?g{c wl my on, Irien T1 mﬂ * ﬂ'{' "
MR. DEPUTY-SPEAKER : The faqal &1 STeew w3 ary e
question is : 9T fa= fear omd 1"
“That this House concurs in the JTICTer qm’ =q fadas T AT

recommendation of Rajya Sabha that .
the House do join the Joint Com- TS ¥ ¥ e 7 ¢ | qR favary

mittee of the Houses on the Bill to & fif AT 737 €@ I & wgwe
provide that the operation of the a‘fﬂﬁmﬁmmuﬁmmﬁ

economic system does not rcsult in ﬁwt'?ﬂ'ﬁrﬂ reg & W

the concentration of cconomic power
to the common detriment, for the
control of monopolies, for the prohi-
bition of monopolistic and restrictive
trade practices and for matters con-
nected therewith or incidental thereto,
made in the motion adoptad by Rajya
Sabha at its sitting beld on the 21st
November, 1967 and communicated
to this Houss on the 231d Novcmber,
1967 and resolves that the fuilowing
thirty members of Lok Sabha bhe
nominated to serve on the said Joint
Committee, namely: Shi G M.

AR IR I ET )

SHRI C. K. BHATTACHARYYA
(Raiganj) : Could we not pass this Bill
in the same manner as we had disposed
of the previous Bill ?

MR. DEPUTY-SPEAKER : No.
No time has been allotted for this Bill.
Therefore, we are freg to debate it for
s0 long as we like to sit today; or else,
we can have this postponed to the next
session. So far as [ am concerned,
I shall not restrict the discuwion here,
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because I have already got before me a
list containing several namwcs,

SHRI VIDYA CHARAN SHUKLA :
We have started it already, and lct us
go on with it,

MR. DEPUTY SPEAKER. But
there must be some time-limit, I am
not going to sit indefinitcly today. We
may sit for another 15 to 20 minutes
only.

SHRI GADILINGANA GOWD
(Kurnool) : On a point of order. 1
submit that this matter came u» before
the Business Advisory Committee the
other day and it was decided that this
should be considered in the next ses-
sion, and, therefore, no time was allot-
ted for this Bill.

THE MINISTER OF LAW (SHRI

GOVINDA MENON) : Suppose we
have this in the next session ?
MR. DEPUTY-SPEAKER: We

may sit for another 10 or '5 minutes
more, but not longer.

Even assuming that we sit throughout
the night and pass it, is the Rajya Sabha
going to pass it?

SHRI VIDYA CHARAN SHUKLA.:
Yes, it is going to pass it, because it is
sitting for two more days.

MR, DEPUTY-SPEAKER: I do
not think that they arc sitting for two
more days for the purpose of passing
this Bill.

I would like to know from the hon.
Minister of Parliamentury Affairs whe-
ther it was decided at the Business Ad-
visory Committee that this might be
postponed to the next session. Shri
Gadilinga Gowd was also present there,
and this is what he says.

Wt e (0): o ® faw

fafrte ceaneartt =5 § mff amaT
& wawy #¥ o woAT A7 gHAr R 7

DECEMBER 23, 1967

(Alreration of 9708

Boundarles) Bill

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNI-
CATIONS (DR. RAM SUBHAG
SINGH) : I am not opposing them.
But it was decided that time permitting
this Bill would be taken up.

SHRI GADILINGA GOWD: Wt is
not fair to the House to expect it to
sit longer now, We have been away
from our constituencies for nearly a
month and a half and we would like
to go back as soon as possible.

MR. DEPUTY-SPEAKER : T would
like to get the firm opinicn of the hon.
Minister of Parliamentary Affairs on
this point. Two hon, Memtbters who
were present there have stated what had
happened. This is a fairly long Bill,
and I have got with me a list of at
least fifteen Members who want to
speak. Everybody is intersted in this,
and so we cannot rush through. 1t
would not be fair to the House to do
so, and I agree with the hon. Member
who has raised this point,

SHRI VIDYA CHARAN SHUKLA :
May I say something ? This Bill had
been circulated to hon. Members already
and it has already been on the agenda
for several days now, and it has been%n
the hands of hon, Mcmbers for several
days,

st <from ¢ feeft ¥ wm faT WY
aqT TE

SHRI VIDYA CHARAN :
This is not a controversial Bill. I am
sure hon, Members must have read it.

SHRI GADILINGANA GOWD: If
we were to sit for longer hours today,
then we could have taken some more
time on the Monopolies and Restrictive
Trade Practices Bill.

There was a gentlemen's agreement

at the Business Advisory Committee and
that should not be broken mnow.

SHR] VIDYA CHARAN SHUKLA:
This is a non-controversial Bill. There
is no controversy at all. This is a sim-
ple Bill. If T may be sllowed to ex-
plain it to the House...
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SHRI M. L. SONDHI (New Delhi):
It should be discussed. After all, it is
the tax-payers’ money. What is the
harm, if we sit till mid-night?

MR, DEPUTY-SPEAKER : Can we
really do justice to this measure at this
House ?

SHRI VIDYA CHARAN SHUKLA:
I think we can do it.

MR, DEPUTY-SPEAKER : I do not
fell that we can do it.

It is now already 7.15 p.m. Even if
we were to take 45 minutes on the
general discussion, it is not possible to
have clause-by-clause conmsideration and
lo put the clauses to vote without a
debate. I am not prepared to hurry
through this Bill,

SHRI VIDYA CHARAN SHUKLA:
There is no question of hurrying
through. The House may take its own
time. The Business Advisory Com-
mittee had decided that time permitting
this Bill would come up before the
House. The Bill is before the House

L/M106LS5,67
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now, and since you have called me, 1
have already moved the motion. I am
now in the midst of my speech, I do
not think that this is the time to say
that 1 should stop here and the Bill
should go over to the mnext session. I
think there would be enough time for
this Bill.

MR. DEPUTY-SPEAKER : It is
true that the hon. Minister has started
making the motion, But serious objec-
tion has been taken to that. I would
like to know from the hon. Minister of
Parliamentary  Affairs what Govern-
ment's intention is. ..

DR. RAM SUBHAG SINGH : It
may be postponed.

MR. DEPUTY-SPEAKER : So, there
shall be no more discussion on this Bill
now.

The House will now stand adjourned
sine die.
19.15 hrs.
The Lok Sabha then adjourned sine die,



